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Jammu and Kashmir Fan poC Parivesh Bhavan, Forest Compilex
Pollution Control Committee i Transport Nagar, Jammu, 180 006
chainnaﬂ?ﬁ:aicﬁ@mm.aﬁm . 4 Silk Factory Road
spcb@gmall com Rajbagh, Srinagar, 190008

81 - 2472881, 2476925

Consultant (Judicial),
Hon'ble National Grean Tribunal, (P.B}
Mew Delhi.

No. JKPCC/NGT/130/023/ {74 ~¢9 ) Dt. [#-05-2024.

Sub: - Compliance Status of all Brick Kilns in the Union Territory of Jammu &
Kashmir submitted in compliance to Hon'ble National Green Tribunal
Order Dated 08-04-2024 in O.A No. 594/ 2022 titled Syed Riyaz V/s Union
Territory of J&K and Ors.

Sir,
In compliance to the Hon'ble National Green Tribunal Order Dated 08-04-
2024 in OA No. 594/2022 titled Syed Riyaz \//s UT of Jammu and Kashmir, kindly

find enclosed the Status report of Brick Kilns in the Union Territory of Jammu &

Kashmir, in this regard.

The Status report may kindly be taken on record and placed before the
Hon'ble NGT for consideration please.

Yours faithfully,

Encl: (As above) &6‘5%@%
(Ghansham Singh) JKAS

Member Secretary ! 15 + A4
JKPCC, Jammu

Copy to the: -

1. Sh. Parth Awasthi, Standing Counsel for J&K Govt. in Hon'bla NGT matters
in New Delhi, for information and necessary action. This is in reference to
Govwt. of J&K Order No. 8495-JK(LD) of 2022 Dated 12-10-2022.
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Before the Hon’ble National Green Tribunal
Principal Bench, New Delhi

Original Application No, 594 of 2022

INTHE MATTER OF Syed Riyaz V/s Union Territory of Jammu
and Kashmir.

Status Report on behalf of Jammu and Kashmir Pollution Control
Committee pursuant to Hon'ble National Green Tribunal Order dated
08-04-2024 passed in OA No. 534 of 2022 titled “Syed Riyaz V/s Union
Territory of Jammu and Kashmir”.

Background:

That the Hon'ble MNational Green Tribunal vide order dated 08-04-2024 in OA
MNo. 594 of 2022 issued following directions:-

!. “Response be filed by the Principal Secretary, Department of
Environment, | & K at least one week before the next date of hearing by
a-mail at fudicial-ngt@gov.in preferably fn the form of searchable POF/
OCR Support PDF and not in the form of Image PDF*,

2. "In the eventuality of not filing of such response within the above
mentioned period, the Principal Secretary, Department of
Environment, 1&K shall attend this Tribunal physically on the date
hereby fixed to explain the reasons for not filing of such response

d. We also consider presence of the Member Secretary, J&KPCC through
VC Before this Tribunal on the next date of fieaning to be essential for
assisting this Tribunal in just and proper adjudication of the questions
invelved in the case. Accordingly he is directed to remain present

before this Tribunal an that date with the relevant record ”

Page 1 of 5
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Status Report:

That the current status of the Brick Kilns in the UT of Jammu and Kashmir as on
16-05-2024 along with previous status as stood on 05-4-2024 ig given below in the

tabulated form ;-

Status of Brick Kilns inthe UT of J&K
B o &5 on As on
| 05-04-2024 16-05-2024
1 | Total number of the Brick kilns in J&K - 570 570 |
Brick Kilns consented | L
iy Brick Kilns functional with Consant to 203 236
Oparate [CTO)
2l i) Brick Kilnz consented for Consent to 02 02
Establish (CTE)
205 238
Brick Kilns without Consent to Oparate / |
Establish
I} Brick Kilnswithout consent 122 118
ity Brick Kins with Expired Consent 233 204
3 validity
il Brick Kilns with refused Consent 05 05
iv) Brick Kilng with Expired Consent to | 05 05
Establish I 365 337
=i ~ Grand Total [ 570 570

That during the period from 6% April 2024 10 16" May 2024, 33 brick kilns have been granted
Consent 1o Operate (Renewal) and closure ardars issued stands withdrawn and

communicated to the respective District Magistrates.

Referring to the directions of Hon'ble National Green Tribunal, the respective District
Magistrate were directed to ansure that i) no brick Kiln is allowed to operate without valid
consent from the J&K Poliution Control Committee and ii] brick Kilns operating without
valid Licenses from the Licensing Authority and without valid consent from J&K
Pollution Control Committee are closed immediataly. Copies of the directions and

communications are enclosed as Annexure 1 to 3.

gob - Page 2of 5



1290

Diractions issued to the District Magistrates dated

Annexure-1
18-01-2024
Directions issued to the District Maglstfgtes dated

Annexure-2
14-02-2024
Directions issued to the District Maglstrates dated

Annexure-3
01-04-2024

That Instructions were issued 1o the Regional Directors / Divisional Officers of J&K
Pollution Control Committee to ensure that brick kilns without Consent to Operate
(Renawal) must not be allowed to operate and in case any brick kiln is found
operating in vielation of the orders of Hon'ble NGT, compliant may be filed in the
competent court having jurisdiction under the ralevant provisions of \Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981. Furthermore, the Divisional Officers in the Districts have also
been advised to maintain close and strict vigil on the activities of the brick kiln units
and work In co-ordination with the District Administration. Copy enclosed as

Annexure- 4.

That after site verifications conducted by the respective Divisional Officers of J&K
Pollution Control Committee, the Divisional Officers have reported that pursuant to
Issuance of closure orders, the brick kilns are not functioning except those listed
below. Copies of the reports of Regional Director, J&K PCC Jammu and Kashmir are

enclosad as Annexure - 5 & ).

That the Divisional Officer, J&K PCC Jammu and Samba reported that following 21

brick Kilns {16 Jammu District and 5 Samba District) had resumed their operations
despite closure:-

Jammu District
1) M/s Jai Raja Mandlik Brick Kiln, M ishriwala Jammu

2) Mz New]:agdarn-t:fey Brick Industry, Malpur Bathera, lJammu

3) | Ms Shiv Shakati Brick Kiln, Nagbani Jammu
|

EE* ! Fage 3 of 5
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4) Mis Jai Kiln, Manyal Brahmana Jammu

=] Mss Shri Ganash Kiln, Kangrail Dayaran Jammu

B) Mz Kaitash Patl Brick Kiln, Naw Bawa Tatab, Akhnoor road, Jammu

7} M/z Devi Kiln, Diyaran, Jammu

B) | M/s New Gurdial Brick Kiln, Badyal Brahamana RS Pura

2] Mis Gurdial Brick Kiln, E:ad'yél RS Pura

10} | Mfs Guru Teg Bhadur, Bauy'arﬂrahamana

11} | M5 B D Gupta and Sons, Sarore Kothey, Bishnah

121 | M/s B D Gupta Industry, Sarcra Kothey, Bishnah

13) | M= landial Brick Kiln, Khairpur BS Pura

" 14) | Mis Krishna Brick industry, Badyal Brahamana RS Pura

4

15) | Mis Zamindara Bricklnﬁsﬁiés._ﬂﬁyal Brahamana

16) | M/s Abhi Brick Kiln Gandu Chak Mandal Jammu

Samba District

1) | Mis New Jai chichi Mata Brick Kiln, Dabuf Kaka, Samba

2y | Mis Mazdoor Kissan Brick Kiln, Patli, Samba

3) | Mis Nandi Brick Kiln, Rakh Baroi, Samba

4) | Mifs Om Brick Kiln, Trilokpur Samba

5 M Vaid Brick Kiln, Flakch' Barnoi é‘.arnha

Accordingly, the District Magistrates, Jammu and Samba were again asked to ensure

that such Brick Kilng shall not operate without having valid consent from the J&K

PCC. The copies of the communications issued to the Deputy Commissioner,

Jlammu and Samba along with list of brick kilns are enclosed as Annexure - 7 & 8.

The respective Deputy Commissioners took note of the communication of J&K PCC

and further instructad the Tehsildars concerned to stop the unauthorized operation

till the permission from the competent authority is granted in their favour. Copies

enclosed as Annexure -9 & 10.

GobA—- Pagedofs



1292

That the J&K PCC alzo took the cognizance of the violations and complaints under
Section 37 of Air{Prevention & Control of Pollution) Act, 1981 read with Section 41 of
Water (Prevention & Control of Pollution) Act, 1974 for violations of the directions
issued under Section 31 (A) and 33 (A) are being filed through the respective
Divisional Officers In the Courts of respective Chief Judicial Magistrates of Jammu
and Samba respectively for further necessary actions, copies anclosed a5 Annexure
-11 &12.

That, a brief note on the status of functioning of J&K PCC is also enclosed herewith

for kind perusal of the Hon'ble Tribunal at Annexure -13.
Prayer:

In the premises, it is therefore respectfully prayed that the report may
kindly be taken on record before the Hon'ble National Green Tribunal for

consideration.

{Ghansham 3ingh)
Member Secretary
J&K PCC

Page 5af 5
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District Magistrate,

Dnstrict Udhampur.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Udhampur.
Whereas Brick Kilns, being air polluting industry, have been classified as Orange

Category Industry under the Uniform Consent Mechanism.
Whereas no Brick Kiln can be established or allowed to operate without previous

consent of J&K Pollution Control Commitiee under section 21 of Air (Prevention & Control

of Pollution) Act, 1981,
Whereas no Brick Kilns can be established or operated without obtaining a license

under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
ilns under his / her respective territorial Jurisdiction,

» Forests and Climate Change, Government of

India vide Notification GSR 143 {E) dated 22 February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in QA No. 594/2022 titled “Syed
Riyaz V/s UT of J&K and Others” in its order dated 04.01,2024 has. inger alig, issued the

tollowing directions:

1. All the concerned District Magisirates and the
FPolice in the UT of Jammu and Kashmir are directed to ensure that n
brick kiln is set up and aperated without obtaining CTE / CTO Jrom JK
‘& With envirenmenial norms.™

for grant of license to Brick K

Whereus the Ministry of Environment

Superintendents of
a

PCC and without due complian:
in exercise of powers under Section 31 {A) of Air (Prevention and

Now, therefore,
ct, 1981, the following directions are hereby issued:

Control of Pollution) A
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District Magistrate Udhampur shall ensure that in district Udhampur -

1. no Brick Kiln is allowed (o operate without valid consent from the J&K
Pollution Contral Committee;

il brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

Dhstrict Magistrate Udhampur 1s further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Udhampur
Sdi-
(Vasu Yadav) [FS
Charrman
No:- JKPCOMNGTN3 2ug - 925 9,
Date:- 1@ -01-2024.

Copy to the:-
1} Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar,
2) Divisional Commissioner, Jammu.
3) Inspector General of Police, Jammu.
4} Senior Superintendent of Police, District Udhampur for information and similar
negessary action.
5) Regional Director, Pollution Control Committee, Jammu for information and
NEcessary action,

6) Divisional Officer. J&K Pollution Control Committee, Udhampur for information
and necessary action,
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NOTIFICATION
New Delhi, the 22pd February, 2027

i ions 6 and 25 of the Enviromment
GA.R. 43(E)—In axercise of the powers conferred by sections :
{Protection) Act, 1985 {29 of 19%6), the Central Governmeni hereby makes the following rules further toy
amend the Environment { Protection) Rules. 1986, namaly:—
. Short Title and Commencement: -
(1) These rules may be called the Environmant ¢ Protection) Amendment Rules, 2022
(2} They shall come inio force on the date of their publication in the Official Gazette,

2. Inthe Environment (Protection) Rules, 1986, in the SCHEDULE.L for enlry at 51 No. 74, the
f‘nlluu-ing entry shall he substituted, namely: -

r'_"N rick _r[-"nnj-::uli_th: maiter in ﬁtaikemisﬂun______ __| _ﬂﬂmf_
ns.  Minimum stack height (Vertical Shaft Bric Kilns) |

- Kiln capacity less than 30,000 bricks per day 14 m {at leagt 1.5m
from loading platform)

- Kiln capacity equal op mvore than 30.000 bricks per day Lo m {at leass Bim
| | om locing pto
Mo stack gt (O T Veriear S Brich K ==
- Kiln capacity less thay 30,000 bricks per day 24m
L J;@EFEHE‘EEEEM“E“_‘EEEE*L_ A Bm

Motps

. All new brick kilng shal] be allowed anly with Zig-zag technolopy or vertical shaft or yge of Piped
Natural Gay a5 fuel in brick Making and shan comply 1o these standards g5 stipulated in this
notification.

2 The existing hrick kilns which are pos following Zig-raj technology ar vertical shaft gr use Piped
Natura) Gag a5 fuel in brick making shal| he converted to Zig-zag technology of vertical shaft op yew
Piped Narurs| Gag a5 fiel jin brick making within 5 Period of (1) ope Year in case of kilns located
within ten kilomere radits of Hen-altainment cigias 45 defined by Centra) Polluiign Control Bagrd
(b} two years for other dreas. Further, iy Cases where Centra] Pallution Contro) Board Seage
Pallutiog Conitra] Bu:ird:s-l"nllut:'m: Control Committees has “eparately laid dgwy timelines for

i,

4. Brick kilng shall constrye Permancnt fag _
taid down by the Cenirgj Pollution Contrgg Board for mogipa,:

8, Particulare Matter {PM) results shall be BThal ized ap 40 CO: as belgw-

Phdg {m:rma!izud:l = PM Imeasured)y % (% of C0) Mmeastred i Sack), no po iZation j

. : 1 5 1 Fmalization i Casg
E:;:; mn.-asurfedli- 4%. Stack height (in metre) shall aleo pe caloulated by formyla H=140% {(where
Qis 50 SMISsian rate jg kg'hr), and the AKX Of fwg shall apply,
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4 THE GAZETTE OF INDIA : EXT RAORDINARY -
________._.———'—'______—___ [PaRT II—SEC, Hi)]

6. Brick kilns should be established at & mininuim distance of 0.8 kilometre from fabitation and fiuit
archards. State Paollution Control Boards/Pollution Control Comtmitiees may mike giting critera

gtringent considering proximity 1 habitanon. population density, water hodies, sensitve recepiors,
el

7. Brick kilns should he established ata iinimam distance of one kilomelre o an existing brick
wiln to avoid clustering of kilns n an ara.

g Brick kilns shall follow process omission/ fugitive dust emission control guidelines a3 pt‘cﬂl:ﬁhﬂ-d by
concerned State Pollution Control Hoards/Poliution Control Commitiess.

9, The ash generated in the hrick kilns shall e Tully utilized in-howse in brick making.
Lo, Al necessary approvals from the concened authoritics ineluding mining departmet of the

concerned State or Uinion Territory shatl he obtmned for exracting the soil 1o be used for brick
making in the brick kiln.

11. The brick kiln oWners einall ensure fhat the road wtilized for fransporting AW materials or bricks are
paved ouds.

17, Vehicles shall be covensd during wransporation of raw material/bricks”.
[F. Nao. D—ljﬂ:l?.‘!ﬂ’irlfﬂ?-f PWl
NARESH PAL GANGAWAR, Addl SECY-

Note: The principle pules were published in ihe Gazette of India, Extracrdinary, Part 1L, Section 3, Sub-
eoction (1) vide aumber 3.0, gA4(E), dated the 19th November, 1086 and hasthy amended vide
rmiber G5 R T24(E), dated the 04" October, 2021.

e
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PazT I—SEc, 3(i)]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
MNew Delha, the [5th December, 2023

G.5.R. 895(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment { Protectiony
ach, 1986 (29 of 19%6) the Central Government hereby makes the following rules further to amend the Environmen
(Prodection) Rules, 1986, namely: -

l. Short title and commnencement.— (1) These rules may be galled the Environment (Protectiom) Sixth
Amendment Rules, 2023,

{2) They shall come into force on the date of their publication in the O fficial Garette,

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-L in entry ot SL No. 74, for note oo, 2 the
lollowing entry ghall be substitated, namely: -

"2 The exisiing bvick kilns which ave not following Hg-zag-techiology or vertical shafl or uee piped natural gus
as fuel in brick making shall be comveried 1o sig-zag technalogy or vertical shaft ar se piped natural gax ax fuel iy
brick making within o period il

fet ome pear wie [ -23.02. 2021 in case of kilny locared within ten kilomesers rodine af nov-atiainment cities; excep

those locaied fn million plus population cities, NCR district, and critically & severafly pollwred areas ar
eategarized by CPCE,

fi) e e wee T 22002 MI3T it eaee af oiver kilps,

Provided that in cave where Comuission for Air Quality Management / Central Polfution Control Board .

State Pollution Control Board / Pollution Conerol Comiittee hils teparatel) xwed more stringent Normis
itmelines, such orders shall prevail. *

[F. No. Q-15017/352007.Cpw]

NARESH PAL GANGWAR. Addl, Sy,
Mote: The principle rules were published in the Garerie of India, Extruordinary, Part [T, Section 1, Sub-section (i),

vide number 8.0, 844 (E} dated the 15" Movember 1986 and Lost amended, vide notification number (3SR
414(E) dated the 03™ June, 2023

Uploaded by Dre, of Printing at Government of India Press, Ring Road, Movapari, New Delbi-1 10064
and Published by the Camroller af Publications, Dhelli-1 1054, i s e
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Name of Brick Kiln

Shiv Shanti Brick kiln

‘Ganesh Brick Kiln

>0na Brick Industry

New Tawi Brick kiln

Vinod Brick Kiln
Bawa Ambao Brick Kiln
Sunil Brick & Tiles industry

]
Address Consent Status Validity or  Technolo€¥
Expiry date $
| - -Mar- Il-tren
New Trikuta Brick Kilr Village Barolla, Jib Thathi Udh Expired CTQ 31-Mar EDﬂJ j Eu“_ ::Enl-'“
|Village Barolla, Jib, Udh. Expired CTO 31-Mar-§u:3 _EE:" e
Shivalik Brick Industries Village Barolla, Udh. ‘Expired CTO I0-Jun- l i e
| I'l-"iflage Palli, Hartaryan udh Expired CTO 30-Apr-201 H_u -tre
'wrage Hartaryan, Jib, Udh Expired CTO 31-M ar—EDlE:EL_gi;zag o
Village Ritti, Udh, Expired CTO 28 Feb-2014 Elu“-:reﬂch
VillagaDaddar (Ritti) Udh Expired CTO 31-Mar-2013 By r- rew:h
-,_,iliage Karowa, Udh. Expired CTO 31-Mar-2014 Bul -tr&dgufﬂ
| tren
Village Sunal {Majalta) Udh, Refused Bull-tre
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District Magistrate,
District Reasi.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Reasi.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
ol Pollution) Act, 1981,

Whercas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010

Whereas Deputy Commissioner of the concerned district i the Licensing Authority
for grant of license 1o Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" Diecember 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed),

Whereas the Hon'ble National Green Tribunal in QA No. 594/2022 titled “Syed
Riyaz Vis UT of J&K and Others™ in ils order dated 04.01.2024 has, inter alia, issued the
following directions:

“1. All the concerned District Magistrates and the Superimtendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE 7/ CTO from JK
POC and without due compliance with environmental norms.”

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Reasi shall ensure that in district Reasi -

I ne Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately,

District Magistrate Reasi is further directed to acknowledge the receipt of these
directions within one weck.

Encl:- List of Brick Kilns in District Reasi
Sdi-
{Vasu Yaday) [FS

Chairman
No- JKPCO/NGT/30/ 939. Y5 .
Date:- [§-01-2024.

Copy to the:-

I} Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar,

2) Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu.

4) Senior Superintendent of Police, District Reasi for information and similar necessary
action,

5) Regional Director, Pollution Control Commitiee, Jammu for information and
necessary action,

6} Divisional Officer. J&K Pollution Control Committee, Reasi for information and
necessary action.

(K. Ramesh
Member Secre
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MINISTRY OF EXNVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhu, the 22nd February, 2022

GSR. 143E)—In cxercise of the powers conferred by sections 6 and 25 of the Envirenment

(Protection) Act, 1986 (29 of 19K6), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:-—

l. Short Title and commencement: -

i

) These rules may be called the Environment (Protection) Amendment Rules, 2022

(2} They shall come into force on the dete of their publication in the Official Gazetic.

2. In

the Environment (Protection) Rules, 1986, in the SCHEDULE-1, for cniry at S1. No. 74, the

following entry shall he substituted, namelv: -

an

Brick Particulate matter in stack emission :?,SIF mg/Nm'
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16-m (at least 8. 5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24m

- Kiln capacity equal or more than 30,000 bricks per day 27 m

Motes -

=

- All new brick kilns shall be allowed only with rig-zag technology or vertical shuft or use of Piped

MNatural Gas as fuel in brick making and shall comply to these standards as stipulated in this
nolification.

The existing brick kilns which are not following zig-zag technology or vertical shafi or use Piped
Natural Gias as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one vear in case of kilns locatad
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
{b) two years for other aress. Further, in cases where Central Pollution Control Hoard/State
Pollutien Control Boards Pollution Control Committees has separately laid down timelines for
conversion. such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood andfor
ugricultural residues, Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns,

Brick kilns shall construer permanent fucility (port hole and platform) as per the nems or design
laid down by the Central Pollution Centrol Board for monitoring of emissions,

Particulate Matter (PM) results shall be normalized at 4% COy as below:

PM (normalized) = (PM (measured)x 4%\ (% of CO, measured in stack), no normalization in case
L0 measured > 4%, Stack height (in metre) shall also be calculated by formula H=14Q"" (where
0 is S0, emission rate in kghr), and the maximum of two shall apply.
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L,

L.

12,

Mote ;

Brick kilns should be established a1 a minimum distance of 0.8 kilometre from habitation and fruit
orchards, State Pollution Control Boards/Pollution Control Committees may make Siting criteria
stringent considering proximity to habitation, population density, water bodies, sensilive receptors,
el

Hrick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area,

Brick kilns shall follow process emission/fugitive dust emission control guidelines as presenbed by
concermed State Pollution Control Boards Pollution Control Committess,

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authonties including mining department of the
concerned State or Union Territory shall be obtained for extracting the soil 10 be used for brick
rmaking in the brack kiln.

The brick kiln cwners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads,

Vehicles shall be covered during transportation of raw material bricks".

[F. No. Q-15017/352007-CPW]
NARESH PAL GANGAWAR. Addl. Secy.

The principle rules were published in the Gazette of India, Extriordinary, Part II, Section 3, Sub-
section (i) vide number 5.0. 844(E), dated the 19th November, 1986 and lastly amended wide
number G.5.R, T24(E), dated the 04" October, 2021,

Uploaded by D of Prinning at Gavernment of Indin Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Cantrelfler of Pubhcotions, Delli-1 100249, o sl IR
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MINISTRY OF ENVIRON MENT, FOREST AND CLIMATE CHA NGE
NOTIFICATION

G, BN EL—In exercice of the powers conferred by seetions G and 25 of the Environmen (Protection)
act, [9%6 (29 of 1984) the Centen) Ciovernment hereby makes the following rules further to-amend the Envirnnment
(Protection) Rules, (986, namely:
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Amendment Rules, 2023,
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#  Region . : T
B District Name of Brick Kiln Address P A T Validity or _ Technalogy
1 Jamm 1 i A Expiry date
2 |Ja rnrn: 2:::: (Chagat sl Laiter, Pouni Expired CTO 31-Mar-2023 Bull-trench
Vikrant Brick Kiln Laiter, Pouni valid CTO J8-Feb-2024 Rull-trench
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Dhstrict Magistrate,
District Rajouri.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Rajouri.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism,

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act. 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has preseribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules. 1986 (Copy enclosed).

Whereas the Hon"ble National Green Tribunal in OA No, 5942022 titled “Sved
Riyaz Vis UT of I&K and Others™ in its order dated 04,01 2024 has, inter alia, issued the
following directions:

“7. All the concerned District Magistrates and the Superintendents of
Police in the UT af Jammu and Kashmir ave directed to ensure that no
brick kiln is set up and operated without obtaining CTE ¢ CTO from JK
PCC and withow! due compliance with environmental norms.”

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hErtb}' 15sued:
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District Magistrate Rajouri shall ensure that in district Rajouri -

i. no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

1. brick Kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
inmediately.

District Magistrate Rajouri is further directed to acknowledge the receipt of these

directions within one week.

Encl:- List of Brick Kilns in District Rajouri
Sd/-
{Vasu Yadav) IFS
Chairman
No:- JKPCONGT/130/ 239- 938
DCrate;- |8 -01-2024.
Copy to the:-
1) Financial Commissioner (Additional Chief Secrctary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar,
2} Divisional Commissioner, Jammu.
3) Inspector General of Police. Jammu,
4) Senior Superintendent of Police, District Rajouri for information and similar
necessary action.
3) Regional Director. Pollution Control Committee, Jammu for information and
NECESSary action.
6} Divisional Officer, J&K Pollution Control Committee. Rajoun for information and

necessary action,

Member Secret
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.5.R. 14ME)—In excreise of the powers conferred by sections 6 and 25 of the Environment
{Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following niles further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
{1} These rules may be called the Environment { Protection) Amendment Rules, 2022,
{2) They shall come into force on the date of their publication in the Official Gazette,

2. Tn the Environmemt (Protection) Rules, 1986, in the SCHEDULE-L, for entry at SL. No. 74, the
following entry shall be substituted, numely: -

'T4 rick Particulate matter in stack emission 250 mg/Nm’
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m {at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least §.5m

from loading platform)

Minimum stack height (Other than Vertical Shaft Brick P{i-[ns]
- Kiln capacity less than 30,000 bricks per day 24 m
- Kiln capacity equ_ul or more than 30,000 bricks per day 2Tm

Motes :

L. All new brick kilns shall be allowed only with zig-zag technalogy or vertical shafi or use of Piped

Matral Gas as fuel in brick making and shall comply 10 these standards as stipulated in this
notification.

4. The existing brick kilns which are not following zig-zag technology or vertical shafi or use Piped
Natural Gas as foel in brick making shall be converied to Fig-zag technology or vertical shaft or use
Piped Matural Gas s fuel in brick making within a period of {a) one vear n case of kilns located
within ten kilometre radius of non-sitainment cifies ns defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Conirel Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail,

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood andfor

agricultural residues. Use of pet coke, tyres, plastic, hazardons waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platfonm) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.
5. Particulnte Matter (PM) results shall be normalized at 4% C0 s below:

PM (normalized) = (PM (measured)x 4%y (% of €O measured in stack), na normalization in case
CO; measured = 4%, Stack height (in metre) shall also be caleufated by formula H=140" {where
Q 15 50y emission rate in kg'hr), and the maximum of twe shall apply.



1308

THE GAZETTE OF INDIA : EXTRAORDINARY [PaRT [I—SEC. 3(i)]

LI

L1

Mote

BArick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Committess may make siting critera
stringent considering proximity to habitation, populanon density, water bodies. sensitive receptors,
Bl

Rrick kilns should be established at & minimum distance of one kilometre trom an existing brick
kaln 1o avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control BoardsPollution Control Commitiecs.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Linion Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

. Wehicles shall be covered during transponiation of raw material/bricks™.

[F. No. Q-15017/352007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (1) vide number S.0, $44(E), dated the 19th November, [986 and lastly amended vide
numbier G.S.R. T24(E), dated the 04" October, 2021.

Uplonded by Die of Printing ot CGovennment of India Fress, RI-.I"_[E Rond, Mayapuri, Mew Delha-1 1006
and Pulblisled by the Contreller af Publicationg, Dellhi-1 [ 005. A000 usan - i

e ma i
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 15th December, 2023

G5 BS(E).—In exercise of the powers conferred by sections 6 and 25 of the Environmen! | Protection)
act, |986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
iProtection) Rules, 1986, namely; -

ki Short tithe ond commencement— (1) These rules may be called the Envireiment {Protection] Sixth
Amendment Rules, 2023,
(2} They shall come into force on the date of their publication in the Cificial Gazetie,

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-L, in entry at 51, No. 74, for note mo. 2, the
follewing entry shall be substituted. namely: -

“L The existing beick kilns which ave mat following Fig-zag fechumiogy or vertical shafi or iwce piped nateal gas
s el in Brick making shall e comverted 1o sig-say technology ov vertical shaft ar ise Fipieed matival pox ax field in
farick mraking within a peviod o'

{a} ane year woe ). 23.02. 2023 in case of kilas located within fen Kifametors radivg of wen-attalmment cities; exeep
those locwtad in million plus popalation cities. NCR disiricts, amd critically & sevovally pollpred grecs oy
cutemovized by CPCR:

ihl ane vear w2302 2024 iy e af mitier ki,
Frovided that in cose where Crmpmission for dir Qualine Management ¢ Central Pollstion Contred Baard /

Stase Follution Contral Bourd ! Pollution Comrol Counmittee has separately isued more strrngent Newms
simelines, such orders chall prevail *

[F. No. Q-1501 7/35/2007-CPW]
NARESH PAL GANGWAR, Addl. Secy,

Nate: The principle rules were published m the Gozette of [ndia, Extraordinary, Part 11, Section 3, Sub-section {i);
vide number 5.0, 844 (Ey dared the 19™ Movember 1986 and losi smended, v potification number {i5.R.
214(E} duted the 05" June, 2023,

Uiploaded by Die. of Prmting at Government or India Press, Ring Road, Mayaquari, New D=1 10064
and Published by the Controller of Publicatsns, D1 1054,

AL . T B
Tlas =y .
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# Region  District Name of Brick Kiln Address Consent Status Validity or  Technology
_ Expiry date
1 Jammu  Rajouri Shiv Shanker Brick Kiln Village Saranoo valid CTO 31-May-2024 Bull-trench
2 Jammu Rajouri Shiv Brick Kiln Village Saranco Expired CTE 31-Aug-201% Bull-trench
3 Jammu Rajouri Lakshmi Narayan Brick Kiln "u'il!age Saranoo Valid CTO 28-Feb-2014 {ig-zag
4 Jammu  Rajouri ‘Choudhary Brick Kiln Village Saranoo [Expired CTE 31-Aug-2020 Zig-zag
5 Jammu Rajouri Top Brick Kiln "u'itlage Dhangri Valid CTO 31-Mar-2024 Bull-trench
6 lammu  Rajouri Swastik Brick Kiln Village Dhangri Valid CTO | 31-Aug-2048  Zig-rag
/7 Jammu  Rajouri Baba Brick Kiln Village Dehrian Without consent Bull-trench
8 Jammu Rajouri Roshan Brick Kiln Village Chowki Handan, Nowshera  Valid CTO 30-Jun-2026 Zig-zag
9 Jammu Rajouri ‘Ganesh Brick Kiln Village Monial, Nowshera Valid CTO 31-Mar-2026 | Zig-zag
10 Jammu Rajouri Gobind Brick Kiln Village Hanjana, Nowshera Walid CTO 28-Feb-2024 Zig-zap
11 Jammu Rajouri Vishav Brick Kiln village Dera Lamberi, Nowshera  Valid CTO 28-Feb-2028 Jig-zag
12 Jammu  Rajouri Shamsher Brick kiln village Lamberi, Nowshera Without consent Bull-trench
13 Jammu  Rajouri Heer brick Kiln Village Chowki Handan, Nowshera  Expired CTO 01-fan-2023 Buli-trench
14 Jammu Rajouri Om Brick Kiln village Lamberi, Nowshera Valid CTO 18-Feb-2024 Bull-trench
15 Jammu  Rajouri Om Brick Kiln village Bakhar, Sunderban Expired CTO 30-Nov-2015  Bull-trench
16 Jammu Rajouri Om Shanker Brick Industries Village Bakhar, Sunderbani Valid CTO 31-Aug-2028 Jig-zag
17 Jammu Rajour Jai Shiv Brick Kiln Village Patrara, Sunderbani Valid CTO 30-Apr-2028  Bull-trench
18 Jammu Rajouri Bhagwati Brick Kiln village Balshama, Sunderbani Expired CTO 31-Mar-2023 Bull-trench
19 Jammu  Rajouri Janta Brick kiln village Siot, Sunderbani valid CTO 28-Feb-2024 Bull-trench
20 Jammu Rajouri Shamsher Singh Brick kiln Village Ainpur, Bhajwal, Sunderbani Expired CTO 31-Mar-2014 Bull-trench
21 Jammu Rajouri Guru Ravi Dass Brick Kiln Village Chowki Handan, Nowshera  Without consent
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[istrict Magistrate,
Dstrict Samba.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Samba.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction,

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment {Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled “Syed
Rivaz V/s UT of J&K and Others™ in its order dated 04.01.2024 has, inter alia. issued the
lollowing directions:

“T. All the concerned District Magistrates and the Superiniendents of
Palice in the UT of Jammu and Kashmir are directed to ensure that me
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and withowt due compliance with environmental norms.”

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Samba shall ensure that in district Sambsa -

i. no Brick Kiln is allowed to operate without valid consent from the Jé&k
Pollution Control Committee:

ii. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Samba is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Samba

Sd/-
{Vasu Yadav) [FS
Chairman
No= JKPCC/NGT/130/ 226 ~A 31
Date:- (R -01-2024.

Copy to the:-

17 Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2} Divisional Commissioner, Jammu.

3) Inspector General of Police, Jammu,

4) Senior Superintendent of Police, District Samba for information and similar
necessary action.

3} Regional Director, Pollution Control Committee, Jammu for information and
necessary action.

6) Divisional Officer, J&K Pollution Conirol Committee. Samba (North / South} for
information and necessary action.

(K. Ramésh kum il
Member Secrefary
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MINISTRY OF EXVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 22ad February, 2022

G5B, 143E).—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby muakes the following rules further 1o
amend the Environment { Protection) Rules, [986, namely:—

I Short Title and commencement: -

i1

) These rules may be called the Environment (Protection) Amendment Rules, 2027,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In

the Environment { Protection) Rules, 1984, in the SCHEDULE-L, for entry at 51 No. 74, the

following entry shall be substituted, namely: -

74

rick | Particulate matter in stack cmission 250 mg/Nm'
Kilas | Minimum stack height (Vertical Shalt Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
= Kiln capacity equal or more than 30,000 bricks per day 16 m (at lcast 8.5m
from loading platform)

_‘nfinimum stack height (Other than Vertical Shafi Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24m

MNaofes @

3

- Kiln capacity equal or more than 30,000 bricks per day 27Tm

All new brick kilng shafl be allowed only with zg-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilns which are not following zig-zag technology or vertical shafi or use Piped
Natural Gias as fuel in brick making shall be converted to zig-zag technology or vertical shaft or usc
Piped Matural Gias as fuel in brick making within a period of {a) one vear in case of kilns logcaned
within ten kilometre madius of non-attainment cities as defined by Central Pollution Control Board
(b} two years for other aress. Further. in cases where Central Pollution Contrel Board'State
Pollution Control Boards/Pollution Control Commitiees has separately laid down timelines fior
conversion, such orders shall prevail,

All brick kilns shall use only approved fual such as Miped Natural Gas, coul, fire wood andfor
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not he allowed in brick
kilns,

Brick kilns shall construct permanent facilaty {port hole and platform) as per the norms or design
lmd down by the Central Pollution Control Buard for monitoring of emissions.

Particulate Matter (PM) results shall be normalized ar 4% €0y is below:

PM (normalized) = (PM (measured)x 4% (% of CO, measured in stack), no normalization in case
C0, measured > 4%. Stack height (in metre) shall also be caleulated by formula H=] 4Q™ (where
1 is 50; emission rate in kg/hr), and the maximum of two shall apply.
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10.

12

Nt

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Commimtees may make siting eriteria
stringent considering proximity to habitanon, population density, water bodies, sensitive receptors,
cic.

Brick kilns should be established at 2 minimum distence of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concemed State Pollution Control BoardsPollution Control Commiftess.

The ash generated in the brick kilns shall be fully utilized m-house in brick making.

All necessary approvals from the concerned authonties meluding mining department of the
concemned State or Union Territory shall be obtained for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

vihicles shall be covered during transportation of raw material/bricks™,
[F. Mo, Q-1301 735 2007-CPW]
NARESH PAL GANGAWAR, Addl, Secy

The principle rules were published in the Gazetie of India, Extraordinary, Part IL, Section 3, Sub-
section (i) vide number S.0. #44(E), dated the 19th November, 1986 and lastly amended vide
numtber G.5-R. 724(E), dated the (04" October, 2021,

Uplegided by D, of Prinmg at Goverpment of Indin Press, Ring Rosd, Mayapuri, New Drelhi-1 1004
and Published by the Camtroller of Pubhicamens, Dhellvi-1 10034, s nilad =T
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

(+.5.R. BO5(E)—In exercise of the powers conferred by sections 6 and 25 of the Environmicnt { Proflection))
act, 1986 (29 of 1936) the Central Government herehy makes the following rules further to amend the Environment
i Protection) Rules. 1986, namely: .

l. Shomt title ond  commencement,— L1} These rules may be called the Envircnmernt {Mrotection) Sixth
Amendment Rules, 2023,
(2} They shall come into force on the dute of their publication in the Offcinl Gozette,

2. In the Environment (Prodection] Rules, 1986, in the SCHEDULE-L in caury at 8L Mo, 74, for note no. 2, the
[oilowing entry shall be substituted. namely:; -

"L The exdatlng Beick kifas whick are wor fafigwing zip-zag fechnalugy or vertical shafi o uie piped natiwral gax
s faed in brick making shall be converted 10 2ig-zap technoiogy or vestival shafl or wee piped natioal gas ax fiwel in
brick making within a peviod of

(e} cure vear woe £ 23.02 2023 in cade of bitny located within tew kioweters radius af maw-attainment citiey; except
thare located in million plas popuclation cities. NCR disiizis, and critically & severafly  polfeted areas o
careparized by CRPCR:

&) e vear woe 0 2302 2024 i oo of erther kil

Provided that in case wiere Commission for Air Chality Managemens ¢ Contral Pollution Cantrod Board ¢
dtate Pollution Control Board ¢ Pollution Contrel Committer has separgtely issued move sivingent Norms!
timelines. suck ovdars shall prevall ™

[F. No. Q-15017/35/2007-CPW)

NARESH PAL GANGWAR, Addl, Secy,

Mote: The principle rules were published i the Gazette of Indis. Extraordinary, Part 11, Section 3, Sub-section i),
vide number 5.0, 844 (E) dated the 19" November (986 and lasi ammended, Wide notification number GS.R.
414(E) dated the 05" June, 2023

Lipleaded by e, of Prnting ot Gosvemment of India Press, Rieg Road, Mayvapor, New Beihi=] 10063
and Published by the Controdler of Publications. Delhi-| 1154,

L B g [ [
e o
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# Region District Name of Brick Kiln Address Consent 5tatus Validityor Technology
| Expiry date

1 lammu tamba South  BCC Brick Kiln Rehain Khanwal, Samba Valid CTO _ 31-Mar-2028 Zig-1ag

7 Jammu Samba South  Shanker Brick Industry 'Harsath Ghagwal, Samba Malid CTO - 31-Mar-2028 .ﬁg-:ag

3 Jammu samba South | Jai Laxmi Brick Kiln Raya Maorh, Samba Without consent Bull-trench
4 Jammu camba South  Kailash Parbhat Brick Kiln ‘Rakh Rara, 5a mba Expired CTO 31-Mar-2023 Bull-trench
& Jammu samba South :"."arun Brick Kiln Talgarh, Samba Expired CTO - 31-Mar-2023  Bull-trench
6 Jammu samba South  Shish Paul Brick Kiln ‘Nadala, Samba Malid CTO | 31-Mar-2028 Zig-zag

7 Jammu samba South  Mew Choudhary Brick Kiin Gho manhsan, Samba Valid CTO - 31-Mar-2026 Zig-zag

B Jammu :Sa mba South  Raizada Brick Kiln Kaink, 5amba [Expired CTO - 31-Mar-2023 |Bull-trench
9 Jammu samba South  New Pargal Brick Kiln Katli, Samba Valid CTO | 28-Feb-2024 Bull-trench
10 Jammu Gamba South  Jai Shanker Brick Kiln Gurha Jattian, Samba Expired CTO 31-Mar-2023 Bull-trench
11 Jammu Samba South Hari Brick Kiln Langth, Samba Valid CTO 28-Feb-2024 Bull-trench
12  Jammu camba South | Ajay Brick Kiln Raya Morh Samba Expired CTO 31-Mar-2023 Zig-zag

13 ]Hl:r'lml.l Samba South New Om Brick Eiln Chubian, Samba Expired CTC 31-Mar-2022 Zig-zag

14 Jammu camba South  Bral Brick Kiln Raya Morh Samba Without consent Bull-trench
15 Jammu samba South R N Brick Kiln Dabuj Kaka , Samba valid CTO 31-Mar-2026 Zig-zag

16 Jammu camba South  Ashoka Brick Kiln Pattli Morh , samba Without consent Bull-trench
17 Jammu samba South  Jai Nagmi Brick Kiln Gho Manhsan, Samba Expired CTO 31-Mar-2023  Bull-trench
18 Jammu samba South  5G Enterprises Rakh Baroi, Samba Expired CTO 31-May-2014 Bull-trench
19 Jlammu samba South  Sudesh Brick Kiln Ihang Samba Expired CTO 31-Mar-2023  Zig-zag

20 Jammu Samba sauth Bahwant Raj & Co. Brick Kiln Chan Khana, 5amba Expired CTO 31-Mar-2023 Zig-zag

21 Jammu samba South  Saraf Brick Kiln Kaink Samba Valid CTO 31-Mar-2028 Zig-zag

22 Jammu camba South  Vijay brick Kiln Sadoh Samba Expired CTO 31-Mar-2023 Zig-zag

23 Jammu samba South  New Jal Chichi Mata Brick Kiln Dabuj Kaka , Samba Expired CTO 31-Mar-2023  Bull-trench
24 lammu Samba South  Mazdoor Kissan Brick Kiln Pattli , Samba Expired CTO 31-Mar-2023  Bull-trench
25 Jammu samba South  Vaid Brick Kiln Rakh Barol Samba Expired CTO 31-Mar-2023 Bull-trench
26 Jammu tamba South  Bameshwar Brick Kiln sagal, Samba [Expired CTO 31-Mar-2023 Bull-trench
27  lammu samba South  Sharuti Brick Kiln Katli, 5amba Valid CTO 31-Mar-2028 Zig-zag

28  Jammu armba South  Pargal Brick Kiln Katli, Samba Valid CTO 31-Mar-2028 Zig-zag

29 Jammu Samba South  Sambyal Brick Kiln Sargal, Samba Walid CTOC 28-Feb-2024  Bull-trench
30 lammu Samba South R K Brick Kiln Bandrali, 5amba Expired CTO 31-Mar-2023 Zig-zag

31 lammu samba South  Nandi Brick Kiln Rakh Baroi, Samba Expired CTO 30-Jun-2023  Bulltrench
32 lammu Samba South  Jai Deva Brick Kiln madoon Samba Valid CTO 3i-Mar-2028 Zig-zag

33 Jammu samba South  New Jai Deva Brick Kiln Madwal, Samba Expired CTO 31-Mar-2023 Bull-trench
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# Region District Name of Brick Kiln Address Consent 5tatus Validity or  Technology
Expiry date

24 Jammu camba South  Shiv Kaillashpati Brick Kiln Kamala, Samba Valid CTO 28-Feb-2024 Bull-trench
35 Jammu Samba South  Ganga Brick Tile Industry  Harsath Ghagwal, Samba Valid CTO 31-Mar-2026 Zig-zag

36 :Jammu Samba South  Vinay Brick Kiln ‘Ramloo, Samba Expired CTO 31-Mar-2023 Zig-zag

37 Jammu ‘Samba South  lai Chichi Mata Di Brick Kiln ‘Dabuj Kaka , 5amba Expired CTO - 31-Mar-2023  Bull-trench
38 Jammu ‘5amba South OM Brick Kiln Trilokpur, Samba Expired CTO 31-Mar-2023 'Bull-trench
39 Jammu samba South  Classic Brick Industry ‘Rakh Baroi, Samba Expired CTO 31-Mar-2023 Bull-trench
40 Jammu ‘Samba South  lai Ganesh Brick Kiln Gho Brahmana, Samba Valid CTO 31-Mar-2028 Zig-zag

41 Jammu Samba South  Sanjeev Brick Kiln Trilokpur, Samba Valid CTO 28-Feb-2024  Bull-trench
42 Jammu Samba South  Vishwatma Nandji Brick Kiln Rara Samba Valid CTO 2B-Feb-2024 Zig-zag

43 Jammu ‘Samba South- Choudhary Brick Kiln Patli Morh, Samba Expired CTO 31-Mar-2023 Bull-trench
44 Jammu  SambaSouth Gian Brick Kiln Majwal , Samba Valid CTO 31-Mar-2026 Zig-zag

45 Jammu Samba South  Shree Ram Brick kiln Gho Manhsan, Samba Valid CTO 31-Mar-2026 Zig-zag

4B Jammu Samba South  RCC Brick kiln Rehian KEhanwal, Samba Without consent Bull-trench
47 Jlammu Samba South  Neel kanth Brick Kiln Arngal, Samba Valid CTO 31-Dec-2024  Zig-2ag
48  Jammu Samba Morth  Jal Saraswati Brick Eiln Palli, Bari-Brahamana,Samba Expired CTO 31-Mar-2023 fig-zag
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District Magistrate,
[District Jamm.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Jammou.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned distriet is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick Kilns under the Environment (Protection) Rules, 1986 {Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 394/2022 titled “Syed
Rivaz Vs UT of J&K and Others™ in its order dated 04.01.2024 has, inter alia, issued the
tollowing directions:

“T. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set wp and operated without obtaining CTE / CTQ from JK
POC and withowt due compliance with environmenral norms.”

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Jammu shall ensure that in district Jammu -

i no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Commitiee;

i. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediarely,

Dhistrict Magistrate Jammu is further directed to acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in District Jam miu

Sd/-
(Vasu Yadav) IFS
Chairman
No- JKPCC/NGT/30/ 218 - 244
Date:- @ -01-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Jammu,

3) Inspector General of Police, Jammu.

4} Senior Superintendent ol Police, District Jammu for information and similar
necessary action,

3) Regional Director, Pollution Control Committee., Jammu for information and
NECESsary action.

6) Divisional Officer, J&K Pollution Control Committee, Jammu (North / South) for
information and necessary action.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATLON
New Delha, the 22nd February, 2022
G.S.R. M3{E)—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to

amend

the Environment { Protection) Rules, 1986, namely:—

I, Shor Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022,
(2} They shall come into force on the date of their publication in the Official Gazetre,

2 Inm

the Environment (Protection) Rules, 1986, in the SCHEDULE-1, for entry at 51, No. 74, the

following entry shall be substitured, namely: -

"4

rick | Particulate marier in stack cmission 250 mgNm’
Kilns Minimum stuck height (Vertical Shafi Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
from leading platform)
= Kiln capacity equal or more than 30,000 bricks per day 16 m {at least 8.5m
from loading platfimm)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or mote than 30,000 bricks per day 2Tm

Motes ;

b

- All new brick kilns shall be allowed anly with aig-zag technology or vertical shaft or use-of Piped

Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The existing brick kilng which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Namral Gas as fuel in brick making within a period of {a) one vear in case of kilns located
within ten kilometre ridius of non-attaimment cities as defined by Central Pollution Control Baard
(b} two years for other areas. Further, in cases where Cenrral Pollution Control Board/State

Pollution Control Boards'Pollution Control Comminees has scparmely laid down timelines for
conversion, such orders shall prevail,

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fre wood andior

agricultural residues. Use of pat coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility {port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for menitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% COs as below:

PM {normalized) = (PM (measured)x 4% (% of CO: measured in stack). no normalization in case
CO, measured > 4%, Stack height {in metre) shall also be caleulated by formula H=140"" (where
0 is 30 emission rate in kg'hr), and the maximum of two shall apply.



1321

THE GAZETTE OF INDIA : EXTRAORDINARY [PaRT I1—SEC. 3(i)]

{15

11,

12

Moie §

Brick kilns should be establighed at a minimum distance of 0.8 kilometre from habitation and fruit
archards. State Pollution Control Boards/Pollution Control Committees may make siting criterin

stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
(L

Brick Kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to avord clustering of kilns i an area,

Brick kilns shall follow process emission/fugitive dust emission contral guidelines as prescribed by
concerned State Pollution Contrel Boards/Pollution Control Commiltees.

The ash generated in the brick kilos shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authonties including mining department of the
concerned State or Union Terntory shall be obtained for eatracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.,

Vehicles shall be covered during transportation of raw material/bricks™.
[F. No. Q-15017/35/2007-CPW)
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published mn the Gazette of India, Extraordinary, Part 1L, Section 3, Sub-
section (i) vide number 5.0, 844(E), dated the 19th November, 1986 and lastly amended vide
number G.5.R. T24(E), dated the 04" October, 2021,

Uptoaded by Dee; of Pranting &l Govemmenl of ks Press, Ring Road, Mayapurs, Mew Delbn -1 10064
and Tublished by ibve Comtroller of Publesations, Delhi-1 10054, w0 o

||||||
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

G.5.R. 895(E).—In cxercise of the powers conferred by sections 6 and 25 6f the Environment [ Froteciion]
act, 1986 (19 of 1986) the Central Government bereby makes the following rules further to amend the Environmen:
(Prodection) Kules, 1986, namely: -

L Short tille and commencement.—~ (1) These rules may be called the Environment iProtection) Sixth
Aomendment Bules, 2023,
(2] They shall come into force on the date of their publication in the Official Gazette,

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-L in entry ml 5L No. ™, for note no. 2, the
tollowing entry shall be substituted. namely: -

"2 The existing brick kifns which are not follewing zig-zap tdehinidagn: ae versical shaft or xe piged metue! gas
as fuel in brick making shall be conversed to sig-zug technolagy ar verfical shaft or e prpea el gus ox el m
brick making within g period of -

fa} ore year wee fl 2302 2023 in case of kilng located within ten Eilomeiers radius o mon-pitaiiment cities; evcept
thase located in million ples population cities, NCR dismicss, and eriffoaily. & wewerally pollinted arear ar
eawgarized hy CPCE

o) e vear woe £ 2302 024 in case of other kifns

FProvided that in case where Commission for dir Chuelety Management ! Comiral Palfulion Control Saavd ¢
State Polhution Control Board / Pollution Control Committee Ras Separrerely fEsned more siringent Normo
timelines, swcl ordees shall prevaif,

[F. Mo. Q-15017/352007-CPW]

NARESH PAL GANGWAR, Addl. Secy,

Note: The principle rules were published in the Gazette of Tndia, Extroordinay, Part 11, Section 3, Sub-section i1y,
vide number .00 844 (E) dated the 19™ November 1986 and Last amended, wde nobificution mimber G5B
d14(E) doted the 05" June, 2023,

Uiplonded by Dte. of Printing at Government of Indip Press, Rimg Bond, Mayagieri, Mew Drellii-§ | it
and Published by the Controller of Publicafors, Delhi-1 10654, e
b

Bmaram
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Lo

10
11
12
13
14
15
16

17

18

Region

Jammiu

Jamimu

Jammu

Jarmmu

Jammu

Jammiu

Jarmmimi

Jammu

Jlammu
Jammu
Jammiu
Jammu
Jamimu
Jammu

Jammiu

Jammu

Jammiu

Jammu

District

Jammu North

Jammu North

.lam mu Morth

Jammu North

Jammu Morth

.lam mu Morth

Jlammu Morth

'lam mu Morth

lammu Morth
lammu North
lammu Morth
Jammu Morth
Jammu Morth
Jammu Morth
Jammu North
Jammu Morth

Jammu North

Jlammu North

Mame of Brick Kiln

Abhi Brick Kiln Gandhu Chak Mandal
Jammu.

Arman Brick Kiln Danger Kleath
Akhnoor.

Ashwani Brick Kiln Kaleeth Road Jourian

Akhnoor Jammu,
Bhagwati Brick Kiln Bathera Akhnoor
Raad Jammu.

Bharat Earth Products Domana Jammiu.

Bhawani Brick Kiln Danger Akhnoaor
Jammu,

Bhawani Brick Kiln Pail Khatar Akhnoor
Jammu,

Brighu Brick Kiln Old Domana Jammu.
Choudhary Bricks and Tile Ind Purkhoo
Akhnoor Road.

Devi Bhagwati Brick Kiln Pathary
Akhnoor Jammu.

Devi Kiln Dayaran Jammu.,

Durga Brick Kiln Gharota Jammu.
Ganesh Brick Kiln Amb Garota Jammu.

Jai Baba Jamana Dass Brick Kiln Patoli
Brahamana Jlammu.

1ai Bajrangl Brick Kiln Sangram Fur
lammu.

lai Bhagwati Brick Kiln Mishriwala
Jammu.

Iai Brick Kiln Badyal Chak Dhok lagir
akhnoor Jammu.

jai Ganapati Ganesh Brick Kiln Nagbani
Jammu,

Address

‘Gandhu Chak Mandal Jammu.

Danger Kleath Akhnoor,
Kaleeth Road Jourian Akhnoor
lammu,

Bathera Akhnoor Road Jammu,
Domana Jammu,

Danger Akhnoor Jammu.

Pail Khatar Akhnoor Jammu.

Old Demana Jammu.
Purkhoo Akhnoor Road.

Pathary Akhnoor Jammu.
Drayaran lammu.

Gharota Jammu,

Amb Grotha lammu.

Fatoli Brahamana Jammu.
Sangram Pur Jammu.
hdishriwala Jammu,

Badyal Chak Dhok Jagir Akhnoor

Jammu,
Magbani Jammu,

Consent Status

'E:n-:pired CTO

Expired CTE

.EHP'IFE'd CTo
‘Expired CTO

Expired CTO

Valid CTO
Valid CTO

Expired CTO
Expired CTO

Expired CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO

Valid CTO

Expired CTO

Validity or
Expiry date
31-Mar-2023
31-May-2023
31-Mar-2023

31-Mar-2023

31-Mar-2023

| 31-Mar-2028

28-Feb-2028

J3i-Mar-2023
31-Mar-2023

A1-Mar-Z014
30-Apr-2012
31-Mar-2023
31-Mar-2023
31-Mar-2023
31-mMar-2023
31-Mar-2023

31-Mar-2028

31-Mar-2023

Technology

Bul-trench

Lig-1ag

'Elg-.zag
‘Bull-trench

-EuH-trench

'Eig-mg

Zig-zag

Buli-trench

Bull-trench
Bull-trench
Bull-trench
Lig-zag

Bull-trench

Bull-trench

Bull-trench

Bull-trench
Zig-zag

Bull-trench
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19

20

21
22

23

24
25

26

27

28

r i)

31

32

33

34

35

37
a8

Region

Jammu

Jammu

lammu

Jammu

Jammu

_Jarnrrl u

lammu

Jammu

Jammu

Jamimu

Jammu
Jammu

Jamimu
Jammu

Jlamimu
Jammu
Jamimu
Jammu

Jammu
Jlammu

Dvistrict

Jammu Morth

lammu North

Jammu Morth
lammu North

Jammu Marth

Jammu North

fammu North

Jammu MNorth

Jammu Morth

Jlammu North

Jammu Morth
Jammu North

Jammu Marth
Jammu Morth

lammu Morth
Jammu North
Jammu Narth
Jammu Marth

Jlammu Marth
Jammu North

Mame of Brick Kiln

Jal Ganesh Brick Kiln Gho Manahasa
_jamrnu.

lai Ganga BrickKiln Patoli Brahamana

Jammiu,

Jai Kiln Manyal Brahamana Jammu.
Jai Mata Laxmi Brick Kiln Dansal lammu,

Jai Raja Mandlik Brick Kiln Mishriwala

Jammu,

lai Ram Brick Kiln Kot Ghari
lai Shanker Brick Kiln Mahal Pur Jammu.

Jai Shiv Brick Kiln Jourian Akhnoor

Jammiu.

Kalishpati Brick Kiln Bawa Talab Jammu.

Kalka Brick Kiln, Bawa Talab Akhnoor,

Jammu

Kavi Brick Kiln Domana Jammu.
Khajuria Brick Kiln Galwaday Chak

Jamm,

Kailash Brick Kiln Kangrial Jammiu,
Krishna Brick Kiln Akhnoor Road

Domana

Krishna Brick Kiln Chak Bhagwana

Jourian Jammu,

Krishina Brick Kiln Troti Akhnoor Jammu.

Krishna Kiln Ind.Kangrial Jammu.
Kumar Kiln Dayaran Jammu,

Laxmi Brick Kiln Marjali Jammu,

Maha Laxmi Brick Kiln dayaran Kangrial

ammu

Address

Gha Manahasa Jammu.

' Patoli Brahamana lammu.

:Man',ral Brahamana Jammu.
Dansal Jammu.

mishriwala Jammu.

Kot Ghari Jammu
fahal Pur Jammu,

Jourian Akhnoor Jlammu..
Bawa Talab Jammu.
Bawa Talab Akhnoor, Jammu

Domana lammu,
Galwaday Chak Jammu

Kangrial Jammu,
Akhnoor Road Domana

Chak Bhagwana lourian lamimu.

Troti Akhnoor Jammu.

Kangrial Jammu.

‘Dayaran Jammu.

Marjali Jammu.
Dayaran Kangrial lammu,

Consent Status
Expired CTO

Expired CTO

Without consent

Expired CTO

Expired CTO

.Expirﬂd C10

Expired CTO
Expired CTO

Expired CTD

Without consent

Valid CTO
Expirad CTO

Expired CTO
Expired CTO

Valid CTO
Valid CTO
Valid CTO
Expired CTO

Expired CTO
Expired CTO

Validity or
Expiry date
31-Mar-2023

31-Mar-2023

31-Mar-2014

| 31-Mar-2023

| 31-Mar-2023

31-Mar-2023

| 31-Mar-2023

| 31-Mar-2023

28-Feh-2024
31-Mar-2023

31-Mar-2023
31-Mar-2023

31-Mar-2028

| 31-Mar-2028

| 31-Mar-2028

31-Mar-2023
31-Mar-2023
A1-Mar-2023

Technology

Bull-trench

-Eig-zag

_Bulll-'treni:h

Bull-trench

'Bull-trench

Bull-trench
Zig-zag

Bull-trench
Bull-trench
Bull-trench

Bull-trench
Bull-tremch

Zig-zag
Bull-trench

Zig-2ag
Jig-zag
Zig-13g
Zig-zag

Bull-trench
Zig-zag
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39
a0

41
42
43
44
45
a6

47

49

50

51
52

53

o4

55

56

57
58

Region

Jammu

Jammu

Jammu

Jammu
Jammu
Jammu
Jammu
Jammu
Jammu
Jammu
lammu

Jammu

Jammiu
Jlammu

Jlamimu

Jammi

Jammu

Jammu

Jammu
Jammu

District

:,I-EI mimu North

Jammu Morth

.Jammu Morth

lammu North

Jammu Nerth

Jammu Morth
Jlammu MNorth

'J=arnmu Morth

Jammu Morth

Jammiu Naorth

Jammu Morth

Jammu North

Jammu Morth
Jarmmu North

Jammu Morth

Jammu North

Jammu Maorth

Jammu Morth

Jammu Morth
lammu North

Mamo of Brick Kiln

Mahvir Kiln Badhrore Jammu.
Mandlik Brick Kiln Buran Patta Marjali

_Jammu.

Mata Sharawali Kiln Bhadrore Jammu.

'_Nan ak Brick Kiln Parkhoo Jammu .
‘Nand Brick Kiln Pandaorian Jammu.
Mational Brick Kiln Kangrial Jammu.

Mew Bhagwati Brick Kiln Kangrial
Jammu.

New Devi Bhagwati Brick Kiln Pakhian
lammiu .

New lagdambay Brick Ind. Mahal Pur
Bathera Jammu,

Mew lai Shanker Brick Kiln Kaink
Mahlpur Jammu.

Mew Krishna Brick Kiln Rakh Burn
Jammu,

Nirman Udyog Simbliweala Bawa Talab
lammu, .

Morthern Brick Kiln Kangrial Jammu.

Om Bick Kiln Baran Marjali Road Jammu,

O3 Brick and Tile Ind Purkhoo Jamimi.

Pashupati Brick Kiln Pathyali Chak
Jammu.

Peer Baba Brick Kiln Bhala Da Bagh
Akhnoor Jammu.

Radha Swami Brick Kiln Bawa Talab
Akhnoor Road Jammu.,

Raja Brick Kiln Marjali Road Barun,
Raja Mandlik Brick Kiln chak Balwal
Jamm.

Address

:H-ad-hmre Jlammu.

Buran Patta Marjall Jamrmu.

'Bhadrore lJammu.
._E'Erkhl}l:l lammu .
‘Pandorian Jammu.
Kangrial Jammu.

Kangrial Jammu.

Pakhian lammu .

Mahal Pur Bathera lammu.
Mahlpur Jammu,

Rakh Burn Jammu.
simbliweala Jammu.

Kangrial Jammu.
Baran Marjali Road Jammu.

Purkhoo Jammu,

Pathyali Chak Jammu.

Bhala Da Bagh Akhnoor Jammu.
Bawa Talab Akhnoor Read lammu

Marjali Road Barun.
chak Balwal Jammu

Consent Status

Expired CTO
Expired CTO

Expired CTO
Valid CTO

Expired CTO
Expired CTO
Expired CTO
Expired CTD
Expired CTO
Expired CTO
Expired CTO

Expired CTO

Expired CTO
Expired CTO

Expired CTO
Expired CTO
Expired CTO
Expired CTD

Expired CTO
Expired CTO

Validity or
Expiry date
31-Mar-2023

27-Aug-2011

31-Mar-2023
31-Mar-2028

| 31-Mar-2023

31-Mar-2023
31-Mar-2023

31-Mar-2023
23-Feb-2012
31-Mar-2023
31-Mar-2023
31-Mar-2023

11-Mar-2023
31-Mar-2023

31-Mar-2023
31-Mar-2023
31-Mar-21014
11-Aug-2007

31-lan-2033
A1-Mar-2023

Technology

Zig-iag
Bull-trench

Zig-7ag
Zig-zag
Lig-zag
Bull-tranch
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench

Zig-zag

Zig-12g
Bull-tremch

Bull-trench
Bull-trench
Bull-trench
Zig-zag

Zig-zag
Bull-trench
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# Region District Name of Brick Kiln Address Consent 5tatus Validity or  Technology
Expiry date

59 Jammu Jammu North  Sat Guru Brick Kiln Dhayaran Jammu. Dhayaran Jammu. Expired CTO 31-Mar-2023  Zig-zag

60 Jammu Jammu North  Sharda Brick Kiln Dayaran Jammu, |Dayaran Jammu. Expired CTO . 31-Mar-2013  Bull-trench

61 Jammu  Jammu North Sharma Brick Kiln Dayaran Jammu.. ‘Dayaran Jammu.. ‘Expired CTO | 31-Mar-2023 Zig-zag

B2 lammu Jammu North | Shiv Shakti Brick Kiln Ghura Jagir Ghura Jagir Akhnoor Jammu, Expired CTO 31-Mar-2023 Bull-trench
Akhnoor Jammu, _

63 :iammu Jammu North |Shiv Shakti Brick Kiln Nagbani Jammu.  Nagbani Jammu. Expired CTO | 31-Mar-2023 Bull-trench

64  Jammu Jammu North Shiva Brick Kiln Marjali Marjali Expired CTO | 31-Mar-2023  Bull-trench

65 Jammu Jammu North |Shiva Brick Kiln Prani Muthi Akhnoor Muthi Akhnoor fammu. Expired CTO 31-Mar-2023 Bull-trench

66 Jammu Jammu North  Shree Ganesh Brick Kiln Kot Gharl Kot Ghari Akhnoor Jammu, Expired CTO 31-Mar-2023 dig-2ag
Akhnoor Jammu, _ _

67 Jammu Jammu North  Shree Ganesh Brick Kiln Muthi Jourian  Muthi Jourian Akhnoor Jammu Valid CTO 31-Mar-2028 Zig-zag
Akhnoor Jammu |

68 Jammu jammu North  Shree Ganesh Kiln Kangrail Dayaran Kangrail Dharayan Jammu Without consent Buli-trench
Jammu

69 [lammu farmmu North  Shree Shanker Brick Ind Badhrore Badhrore Jammu. Expired CTO 31-Mar-2023 Bull-trench
lammu. _

70 Jammu Jlammu North  Subrat Brick Kiln Mishriwala lammu. Mishriwala Jammu. Expired CTO 31-Mar-2023 Zig-zag

71 Jammu Jammu North  Suraj Brick Kiln and Tile Ind, Kangrial Kangrial Jammu, Expired CTO 31-Mar-2023 Tig-zag
Jammu, _

72 Jlammu lammu Morth  Swami Ji Brick Kiln Kot Marian, Khour Kot Marian, Khour Akhnoor, Expired CTO 31-Mar-2023  Zig-zag
Akhnoor, Jammu. lammu.

73 Jammu Jammu Narth  Trishul Brick Kiln Bawa Talab Jammu. Bawa Talab Jammu, Expired CTO - 31-Mar-2023 Bull-trench

74 Jlammu lammu Morth  Vaishno Brick Kiln Chak Kirpal Pur Chak Kirpal Pur Jammu. Valid CTO 31-Mar-2028 Zig-zag
Jammu.

75 | Jammu Jammu North  Vaishno Brick Kiln Kot Ghari Jammu, kot Ghari Jammu, Expired CTO 31-Mar-2023 Zig-zag

76 :Jammu Jammu South  Hi-Q Brick Kiln, Chak Mian Sahib Singh, Bishnah Expired CTO - 31-Mar-2023 Zig-1ag

77 Jammu Jammu South  Kulbir Brick Kiln lsmallpur, Kothey, Bishnah Valid CTO | 31-Mar-2028 Zig-zag

78 Jammu Jammu South  Shiva Brick Kiln Sikanderpur, Bishnah Valid CTO | 31-Mar-2028 Zig-zag

79 Jammu lammu South  Rama Krishna Brick Industry Chak Agra,R.5.Pura Expired CTO 31-lan-2022 Zig-zag

a0 Jammu Jammu South  Maha Lakshmi Brick Industries Chak Agra,R5.Pura Expired CTO 31-Mar-2023 Bull-trench

g1 Jammu Jammu South  Krishna Brick Kiln Chak lagtu ,Sallair,R.5.Pura Expired CTO  31-Mar-2023 Bull-trench

82 Jammu Jammu South  Sarup Brick & Tiles Industries Kothay Khairi, Bishnah Walid CTO 31-Mar-2028 Zig-zap
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# Region District Name of Brick Kiln Address Consent Status Validity or  Technology
| Expiry date

£3 Jammu Jammu South  Laxmi Brick Industry Chak Agra,R.5.Pura Expired CTO 31-Mar-2023  Bull-trench
84 Jammu Jammu South | B.D.Gupta and Co. sarore Kothey, Bishnah [Expired CTO 31-Mar-2023 Bull-trench
85 Jammu Jammu South |B.D.Gupta and Sons sarore Kothey, Bishnah ‘Expired CTO  31-Mar-2023 Bull-trench
86 Jammu Jammu South  New Gurdyal Brick Kiln ‘Badyal Brahmana R.5.Pura \Expired CTO 31-Mar-2023 Bull-trench
g7 Jammu Jammu South ‘Shiv Kiln \Sarore Camp, Bishnah \Expired CTO | 31-Mar-2023  Zig-zag

88 Jammu  Jammu South Om Brick Industry ‘Chak Agra,R.5.Fura Expired CTO 31-Mar-2023 |Zig-2ag

89 Jammu Jammu South | Ekta Brick Kiln, Khozipur, Bishnah Valid CTO 31-Mar-2028 Zig-zag

90 Jammu  Jammu South Kala Brick Kiln ‘Badyal Brahmana R.5.Pura Refused Zig-zag

91 Jammu Jammu South  Bhagwati Brick Industry Chak Agra,R.5.Pura \Expired CTO 31-Mar-2023 Bull-trench
92 Jammu Jlammu South  Zamindara Brick Industries ‘Badyal Brahmana R.5.Pura ‘Expired CTO 31-Mar-2023 Bull-trench
93 Jammu :}ammu South  Krishna Brick Industry ‘Badyal Brahmana R.5.Pura Expired CTO 31-Mar-2023  Bull-trench
94 Jammu Jammu South  Ankur Brick Kiln Sarore, Bishnah Valid CTO 11-Mar-2028 Jig-zag

95 Jammu Jammu South Shambu Brick Kiln Soungli Bishnah Valid CTO 31-Mar-2028 Zig-zag

g6 Jammu Jammu South | Guru Teg Bhadur Brick Kiln ‘Badyal Brahmana R.5.Pura Expired CTO 31-Mar-2023  Bull-trench
97  Jammu Jammu South  Mahajan Brick Industry _Bad-,lal Brahmana R.5.Pura Expired CTO 31-Mar-2023 Zig-zag

98 Jammu Jammu South  Vikas Brick Industries Chak Agra,R.5.Pura Expired CTO 31-Mar-2023 Zig-2ag

o9 Jammu Jammu South  Amar Bricks & Tiles Industry Khairi, Bishnah Expired CTO 311-Mar-2023 Zig-zag
100 Jammu Jammu South Seelm Brick & Tile Industry Khairi, Bichnah valid CTO 31-Mar-2027 Zig-2ag
101 Jammu Jammu South  Najwal Brick & Tile Industry Najwal, Bishinah Valid CTO 31-Mar-2027 lig-iag

102 Jammu Jammu South  Jawala Brick Kiln Maari Khaper, R.5.Pura Expired CTO 31-Mar-2023 Zig-zag

103 Jammu Jlammu South  Shree Maha Shakti Brick Kiln Chak Mian Sukha Singh, Bishnah Expired CTO 31-Jan-2022 Bull-trench
104 Jammu Jammu South  Mahavir Brick Industry Chak Agra,E.5.Pura Expired CTO 31-Mar-2023 7ig-7ag
105 Jammu Jammu South | New Om Brick Kiln Chak Agra,R.5 Fura ‘Expired CTO 31-Mar-2023 Zig-zag
106 Jammu lammu South  Chand Brick Kifn Badyal Brahmana, R.5.Pura _E:u:pired CTo 30-Apr-2019  Bull-trench
107 [Jammu Jammu South  Gurmukh Singh Brick Kiln Badyal Brahmana,R.5.Pura Valid CTO 31-lan-2024 Zig-1ag
108 Jammu Jammu Sauth Gurdial Brick Kiln Badyal Brahmana, R.5.Pura Expired CTO 31-Mar-2023  Bull-trench
109 Jammu Jammu South Sharma Brick Industry Chak Agra,R.5.Pura Expired CTO 31-Mar-2023  Bull-trench
110 Jammu Jammu South  Karan Brick Kiln ‘Sarore, Bishnah Valid CTO 28-Feb-2024 Zig-zag

111 :Jammu lammu South  Banarasi Lal Satpal Brick Industry \Badyal Brahmana, R.5.Pura Expired CTO 31-Mar-2023 Zig-rag
112 Jammu Jammu South  Jandyal Brick Kiln Khepar, R.5.Pura Expired CTO 31-Mar-2023 Zig-zag

113 Jammu Jammu South  United Brick Factory Karyal, Brahmana Refused Bull-trench
114 Jammu lammu South  Qutab Din Brick Kiln Chak Bala, R.5.Pura Expired CTO 31-Mar-2014 Bull-trench
115 Jammu lammu South  T.5.Puran Brick Kiln, Thikrian, R. 5. Pura Refused Zig-zag
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" # Region District Name of Brick Kiln Address Consent Status validity or  Technology
. Expiry date
116 Jammu Jammu South  Sarup Brick Kiln Majua, Bishna Expired CTO 31-Mar-2023 Bull-trench
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District Magistrate,
District Kathua.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Kathua.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism,

Whereas no Brick Kiln can be established or allowed 10 operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / het respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Governmen! of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSRE
893 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled “Syed
Rivaz V/s UT of J&K and Others™ in its order dated 04.01.2024 has, inier alia, issued the
following directions:

"1, All the concerned District Magistrates and the Superintendents of
Folice in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obtaining CTE / T from JK
PCC and without due compliance with environmental norms.”

Now, therefore, in exercise of powers under Scetion 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Kathua shall ensure that in district Kathua -

1. no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Commitiee;

ii. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Kathua is further directed to acknowledge the receipt of these

directions within one week.

Encl:- List of Brick Kilns in District Kathua

MNor-

Sd/-
(Vasu Yadav) I[FS

Chairman
IKPCONGT30: A= A1 F -

Date:- [@-01-2024.

Copy to the:-

1)
2)
3
4]
3)

6]

Financial Commissioner {Additional Chief Secretary} Department of Forests,
Ecology and Environment. Civil Secretariat, Jammu / Srinagar.

Divisional Commissioner, Jammu,

Inspector General of Police. Jammu,

Senior Superintendent of Police, District Kathua for information and similar
necessary action.

Regional Director. Pollution Conirol Committee, Jammu for information and
MECESSATY action,

Divisional Officer, J&K Pollution Control Committee, Kathua for information and
NECessary action.

Member Secrefary
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
MNew Delli, the 22nd February, 2022

G.S.R. MME)—In exercise of the powers conferred by sections & and 25 of the Environment
{Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protection) Amendment Rules, 2027
(2} They shall come into force on the date of their publication in the Official Gazetie,

2, In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at 51 No. 74, the
following entry shall be substituted, namely: -

"74  |Brick | Particulate matier in stack emission 250 mg/Nmy’
Kilns | Minimum stack height (Vertical Shaft Brick Kilos)

- Kiln eapacity less than 30,000 bricks per day I4 m {at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16m (at least 8.5m

from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilne)
- Kiln capacity less than 30,000 bricks per day 24 m
- Kiln capacity equal or more 1]?.““ 30,000 bric ks per day 2Tm

Modes o

I All new brick kilns shall be allowed only with zig-zg technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards us stipulated in this
notification,

4. The existing brick kilng which are not following zg-rag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or yze
Piped Natural Gas as fuel in brick making within a period of (4) one vear in case of kilns located
within ten kilometre radivs of non-attainment cities as defined by Central Pollution Control Board
{B) two years for other arcas. Further, in cases where Central Pollutian Control Board Stace
Pollution Control BoardsPollution Control Committees has separately foid down timelines for
comversion, such orders shall prevail,

3. All brick kilns shall use only approved fuel such s Piped Natural Gas, coal, fire wood andfor
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4 Brick kKilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% COs a5 below:

PM {normalized) = {PM (measured)x 4%0) (% of CO, measured in stack], no normalization in case
CO; measured = 4%, Stack height (in meire) shall also be calculated by formula H=140"" fwhere
(Q is 50 emission rate in kg'hr), and the maximum of two shall apply.
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1.

12,

Mode :

Rrick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit
archards. State Pollution Control Boards/Pollution Control Committees may make siting criteria
stringent considering proximity to habitation. population density, water bodies, sensitive receplors,
et

Brick kilns should be estailistied at a mininum distance of one kilometre from an existing brick
kiln to avold clestering of kilns m an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Commitiees,

The ash gencrated in the brick kilns shall be fully utilized in-house in brick making.

All necessary approvals from the concemed authorities including mining department of the
concerned State or Union Temitory shall be obtamed for extracting the soil to be used for brick
making in the brick kiln.

The brick kil owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads,

Vehicles shall be covered during transportation of raw material/bricks™.
[F. No. Q-15017/352007-CPW]
MARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinery, Part 1L, Rection 3, Sub-
section (i} vide number 8.0 844(E), dated the 1%h November, 1986 and lastly amended vide
number G,5,R, T24(E), dated the 04" October, 2021,

Uplisaced by Dree. of Printing a1 Government of Ioddia Press, Rmg Raoad, BMayapur, Bow Delhi- 110064
end Pablished by the Controller of Publisstions, Telhi-1 10054, 0080 Clapt i AlE T
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

GA.R. BOXE)—In exercise of the powers conferred by sections & and 25 of the Environment {Profection)
act, 1986 (29 of 1986) the Central Government hereby makes the fallowing rules further to amend the Environment
{Protection) Rules, 1986, nomely: -

I Shart title and commencement:— {1} These rules tnay be called the Environment {Protection)  Sixth
Amendment Rubes. 2023,

12} They shall come into force on the date of their publication in the Official Gazetie.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-L in eniry at 81 No. T4, for node no. 2, the
following entry shall be substituted, namely: -

"2 The exditing brick kifns whick are nas following sig-zog technology or vevtical shafl or use piped neteral s
cex faved in bedek makimg shall be converted fo -ig-zap techmalogy or vertical shafi or wee piped natwal gay oy fiel in
Errick waking within o period of -

fa} one year w.af. 2302 H023 iv case of kilns located within e kilometers rodius of ne -anainment citles: Eveet

thase focated In million plus population cities, NCR districts, and eritically & severally peiluted areas as
ctegarized by CPCR;

(B ene vear w0 23022024 in care of other ks

Frovided that in case wheee Commission for Aiv Ouality Management / Central Pollution Comteo! Board ¢
Sigte Poltusion Controd Board [ Pollition Control Comimittes heas separately fssued move stringent Norms!
tmeelimes, such orders shall prevail, "

[F. M. Q-15017/38/2007-CPW]

NARESH PAL GANGWAR. Addl. Bacy,

Mote: The principle mules were published in the Gazette of India. Extrsordimnary, Part 11, Section 3, Sub-section (i),
vide number 5.0, 544 (E) dated the 19" November 1986 and last amended, wWde notification number G5
A14(E) dated the 03" Iume, 2023,

Uplosded by Drie. of Printeng at CGovernment of India Press, Ring Rosd, Mayapuri, New Delhi- | 10064
e Published by the Contraller of Publications, Delhi-1 10054,

e L —
it ] Ty —
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# Region District nName of Brick Kiln Address | Consent Status Validity or  Technology
Expiry date
1 Jammu Kathua Jai Maa Brick Kiln Birsu chak Hiranagar, Kathua Expired CTO 31-Mar-2023 Zig-tag
7 Jammu Kathua ‘Bansi Lal Brick Kiln ‘Sakta Chak Kathua Expired CTO | 31-Mar-2023  Zig-zag
3 ._Jammu Kathua ‘Ganesh Brick Kiln \Sakta Chak, Kathua valid CTO 31-Mar-2028 Zig-zag
4 Jammu Kathua Sheetla Brick Kiln Dhar Phinter Billawar, Kathua alid CTO - 31-Mar-2028 Zig-zag
5 Jammu Kathua Diwaker Brick Kiln \Mahi Chak, Kathua valid CTO 31-Mar-2028 Zig-zag
& Jammu Kathua Jai Shanker Brick Kiln ‘Sumwan More, Kathua Valid CTO 31-Jan-2028 Zig-zag
7 :Jammu Kathua Manu Brick Kiln Magri, Kathua Expired CTO 31-Mar-2023 Zig-zag
8 Jammu Kathua New Kathua Brick Kiln ‘Goond Nagri, Kathua \Expired CTO 31-Jan-2023 Zig-zag
9 Jammu Kathua Shiva Brick Industry Kharote, Kathua [Expired CTO - 31-Mar-2023 Zig-zag
10 Jammu Kathua B.M. K. Brick Kiln [Kishanpur Kandi Hgr, Kathua Valid CTO 31-Mar-2028 |Jig-zag
11 Jammiu Kathua Durga Brick manufacturing Industries Sakta Chak, Kathua Expired CTO 31-Mar-2023 Zig-zag
12 Jammu Kathua Indian Brick Kiln Sakta Chak, Kathua valid CTO 31-Mar-2028 Zig-zag
13 Jammu Kathua lai Durga Brick Kiln Alu Chak Hiranagar, Kathua Expired CTO 31-Mar-2023 Zig-zag
14 Jammu Kathua Janta Brick Kiln ‘Goond Nagn, Kathua Expired CTO 31-Mar-2023 Jig-zag
15 Jammu Kathua K.D.8. Industries Balhar Hiranagar, Kathua Valid CTO 31-Mar-2028 Zig-zag
16 Jammu Kathua Karan Brick Industries Brick Kiln Parkahwal Hiranagar, Kathua Valid CTO 31-Dec-2027  Zig-zag
17 lammu Kathua Krishna Bricks and Tile Industry Kattal Bharmana Her, Kathua Valid CTO 31-Mar-2028 Zig-zag
18 Jammu Kathua luxmi Brick Kiln Barnoti, Kathua Valid CTO 31-Mar-2028 fig-zag
19 Jlammu Kathua Mehta Brick Kiln Palli Morh, Kathua Yalid CTO 31-Mar-2028 Zig-zag
20 Jammu Kathua M. 5. Brick Kiln Sukha Chak Kattal Bharmana Hgr,  Valid CTO 24-Jan-2023  Tig-7ag
_ Kathua

21 Jammu Kathua ML Brick Kiln+ Seswan Her, Kathua Valid CTO 31-Mar-2028 Tig-zag
22 Jammu Kathua Matraj Bricks & Tile Industry Eharote, Kathua Valid CTO 31-Mar-2028 Zig-zap
73 Jammu Kathua New Indian Brick Kiln Sanjwan Hiranagar, Kathua Valid CTO 31-Mar-2028 Zig-zag
24 lamimu Kathua MNew Matraj Bricks & Tiles Industry Muthi Kura Mangal, Kathua alid CTO 31-Jan-2028 Zig-zag
25 | lammu Kathua Padvyari Brick Kiln Padyari, Kathua Valid CTD 31-Mar-2028 Zig-zag
26 :Jammu Kathua Punia Brick Kiln ‘Mahi Chak Flot Kathua Expired CTO 30-5ep-2023 Zig-1ag
27 Jammu Kathua R.K. Brick Kiln Sakta Chak, Kathua Valid CTO 31-Mar-2028 Zig-zag
28 Jammu  Kathua 5.5.K Brick Kiln (sawarn Singh B.K.) Dharmkate Billawar, Kathua Valid CTO 31-1an-2028  Zig-zag
29 Jammu Kathua Shankar Brick Kiln ‘Mertha Kathua Valid CTO 31-Mar-2028 Zig-zag
30 Jammu Kathua Washino Brick Kiln Chak Aidal Padyari, Kathua valid CTO 31-Mar-2028 Tig-rag
i1 Jammu Kathua Mew Mahavir Brick Kiln Khanpur Hgr, Kathua Expired CTO 31-Mar-2023 Bull-trench
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32 Jammu Kathua Ankush Brick Kiln Village Bani Chak Hiranagar, Kathua Expired CTO 31-Mar-2023 Bull-trench
33 Jammu Kathua 'Puran Singh Chib Brick Kiln ‘Sukha Chak Hgr, Kathua -_Expired cTO 31-Mar-2023 Bull-trench
34 Jammu Kathua Maha Luxmi Brick Kiln ‘Sakta Chak, Kathua \Expired CTO - 31-Mar-2023 Bull-trench
35 Jammu '_Hialhua Jai Mata Sukrala Devi Brick Kiln Tharakalwal Billawar, Kathua \Expired CTO | 31-Mar-2023 Bull-trench
36 Jammu Kathua lai Mata Vashno Devi Brick Kiln Sunjwan Hiranagar, Kathua Expired CTO | 31-Mar-2023 Bull-trench
37 Jammu Kathua :jandial and company Brick Kiln Khanpur Her, Kathua Expired CTO | 31-Mar-2023 Bull-trench
18 Jammu Kathua Mahajan Enterprises Brick Kiln Sakta Chak Kathua Expired CTO 31-Mar-2023  Bull-trench
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District Magistrate,
District Baramulla.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Baramulla.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed 10 operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned disirict is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22™ February 2022 read with Notification GSR
893 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment { Protection) Rules. 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled “Syed
Riyaz V/s UT of J&K and Others” in its order dated 04.01.2024 has, infer alia, issued the
following directions:

“T. All the concerned District Magistrates and the Superintendents of
Folice in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated withowt ebiaining CTE / CTO from JK
PCC and without due compliance with environmental norms.”

Now, therefore. in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions sre hereby issued:
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District Magisirate Baramulla shall ensure that in district Baramulla -

I, no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee:

i brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Baramulla is further directed o acknowledge the receipt of these
directions within one week.

Fnel:- List of Brick Kilns in District Baramulla
Sadi-
{Vasu Yadav) IFS

Chairman

No-  JKPCOINGTA30 2 otig/ O
Date:- !'E “01-2024,

Copy to the:-

1) Financial Commissioner (Additional Chiel Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar,

2) Divisional Commissioner, Kashmir.

3) Inspector General of Police. Kashmir,

4) Senior Superintendent of Police, District Baramulla for information and similar
necessary action.

5) Regional Director. Pollution Control Commitiee, Kashmir for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Baramulla for information
and necessary action.

(K. Ramesh Kum
Member Secreta
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
MNew Delhi, the 22nd February, 2022

GS.R. 143(E)—In exercise of the powers conferred by sections 6 and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government herchy makes the following rules further (o
amend the Environment { Protection) Rules, 1986, namely:—

I.  Short Title and commencement: -
(1) These rules may be called the Environment {Protection) Amendment Rules, 2022,
(2) They shall come into force on the date of their publication in the Official Gazette.

2. Inthe Environment {Protection) Rules, 1986, in the SCHEDULE-I, for entry at SI, Mo, T4, the
following entry shall be substituted, namely: -

"74 fﬂritlr. Particulate matter in stack ermission _ 250) mg/Nm’
Kilns Minimum stack height (Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 14 m (at least 7,5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day I&m (at leass 8. 5m

trom loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
= Kiln capacity Tess than 30,000 bricks per day 24m
- Kiln capacity equal or more than 30,000 bricks per day 2T m

MNotes 1

[

- All pew brick kilns shall be allowed only with zig-zay technology or vertical shaft or use of Piped

Matural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

The extsting brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted o Zig-zag technolopgy or vertical shafl or use
Piped Natural Gas as fuel in brick making within a period of (1) one vear in case of kilns located
within ten kilometre rading of non-attainment cities as defined by Central Pollution Control Board
(b} two years for other areas. Funther, in cases where Central Pollution Control Board/State
Pollution Contral Boards/Pollution Control Commitiees has separately laid down timelines for
conversion, such orders shall prevail,

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal. fire wood andier
agricultural residues, Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construet permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for menitaring of emissions,

Particulate Matter (PM) results shall be normalized at 4% C0)- as helow:

PM (normalized) = (PM (measured)x 4% (% of OO, measured in stack). no nommalization in case
CO: measured > 4%. Stack height (in metre) shall also be caloulated by formula H=140"" (where
Q 1550, emission rate in k'), and the maxamum of two shall apply,



1339

THE GAZETTE OF INDIA : EXTRAORDINARY [PaRT [—SEC. 3(i)]

1.

MNofe :

Brick kilns should be established st a minimum distance of 0.8 kilometre from habitation and fruat
orchards. State Pollution Control Beards/Pollution Control Commitiees may make sifing cTiteria
stringent considering proximity to habitation, population density, water hodies, sensitive receptors,
2ic:

Brick kilns should be established at a minimum distance of one kilometre from an existing brick
kiln to aveid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control BoardsPollution Control Committees.

The ash generated in the brick kilns shall be fully utilized m-house in brick making.

. All necessary approvals from the concerned authorines including mimng department of the

concerned State or Union Territory shail be obtamed for extracting the soil w be used for brick
making in the brick kiln.

. The brick kiln owners shall ensure that the road wtilized for transporting raw materials or bricks are

paved roads.
Vehiches shall be covered during transportation of raw material/bricks™,
[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part 1L, Section 3, Sub-
section (1) vide number 5.0, 844(E), dated the 19th November, 1986 and lastly amended vide
pumber G.5.R. 724(E}, dated the 04® October, 2021,

Uploaded by D-}u: ::iﬁhﬁing:ﬂ Government af India Press; Rimg Road, Mayapan, Mew Delli -1 1064
and Pubhahed by b Combralicr of Publiuons, Delbi-1 10054, stoEomsan it

LT Ee
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delho, the |5th December, 2023

G.5.R. BO5(E).—~In cxercise of the powers confierred by scetions & and 25 of the Environment (Progection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further 1o amend the Enviranment
{Protection) Rules, 986, namely: -

I Short title and commencement.— (11 These rules may be colled the Environmem (Prowection) Sivh
Amendment Rules. 202%

(2} They shall come into force on the date of their publication i the Officml Gazetic,

2. In the Environment {Protection) Rules, 1986, in the SCHEDULE-L in entry at SL No. 74, for note no. 2, the
following entry shall be substituted, pamely: -

"2, Theerisiing brick kles witch are aog foflowing sigcag technolom or wertioe! shalt ar s pigeed falural pos
ax firel in brick making shall be vonverted 1o sig-zag fechnofogy or vertice! shaft or e pimed namwral o ax fuel in
Brick making within g pertod of

fak ong vear w.ef 23.02.2023 in case-of kifux located within ten kilometers radiug af uow-attainment cilies; excepr
those located in milllon plus population ciies, NCR districts. and eritically & severally polluted areas s
categarized by CPCR,

i) e v weef, 23,00 2024 i case of other kil

||I:'J"l'3'|"I'-:'f-t'-liI Higl i cane wihere I:-'rh':lr.u-i'.l';_l:fnul_lﬂ-_lr Air E‘m]’gr_; Mu“,rrgtr”wr” i {_"I-\.-er-hl P,._-,\.J'll'mrﬂ-m Canread .ﬂ'{lﬂ'ﬂ.‘l J
State Pollution Coniral Board ¢ Pollution Cowtrol Commiltee has separately iswed more sringent Norms!'
Hmelines, sueh orders shall prevail, *

[F. Mo, Q-1 501 735/2007-CP W)
NARESH PAL GANGWAR, Addl. Sieey.

Nate: The principle mles were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub=section [k
wide numiber 5.0 844 (E) dated the 19" November 1986 and lsst amended, wide notification number G.S.R.
414(E) dated the 05™ June, 2023

Uplsaded by e, of Printing at Gevermment of India Press, Ring Road, Mayapuri, New Delhi-] 10064
nnel Puiblizhed by the Controller of Publicativns, Delli-1 10054
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# Region District Name of Brick Kiln Address Consent Status Validity or  Technology
Expiry date

1 Kashmir  Baramulla ‘Mational Brick Kiln Bulgam Hygam Baramulla Valid CTO 28-Feb-2024  Bull-trench
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District Magistrate,
District Shopian.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Shopian.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism,

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22™ February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmenial standards for operation
of brick kilns under the Environment {Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled “Syed
Riyaz V/s UT of J&K and Others™ in its order dated 04.01.2024 has, inrer alia, issued the
following directions:

“T1. All the concerned District Magisirates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is sel up and aperated without obtaining CTE / CTO from JK
PCC and without due compliance with environmenial norms.”

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Shopian shall ensure that in district Shopian -

I. no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee:

ii. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Shopian is further directed 1o acknowledge the receipt of these
directions within one week.

Encl:- List of Brick Kilns in Distriet Shopian
S5d/-
{Vasu Yadav) IFS
Chairman
Now- JKPCCNGT/130/ (g F— o3
Date:- [8 -01-2024,

Copy Lo the:-

|} Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat. Jammu / Srinagar.

2} Divisional Commissioner, Kashmir.

3} Inspector General of Police, Kashmir.

4) Senior Superintendent of Police, District Shopian for information and similar
necessary action.

3) Regional Director, Pollution Control Committee, Kashmir for information and
necessary action,

6) Divisional Officer, J&K Pollution Conirol Commitiee, Shopian for information and
necessary action,

(K. Ramesh K §r[=1H

Member Secre
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MINISTRY OF ENVIRONME NT, FOREST AND CLIMATE CHANGE
MOTIFICATION
Mew Delhi, the 22nd February, 2022

G.S5.R. 144E)—In excrcise of the powers conferred by sections & and 25 of the Environment

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the tollowing rules further to
amend the Environment { Protection) Rules, 1986, namely:—

I. Shaort Title and cominencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 20232,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Envirenment {Frotection) Rules, 1986, in the SCHEDULE-T, for entry at 51 No., 74, the
following entry shall be substituted, namely: -

74

tBrtq;}r. Particulate matter in stack r.-mis::._m_:] _ 250 mg/Nm’
Kilns | "Minimum stack height (Vertical Shait Brick Kilns)

- Kiln capacity less than 30,000 bricks per duy |42 m (at feast 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (ot least & 5m
from loading platform)

. Minimum stack height {Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 4 m

-Kiln capacity equal or more than 30,000 bricks per day 2Tm

MNotes ¢

| B

All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Matural Gas as fucl in brick making end shall comply to these standards as stipulated in this
notification

The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
MNatural Gias as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a} one year in case of kilns located
within ten kilometre radivs of non-attainment cities as defined by Central Pollution Contrel Board
(b) two years for other areas. Further, i cases where Ceniral Pollution Control Board'State
Pollution Control Boards Pollution Control Committees has separately laid down timelines for
comversion, such orders shall prevaal.

All brick kilns shall use only approved fuel such as Piped Nawral Gas, coal, fire wood andior
agriculural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns,

Brick kilns shall construet permanem facility (port hole and platform) as per the norms or design
faid down by the Central Pollution Control Board for monitoring of emissions.

Particulate Matter (PM) results shall be normalized at 4% €0, as below:

FM (normalized) = (PM (measured)x 4%) (% of OO, measured in stack), no normalization in case
€0 measured = 4%. Stack height (in metre) shall alse be caleulated by formula H=140" (where
£} is S0; emission rate in ke'hr), and the maximum of two shall apply.
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Brick kilis should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Contrel Boards/Pollution Control Committecs may milke siting criteria
stringent considering proximity to habitation, population densgiry, water bodies, sensitive receplors,
1+ { w8

Brick kilns should be established at a minunum distance of one kilometre from an existing brick
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards Pollution Control Commitiees.

The ash generated in the brick kilng shall be fully utilized in-house in brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Lnion Territory shall be obtained for extracting the soil to be used for hrick
muking in the brick kaln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

vehicles shall be covered during transporation of raw material/bricks™.
[F. No. Q=1501 7:35207-CPW]
NARESH PAL GANGAWAR, Addl. Secy.

The priniciple rules were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-
section {i) vide number S.0. B4UE), dated the 19th Movember, 1986 and lastly smended vide
number G.5.R 724(E), dated the 04" October, 2021.

Upln:-n-i:d'h:.' Die. of Printimg an Goverminest of hidha Prezs, Bimg Road, Mayapon, Mew Delhi- | 10064
angl Published by the Cowtrolbzr of Publications; Telba-1 10054, A28 e b e
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

G.5.R. BOS(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment ( Protection)
act, 1986 (29 of 1986) the Central Goveriiment hereby makes the following rules further to amend the Environment
(Protection) Rules, 986, numely: -

L, Short title and commencement.— {1} These rules may be called the Environmem i{Protection) Sixth
Amendment Rules, 2023,
(2} They shall come inte force on the date of their publication in the Official Gazette.

L. In the Environment (Protection) Rules, 1986, m the SCHEDULE-E, in entry at 51, No. 74, for node oo, 2. the
fullowing entry shall be substituled. nomely: -

"L The existing beick bilas wiick are nos fodfowing 2ir-zap technology or vertical wherft ar wwe priped ratival gas
s frael in btk snaking shall be converted 1o zig-zap techielopy or vertico! shaft ar wse Piped mtieral sas gs fiel in
Briek praking within a period af;

fard avver year w0 23,02 2023 in ease of kilny located within jen kilometers radiue af mon-afiainment cities; evcept
these located in million plus popidation cities. NCR disiricrs, and critieally & sevevally  polluted areas os
categorized by CPCR;

) e ear W | 23002 202d 10 rawe q." ailier bl
Provided thar in case where Commission for Air Crualiny Management / Centrnl Pollution Conral Board )
State Pollution Control Board ¢ Poilurien Conirol Committes has sopararely isoed more stvingent Novms/
limelires, siech ovders shafl prevail ¥
[F. Mo, Q=1 501 77352007-CPW]

MARESH PAL GANGWAR, Addl, Secy.

Note; The principle rules were published in the Gaeeite: of India, Exrraordinury, Part 11, Section 3, Sub-ssction (i),
vide number 5.0, 84 (E} dated the 19" November 1986 and last amended, vide notification number G5 R
414(E} dated the 05" June, 2023,

Uploaded IJ}'FI'HL'. of Printing a1 Government of Indis Press, Rimg Read, Mavapan, New Delhi-1 10064
and Published by ihe Coarolier of Poblications, Delhi<] 10054, 0o ==

s
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# Region District MName of Brick Kiln Address Consent Status Validity or Technology
_ _ Expiry date
1 Kashmir  Shopian Miir Brick Kiln Babapora Shopian |Expired CTO D1-Mar-2015 Zig-zag

2 Kashmir  Shapian 5 H Brick Kiln Safanagri Shopian Expired CTO 01-Mar-2015  Bull-trench
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Dhistrict Magistrate,
Dristrict Pulwamza,

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Pulwama.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Commiteee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Aet. 2010,

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license 1o Brick Kilns under his / her respective territorial jurisdiction,

Whereas the Ministry of Environment, Forests and Climate Change. Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
805 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick Kilns under the Environment (Protection) Rules, 1986 (Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled “Syed
Rivaz V/s UT of J&K and Others” in its order dated 04.01.2024 has, inter ¢liq, issued the
lollowing directions:

“7. All the concerned District Magistrates and the Superintendents of
Palice in the UT of Jammu and Kashmir are directed ro ensure that no
brick kiln is set wp and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmental norms.”

MNow, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollwiion) Act, 1981, the following directions are hereby issued:
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District Magistrate Pulwama shall ensure that in district Pulwama -

i no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee:

1. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
mmmediately.

District Magistrate Pulwama is further directed to acknowledge the receipt of these
directions within one week.

Encli- List of Brick Kilns in District Pulwama

Sd/-
{Vasu Yadav) IFS

Chairman
No:-  JKPCC/NGT/130/ f9p -1 76

Date:- 1 3-01-2024,

Copy to the:-

|} Financial Commissioner (Additional Chiel Secretary) Department of Forests
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2) Divisional Commissioner, Kashmir,

3) Inspector General of Police, Kashmir,

4) Senior Superintendent of Police, District Pulwama for information and similar
NECESSAry action.

3) Regional Director, Pollution Control Commitiee, Kashmir for information and
NCCCSSAry aclion.

6} Divisional Officer, J&K Pollution Control Committee, Pulwama for information and
necessary action,

¥
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

GS.R. HUME)—In excrcise of the powers conferred by scctions 6 and 25 of the Environment
(Protection Act, 1956 (29 of 1986), the Central Govemnment hereby makes the following rules further to
amend the Environment {Profection) Rules, 1986, namely-—

[.  Short Title and commencement: -
(1} These rules may be called the Environment (Protection) Amendment Rules, 2022
(2} They shall come into force on the date of their publication m the Official Gazetie.

2. Inthe Environment (Protection) Rules, 1986, in the SCH EDULE-1, for entry at S1. No. 74, the
following entry shall he substtuted, namely: -

! rick F'nrt:iculhl;l_.:_ matter in stack H'Iui:li;i:l'.:l'l _ 250 r.ﬁ.g.fr'-.lm1
Rilns | mMinimum stuck height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day |4 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m(at least 8 5m

from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24m
| = Kiln capacity equal or more than 30,000 bricks per day 27m N

Nofes o

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped

Matural Gias as fuel in brick making and shall comply 1o these standards as stipulated in this
notification,

2. The existing brick kilns which are not following zig-zag technology or vertical shafl or use Piped
Natural Gas as fuel in brick making shall be converted o zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one vear in case of kilns located
within ten kilometre radius of non-atainment cities as defined by Central Pollution Control Board
(b} two years for other wreas, Further, in cases where Central Pollution Control Board/State
Pollution Control BoardsPollution Control Committees: has separately laid down tmelines for
conversion, such orders shall prevail

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood andior

agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
Kilis.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

.. Pariculate Matter (PM} results shall be normalized at 4% €0 as below:

PM (normalized) = (PM (measured)x 4% (% of COy measured in stack), no normalization in case
€0 measured = 4%, Stack height {in metre)d shall also be calculared by formula H=140Q"" (where
0 is 50, emission rate in kg/hr), and the maximum of two shall apply,
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Mode :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation um:lllfmit
archards. State Pollution Contrel Boards/Pollution Control Committees may make siling critena
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
[ [

Brick kilns should be established at'a minimum distance of one kilometre from an existing brick
kilm 1o avoid chustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control BoardsPollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-housc i brick making.

_ Al necessary appravals from the concemed authorities mcluding mining department of the

concerned State ot Union Territory ¢hall be obtained for extracting the soil 1o be psed for brick
making in the brick kiln.

_ The brick kiln owners shall ensure that the roud utilized for transporting raw materials or bricks are

paved roads.

. Vehicles shall be covered during transportation of raw material/boicks™.

[F. Na. Q-15017/352007-CPW)]
NARESH PAL GANGAWAR, Addl Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part 11, Section 3, Sub-
section (i) vide number 5.0, 844(E), dated the 19th November, 1986 and lasily amended vide
number G.5.R. 724( E), dated the (4™ October, 2021

Upleaded by Dz, of Printing af Governmeni of Indiy Press, Rimp Hoad, Mavapuar, Mew Dielbi - 110064
arid Puhblizhied by the Contraller of Poblications, Delhi-] 00054, AL0ssmm - o

E T
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MINISTRY OF ENVIRONMENT. FOREST AND CLIMATE CHANGE
MOTIFICATION
Mew Delhi, the | 5th December, 2023

G.8.R. 895(E)—In excreise of the powers conferred by sections 6 and 25 of the Environment { Prodection)
act, 1986 (29 of 1986) the Central Government hereby makes the fallowing rules further to amend the Environment
{Protection) Rules, 1986, namely: -

| Short title amd commencement.= (1] These rules may be called the Environmen i Protection)  Siath
Amemiment Rules, 2023,
{2) They shall come into force on the date of their publication in the Officinl Gazetie

4. In the Environment (Protection) Rules. 1986, in the SCHEDULE-L in entry-at 5L Moo 74, for note no. 2, ihe
Tollowing eniry shall be substituted, namely: -

2 The existing brick kilex which ave not following =(g-zag tecknolagy or vertical shaft ar use piped metiral gas
a5 firgd in brick making skall be canversed 1o sig-aay tevhunelogy or verticod shaft or wae piped moteal ges ax fuel in
ek moking within a period of -

ol one yegr wor, o 23022023 T cae of kilng focatecd within e kilometers radiue af man-aftainment cities; evocp
these located i mitffon plus population cities, NCR districts, and oritically & severally  polluied greas as
categorized by CPCR,

i) ome vear woe 0 2302 024 in case of other kilns,

Frovided that in case where Commission for Alr (uality Mamagement ! Central Pollution Conral Baard
State Pollution Control Board ¢ Pollution Cortred Commities s separately issied arore stvingent Norms!
timetines, such orders shall prevail, *

[F. No. Q-15017/352007-CPW]

NARESH PAL GANGWAR, Addl, Secy.

Mate: The principle mles were published in the Gazetie of Indin Extraordinary, Pan @1, Section 3, Sub-section (i),
vide mumber 8.0, 344 (E) dated the 19" November | 986 and last amended, vide nogification number (G5 H.
14(E) dated the 05" Jung, 2023

Liplaaded by De. of Printing at Government of India Press, Ring Road, MWWI: Mew Dedhis 1 1064
and Published by the Controller of Publications, Delhi-1 10054, e —

P -
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Region

Kashmir
Kashmir

_Kas.hmir

Kashmir
Kashmir
Kashrmir
Kashmir
Kashmir

Kashmir

Kashmir
Kashmir

Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir

_Kas’nm ir

Kashmir
Kashmir
Kashmir
Kashmiir

District

_ Pulwama

Pulwama

_Fulwama

Pubwama

Pulwama

Pulwama
Pulwama

Pulwama
_Fulwam a

Pulwama
Pulwama

Pulwama
Pulwama

_Pulwama

Pulwama
Pulwama
Pulwama
Pulwama
Fulwama
Pulwama
Pulwama
Pulwama
Pulwama
Pulwama
Pulwama
Pulwama
Pulwama

MName of Brick Kiln

Sonaullah Brick Kils
Hamdaniya Brick Kiln
Shalimar Brick Kiln
Hilal Brick Kiln

Star Brick Kiln

Allie Brick Kiln

Bashir Ahmad Magray
sunflower Brick Kiln
Dar Brick Kiln {415}
Zaffron Brick Kiln

LBK changed into Bhat Brick Kiln [151)

Jalal Brick Kiln

Sunrise Brick Kiln

Magray Brick Kiln

Thoker Brick Kiln (A-Nao)
Mir Brick Kiln

Kamran Brick Kiln 777

k.l Golden Brick Kiln
Budshah Brick Kiln

JEB Sanzan (151}

417 Brick Kiln changed into 7HH
Shahoora Brick Kiln (ATM)
Gulmour Brick Kiln

Dar Brick Kiln

lehium Brick Kiln 407

Dar Brick Kiln

Five Star Brick Kiln

Address

Qukhoo Kakapora Pulwama
Oukhoo Kakapora Pulwama
Oukhoo Kakapora Pubvama
Oukhoo Kakapora Pulwama

Dukhoo Kakapora Pulwama

Oukhoo Kakapara Pulwama
Shith Parraypora Pulwama
Audoora Pulwama
Alliepora Shahoora
Wahipora Pulwama
Nownagri Pulwama

Rambirpora Newa Pulwama
Rambirpora Newa Pulwama
Lalgam tral

Audoora Pulwama
Hastikhud Zadoora Newa
Parigam Newa

Wahipora Pulwama
Audoora Pulwama
Astanpora Sanzan

Achan Litter Pulwama
Audoora Pulwama
Tumchinowpora
Tumchinowpora
Tumchinowpora

Hastikhud Zadoora Newa
Wahipora Pulwama

Consent Status

Valid CTO

Expired CTO
Expired CTO
Expired CTO

:Expimd cTo

Walid CTO
Expired CTO
Expired CTO
Without consent
Valid CTO
Without consent

Expired CTO
Without cansent
Expired CTE
Without consent
Without consent
Without consent
Expired CTO
Without consent
Without consent
Without consant
Without consent
Without consent
Without consent
Without consent
Valid CTO
Without consent

Validity or
Expiry date
01-Feb-2024
01-Mar-2014

| 19-Dec-2023

19-Dec-2023

| 01-Oct-2023

01-Feb-2024
18-0ct-2014
01-jan-2015

01-Feb-2024

12-Aug-2014

01-Aug-1998

31-Mar-2007

01-Feb-2024

Technology

Bull-trench
Lig-zag

LZig-zag

Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-zag

Bull-trench

Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-z3g

Bull-trench




- Gﬂve’rnmﬂ:] ;.-gﬂ'n anel Kersleemir

"
o
gt SR Padlution Controd Commines "‘% hFE

L 4 L/

e 4

Wisler ollice My b= aprd T e oo M}J.'Eln-urur
Fanveds Bluiman, Tilad, Sz hs o - Ak x,
Tragspein Hu:- Farwal I!|:q|=11|||1l'jrr.| ﬂlll:.:ml'-:ln-_.-r" ;
Jurairei- | A0S Eayhaph, Snnsgsr (K - 105058
Ph fFas. (151 24 Te42s Ph/Fae 81942311 158

il mumbemecretaryikspdi@gmailcom

District Magistrale,
District Anantnag,

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Aet,
1981, for regulation of Brick Kilns in District Anantnag.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism,

Whereas no Brick Kiln can be established or allowed 1o operate without previous
consent of J&K Pollution Contrel Commitiee under section 21 of Air ( Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining & license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Govermment of
India vide Notification GSR 143 (F) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed),

Whereas the Hon’ble National Green Tribunal in OA No. 594/2022 titled “Sved
Riyaz V/s UT of J&K and Others™ in its order dated 04.01.2024 has, iinter alia, issued the
following directions:

“T. All the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are direcied to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and withour due compliance with environmenial norms.”

Now, therefore, in exercise of powers under Section 31 (A} of Alr (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Anantnag shall ensure that in district Anantnag -

i no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

il brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Anantnag is further directed to acknowledge the receipt of these
directions within one week.

Enel:- List of Brick Kilns in District Anantnag
Sd/-
{(Vasu Yadav) IFS

Chairman
No-  JKPCC/NGT/130/ {8389
Date:- 18-01-2024,

Copy 10 the:-

1) Financial Commissioner (Additional Chief Seeretary) Department of Forests.
Ecology and Environment, Civil Secretarial. Jammu / Srinagar.

2} Divisional Commissioner, Kashmir,

3} Inspector General of Police, Kashmir.

4) Senior Superintendent of Police, District Anantnag for information and similar
necessary action.

3) Regional Director, Pollution Control Committee, Kashmir for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee. Anantnag for information and
necessary action.

(K. Ramésh Ku EE

Member Secetary
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022
GS.R. M3E).—In exercise of the powers conferred by sections & and 75 of the Environmert

(Protection) Act, 1986 (29 of [986), the Central Government herehy makes the following rules further to
amend the Environment (Protection) Rules. 1986, namely:—

. Short Title and commencement: -

(1} These rules may be culled the Environment (Protection) Amendment Rules. 2072,

(2} They shall come mto force on the dete of their publication in the Official CGazette

2. Im

the Environment (Protection) Rules, 1986, in the SCHEDULE-L, for entry at S1. No, 74, the

following entry shall be substituted, namely- -

"4

Brick | Particulate matter in stack emission 250 mg/Nm®
Kilns | Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 4 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day [0 m {ar least §.3m
from loading platform)

Minimum stack height (Other than Ventical Shafi Brick Kiiﬁsj
- Kiln capacity less than 30,000 bricks per day 2dm

- Kiln capacity equal or more than 30,000 bricks per day 27m

Muotes ;

All new brick kilns shall be allowed anly with zig-zap technology or vertical shafl or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
nirti fcation,

The existing brick kilns which are not following xig-zag technology or vertical shaft or uze Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or yse
Piped Natural Gas as fuel in brick making within a period of (1) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other arcas. Furiber, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately lnid down timelines for
cenversion, such orders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood andior
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

Brick kilns shall construct permanent facility (port hele and platform) as per the norms or design
laid down by the Central Pollution Control Board for monmitoring of emissions,

Particulate Matter (PM) resulis shall be normalized at 4% £ as below;

PM (normalized) = {PM {measured)x 4% (% of C0s measured in stack), no normalization in case
CO: measured = 4%, Stack height {in metre) shall also be calculated by formuls He= 140" (where
O s 50 emission rate in kg'hr), and the maximum of two shail apply,
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MNote @

Brick kilis should be established at & minimum distance of 0.8 kilometre from habitation and fruat
orchards. State Pollution Control Boards/Pallution Control Committees may make siling criteria
stringent considering proximity to habitation, population density, water hodies, sensitive receptors,
elc:

Brick kilns should be established at a minimum distance of eie kilometre from an existing brick
kiln to avoid clustering of Kilns in an area,

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house i brick making.

All necessary approvals from the concerned authorities including mining department of the
concerned State or Union Territory shall be obtmined for extracting the soil 10 be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.

Vehicles shall be covered during transportation of raw material/bricks™,
[F. No. Q-15017352007-CPW]
NARESH PAL GANGAWAR, Addl, Secy.

The principle rules were published in the Gazetie of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number 5.0, 844(E), dated the 19th November, 1986 and lastly amended vide
number G.S.R_ 724(E), dated the 04" October, 2021.

Uplzadel by De, of Fnlltiﬂt:_ a1 Government of Tdia Press, Rmg Road, Mayapun, Mew Delb-1 10064
ard Publeshed by the Contraller of Poblicaions, Delhi- 1 10054, ALonsmea Ea—
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Dellu, the 15th December, 2023

G5 895(E)—In cxercise of the powers conferred by sections 6 and 25 of the Envitonsment { Prodection)
act, VORG (29 of 19846) the Central Govermment hereby makes the following riles further to amend the Environment
{ Protection) Rules, |486, namely: -

1 Short title and commencement.— (1) These rules may be called the Environment (Protection) Sixth
Amemndment Rules, 2023,
{2} They shall come into force on the date of their publication m the Official Gagette.

2. In the Environment (Protection) Rules. 1986, in the SCHEDU LE-I, in cotry at S No. 74; for nofe no. 2. the
following entry shall be substinged, namely: -

"L The existivg brick bles whick are nod foloviing ziy-zap technolom o verticol shaf o we Jripwedd mafiral ga
ax fired i Brick miakings shall e conversed 1o Sg-zag tevimalugy or verticel shafl or we piped relural g o5 fiel in
Ierick making withiin o period of -

faf ame year w.eff 23022023 in case of kilns located within ten kifometors vy af sen-aiiainment cities; except
those located in millian plus population cities. NCR disiriets. and eritically & severally polluted areas ax
categovized by CPCR,

(b} one year wae £ 25 02 2024 jn case of other kil

Provided that in case where Commission for Air (haalicy Managemons £ Centrad Pollution Comrrol Board
State Pollution Contred Board / Pollition Contral Committee has separately issied move arrisgent Norms/
tiamelims, suck orders shall prevail, *

[F. Mo, Q-15017/35/2007-CPW]
MARESH PAL GANGWAR, Addl. Secy,

Mote: The principle rales were published in the Gazette of [ndia, Extrsordinary, Fant 11, Section 3, Sub-sectbon (i),
vide number 500, 844 (E) dated the 19" November 1986 and last amended, wide notification number G.S.R
41 4(E) dated the 05" Jume, 2023,

Uploaded by Toe q:-r_Primmg al Gioversment of Indin Press, Ring Road, Mayvapuri, Mew Delhi-1 10068
s Puhbiched by the Controller of Publications, Delhi. | 100354, WA By S
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#  Region District Name of Brick Kiln Address Consent Status Validity or  Technology
_ Expiry date

1 Kashmir :Anantnag Prime Brick Kiln Damjan Vessu Valid CTO 29-Feb-2024  Bull-trench
2 Kashmir Anantnag [Imran Brick Kiln Immaoh Achabal Valid CTO 29-Feb-2024 Bull-trench
3 :Hashmir Anantnag ‘5un Brick Kiln Drenin Dawlatabad Expired CTO 04-Aug-2014  Bull-trench
4 Kashmir  Anantnag Adil Nisar Brick Kiln Nunwane Brakpora Valid CTO 29-Feb-2024 Zig-zag

5 |Kashmir  Anantnag ‘Shaheen Brick Factory ‘Ganoor Katchpora Valid CTD 29-Feb-2024 Bull-trench
6 | Kashmir Anantnag Abass Brick Kiln |Brakpora Bulbul Nowgam Expired CTO 15-Mar-2014 Bull-trench
7 Kashmir Anantnag Shabnum Brick Kiln Mirchak Mattan Valid CTD 28-Feb-2024 Bull-trench
8 Kashmir  Anantnag Bilal Brick Kiln | Thajwara Achabal Expired CTO 14-Mar-2014 Zig-zag

9 | Kashmir  Anantnag 'DBR Brick Kiln Sangdan Valid CTO 29-Feb-2024 Bull-trench
10 |Kashmir  Anantnag Suraj Brick Kiln 'Nunwane Brakpora Expired CTO 03-Aug-2014 Bull-trench
11 Kashmir  Anantnag Mir Brick Kiln ‘Shalipora Achabal Valid CTO 29-Fob-2024 Zig-zag

12 Kashmir Anantnag Mew Hilal Brick Kiln Shalipora Achabal Valid CTD 29-Feb-2024 Zig-zag

13 Kashmir  Anantnag M M K Brick klin Bumthan ANANTNAG Expired CTO 06-Jun-2012 Bull-trench
14  Kashmir Anantnag JAN brick Kiln Thajwara Anantnag Valid CTO 29-Feb-2024 Zig-2ag

15 Kashmir Anantnag Tata Brick Kiln ‘Sangdan Anantnag Valid CTO 29-Feb-2024 Zig-zag

16 Kashmir Anantnag Gulal Brick Kiln Katchpora Expired CTO 01-Now-2023 Zig-zag

17 Kashmir Anantnag Ruksar brick Kiln Shamshipora Mattan Valid CTO 29-Feb-2024 Bull-trench
18 Kashmir Anantnag Shabir Brick Kiln (Now DBZ) Katchpora Without consent Bull-trench
19 Kashmir  Anantnag Khushal Brick Kiln Immoh Achabal Valid CTO 29-Feb-2024 Zig-zag

20 Kashmir Anantnag Fiyaz Ah Brick Kiln Katchpora Anantnag Without consent Bull-trench
21 Kashmir  Anantnag Mushtag Ah Bhat {DDK Brick Kiln) Katchpora Anantnag Without consent Bull-trench
22 Kashmir Anantnag Chinar Brick Kiln Kulgad Achabal Valid CTO 29-Feb-2024 Zig-zag

23 Kashmir Anantnag Dar Brick Kiln (DBF) Shamshipora Mattan Valid CTO 29-Fab-2024  Bull-trench
24 Kashmir Anantnag O CO Brick Kiln Ganoor KEatchpora Valid CTO 29-Feb-2024 Bull-trench
25 Kashmir Anantnag Hamdard Brick Kiln  Hajipora Donipawa Without consent :Hull-nen:h
26 Kashmir Anantnag DBZ Brick Kiln Menghal Anantnag Without consent Bull-trench
27 EKashmir  Anantnag Wani Brick Kiln Thajwara Achabal Valid CTO 29-Feb-2024 Zig-zag

28 Kashmir Anantnag lannat Brick Kiln Lalan Ganoor Anantnag Without consent Bull-trench
29 Kashmir  Anantnag Shaban Brick Kiln Imoh Check Anantnag Valid CTO 29-Feb-2024 Bull-trench
30 Kashmir Anantnag Bhat Brick Kiln lalipora Anantnag Walid CTO 29-Feb-2024 |Bull-trench
31 Kashmir  Anantnag Showket Brick Kiln (& One) Ganoor Katchpora Without consent ‘Bull-trench
32 Kashmir _ Anantnag Wani Brick Kiln Kulgad Achabal Valid CTO 20-Feb-2024 Zig-zag
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# Region District Name of Brick Kiln Address Consent Status Validity or  Technology
~ Expiry date

33 Kashmir Anantnag Diamend Brick Kiln {Mew Shahi Hamdan) Dailgam Anantnag Without consent Bull-trench
4 :Hashmir Anantnag ‘5N Brick Kiln Aang Matipora Anantnag Valid CTO | 289-Feb-2024 Bull-trench
35 Kashmir  Anantnag \Ruksar brick Kiln Kondpora Shamshipora Mattan Valid CTO | 29-Feb-2024 Bull-trench
36 Kashmir  Anantnag Khursheed Brick Kiln Thajwara Valid CTO | 28-Feb-2024 Zig-zag

37 Kashmir  Anantnag Barkat Brick Kiln Wanihama Anantnag Malid CTO | 29-Feb-2024 Zig-rag

38  Kashmir Anantnag Hamdard Brick Kiln Aang Matipora Anantnag ‘Valid CTO | 29-Feb-2024 Bull-trench
33 Kashmir Anantnag Gareeb Nawaz Brick Kiln Breenti Anantnag Valid CTO | 29-Feb-2024 Bull-trench
40 _Kaihmir Anantnag JE Brick Kiln [MBE) mMonghal Anantnag Without consent Zig-zag

41 Kashmir Anantnag Yatoo Brick Kiln (C50) 2 Sangdan Anantnag Without consent Bull-trench
42 Kashmir Anantnag Shahi Hamdan Brick Kiln Breenti Anantnag ‘Without consent _Eull-trem:h
43  Kashmir Anantnag DBZ Brick Kiln Aang Matipora Anantnag Valid CTO 29-Feb-2024 Bull-trench
44 Kashmir  Anantnag DBZ Brick Kiln Badragund Anantnag Without consent Bull-trench
45 Kashmir Anantnag Heevan Brick Kiln Lalan Ganoor Anantnag Without consent | Bull-trench
46 Kashmir Anantnag Rayaz Ahmad (Now RR) Brick Kiln Lalan Mear Railway Line Ang Without consent | Bull-trench
47 _l:ashmir Anantnag Taj Brick Kiln [Mohd Amin) Lalan Ganoor Anantnag Without consent | Bull-trench
48 Kashmir Anantnag Zum Zum Brick Kiln Damjan Vessu Without consent Bull-trench
49 Kashmir  Anantnag Yatoo Brick Kiln [C50) Mughalgund Bonigam Ang Without consent | Bull-trench
50 Kashmir  Anantnag Itoo Brick Kiln (DBZ) Sandoo Nowgam Ang Valid CTO . 29-Feb-2024 Bull-trench
51 |[Kashmir Anantnag Evergroen Brick Kiln (707) MNussu Badragund Without consent Bull-trench
52 |Kashmir  Anantnag Tata Brick Factory Seepan Anantnag Valid CTO 29-Feb-2024 Bull-trench
53 | Kashmir Anantnag Gousul-Azam Brick Kiln (D50} Drenin Dawlatabad Without consent Bull-trench
54 Kashmir  Anantnag Shahi Hamdan Brick Kiln (DAR) Sesman Damjan Anantnag Without consent Bull-trench
55 Kashmir  Anantnag Imran Brick Kiln Imaoh Shelipora Without consent Zig-zag
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District Magistrate,
District Kulgam.

Sub:- Directions under Section 31 {(A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Kulgam.

Whereas Brick Kilns. being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license 1o Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules. 1986 {(Copy enclosed),

Whereas the Hon ble Mational Green Tribunal in OA No. 594/2022 titled “Syed
Rivaz ¥/s UT of J&K and Others™ in its order dated 04.01 2024 has, inter alia, issued the
following directions:

“T. Al the concerned District Magistrates and the Superintendents of
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated withoui obtaining CTE / CTO from JK
POC and withour due compliance with environmental norms.”

MNow, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Kulgam shall ensure that in district Kulgam -

L. no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Commitles:

i. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Commitiee are closed
immediately.

District Magistrate Kulgam is further directed to acknowledge the receipt of these
directions within one week.

Encli- List of Brick Kilns in District Kulgam

Sd/-
{Vasu Yadav) IFS
Chairman
Now JKPCCINGT/130/ [F6- 183
Date:- 18 -(11-2024,

Copy 10 the:-

1) Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretarial. Jammu / Srinagar.

2y Divisional Commissioner, Kashmir.

3) Inspector General of Police, Kashmir.

4) Senior Superintendent of Police, District Kulgam for information and similar
necessary action.

3) Regional Director, Pollution Control Committee, Kashmir for information and
necessary action.

6) Divisional Ofticer, J&K Pollution Control Committee, Kulgam for information and
necessary aclion.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
MNew Delhi, the 220d February, 2022

G.3.R. 43{E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
I Protection) Act, 1986 (29 of 1986), the Central Government herehy mikes the following rules further o
amend the Environment ( Protection) Rules, 1986, namely: —

I. Short Title and commencement: -
(1) These rules may be called the Environment (Protection) Amendment Rules, 2022,
(2} They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-, for entry at 51, No. 74, the
following entry shall be substituted, namely: -

"74 |Brick | Particulate matier in stack emission 250 mg/Nm’
Kilns | hfinimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m {at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (ot least & 5m

from loading platform)

Minimum stack height {Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24m
- Kiln ¢apacity equal or more than 30,000 bricks per day 27Tm

MNotes ¢

L. All new brick kilns shall be allowed only with zig-zig technology or vertical shafl or use of Piped
Matural Gas as fuel in brick making and shall comply to these standards as stipulated in this
nodification,

I

The existing brick kilns which are not following rig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted o Zig-zag technoloey or vertical shaft o use
Piped Natural Gas as fuel in brick making within a perod of {a) one vear in case of kilns located
within ten kilometre radius of non-nttainment cities 2z defined by Central Pollution Control Board
{b) two years for other areas. Further, in cases where Central Polluien Control Board/State
Pollution Control Boards/Pollutnen Contral Commitiees has- separately laid down timelines for
conversion, such orders shall prevail,

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanem fecility (port hole and platform) as per the norms or design
taid down by the Central Pollution Control Board for monmnoring of emissions,

5. Particulate Matter { PM) results shall be normilized at 4% €0, as below:

PM (normalized) = (PM (measured)x %) (% of CO, measured in stack), no normalization in case
€O, measured > 4%. Stack height (in metre) shall also be caleulated by formula H=140"" {where
{2 is 5O emission rate in kg'hr), and the maximum of two shall apply
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Mo

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and frut
orchards. State Pollution Control Boards/Pollution Control Committees may make giting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive récepiors,
ele.

Brick kilns should be established at a mimimum distance of one kilometre from an existing brick
kiln to-mvoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pallution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

. All necessary approvals from the concerned authomties including mining department of the

concerned State or Union Termtory shall be obtamned for extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transpaorting raw materials or bricks are

paved roads.,

_ Wehicles shall be covered during transportation of raw material/bricks™.

[F. Mo, Q-15017/35/2007-CPW)
NARESH PAL GANGAWAR, Addl, Secy.

The principle rules were published in the Gazette of India, Extraordinary, Part [1, Section 3, Sub-
section (i) vide number 5.0, 844(E), dated the 19th November, 1986 and lasily amended vide
number G.5.R. 724(E), dated the 04" October, 2021,

Uploaded by [ne. of Printing #1 Governmeril of Indin Press, Rong Road, Mayaputi, New Delhi-1 10064
g Publighed by the Controtler of Publications, Delhi-1 10034, Mo e
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MINISTRY OF ENVIROMNM ENT. FOREST AND CLIMATE CHAN :FE
NOTIFICATION
Mew Dalhi, the | 5th December, 2023

G.S.R. 895(EL—In exercise of the powers confersid by sections & and 25 of the Environment { Proiecriony
act, |986 (29 of 1986) the Ceniral Government hereby makes the foltowing rules further w amend the Environment
iProtection) Rules, 1986, namely: -

L. Short title and commencement.~ (1) These rules may be colled the Environment (Protection) Sixth
Amemdment Rules, 20123,
123 They shall come into force on the date of their publication in the O fficial Gazette.

2. In the Envirement {Protection) Rules, 1986, in the SCHEDLULE-L in entry ot SL Mo, 74, for note no, 2, the
following entry shall be substitated, namely: -

“E o The exixting bivk Bling which gee v fotlewing sig-zag technedogy or vertival ahaf® eve wiser prigenad manturnd g
ax fioel dn brick making shail be converied o sig-rag fechnolagy o vertival shaft or wse piped natueal gox ax fuel in
trick making within a pevivd of

(el enie year woe f. 23022023 in case of kilny fTocafed within ten bifometers radiug af non-attainment cilics; excepr
those located in million plus popularion ciffes, NCR diviricts, and crificaily & reverally pollwed areas ay
oategorized by CPCR)

f6) one year we 0 23.02 2029 in case of ether kilnx,
Provided that in case where Commission for Air Cuality Management £ Contral Pallution Control Baard /

State Pollution Control Board / Poftution Contrel Committee kas meparately fesued more stringent Norms
timelines, such drders shall prevail, =

[F. Mo, Q-15017/35/2007-CPW |

MARESH PAL GANGWAR, Addl, Secy.

MNate: The principle rules were published in the Cazette of Trdia, Extracedinary, Part 11, Section 3, Sub-section (i),
vide number 8.0 844 (E} dated the 19™ November 1986 and last amended, vide notification number G5 R
414(E} dnted the 05" June, 2023,

Uptoaded by Dite, of Printing at Government of India Press. Ring Roud, Mayapur, New Delhi-1 10064
andd Published by the Controdler of Publicaliors. Dredha-1 10154,

ki W
TR g
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# Region  District Name of Brick Kiln Address Consent Status  Validityor  Technology
. | Expiry date

1 |Kashmir Kulgam Max Brick kiln, Bathama, Kulgam Without consent Bull-trench
2 | Kashmir Kulgam | 515 Brick kiln, Kilam ‘Without consent ‘Bull-trench
3  Kashmir  Kulgam  Insaf Brick Kiln Yarihole Babapora \Expired CTO 31-Mar-2015 :Bull-trem:h
4 Kashmir  Kulgam - D.M. Brick Kiln Kilam Kulgam ‘Without consent  Bul-trench
5 Kashmir  Kulgam BPL Brick Kiln Hablish Kulgam Expired CTO © 31-Mar-2015 Bull-trench
6 |Kashmir  Kulgam F16 Brick kiln Nowa Chawgam Bonigam Without consent Bull-trench
7  EKashmir  Kulgam {Chinar Brick Kiln Baihama Expired CTO 03-Mar-2013 | Bull-trench
8 Kashmir  Kulgam ‘Sooraj Brick Kiln ‘Baihama [Expired CTO 31-0ct-2015 | Bull-trench
3  Kashmir  Kulgam Tawheed Brick Factory TEF Hahblish Expired CTO 28-Feb-2015 Bull-trench
10 Kashmir Kulgam New Zum 7um Brick Kiln Bathama Expired CTO 07-5ep-2012  Bul-trench
11 Kashmir Kulgam ‘Khrewan Brick Kiln (KBK) Khrewan, Lassipora Expired CTO 14-Sep-2014  Bull-trench
12 Kashmir  Kulgam Mohd Yousuf Bhat Brick Kiln Manigam Expired CTO 02-Feb-20132 Bull-trench
13  Kashmir Kulgam DBZ Brick Kiln Bun Devsar Without consent Bull-trench
14 Kashmir  Kulgam Dar Brick Kiln. Chandiyan Kulgam Without consent Bull-trench
15 |Kashmir  Kulgam Mohd Yousuf Bhat Brick Kiln 515 Hablish, Kulgam ‘Without consent Bull-trench
16  Kashmir Kulgam K2 Brick Kiln Hablish Without consent Bull-trench
17 Kashmir  Kulgam CM Brick Kiln Adigam, Devsar Without consent Bull-trench
18 Kashmir  Kulgam FM Brick Klin Kilam Without consent Bull-trench
19 Kashmir Kulgam Chand Brick Kiln 70-8 Kilam Without consent Bull-trench
20 Kashmir  Kulgam Shaheora Brick Kiln Balhama Without consent LIg-2a8

21 Kashmir Kulgam Towheed Brick kiln (GST) Agroo Without consent Bull-trench
22 Kashmir Kulgam ‘Taj Brick Kilr mMandhol Devsar Kulgam Without consent Zig-zag

231 Kashmir  Kulgam mMohammad Amin Rather B.K {70-R) Banghal Devsar Without consent Zig-1ag

24 Kashmir Kulgam T.R. Brick Kiln Mowa Boniogam ‘Without consent ‘Zig-1ag

25 Kashmir Kulgam M.M Brick Kiln (511- A) Yarhole Babapora Without consent lig-1ag
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District Magistrate,
District Budgam.

Sub:- Directions ander Section 31 (A) of Air (Prevention & Control of Pollution) Act.
1981, for regulation of Brick Kilns in District Budgam.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism.

Whereas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act, 1981.

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
India vide Notification GSR 143 (E) dated 22" February 2022 read with Notification GSR
895 (E) dated 15" December 2023, has prescribed the environmental standards for operation
of brick Kilns under the Environment (Protection) Rules, 1986 (Copy enclosed),

Whereas the Hon’ble National Green Tribunal in OA No. 5942022 titled “Sved
Riyaz Vis UT of J&K and Others” in its order dated 04.01.2024 has, infer alia, issued the
following directions:

“T. Al the concerned Disirict Magisirates and the Superiniendents af
Police in the UT of Jammu and Kashmir are directed to ensure that no
brick kiln is set up and operated without obiaining CTECTO from JK PCC
and without due compliance with environmental norms,”

Now, therefore, in exercise of powers under Section 31 (A) of Air { Prevention and
Control of Pollution) Act. 1981, the following directions are hereby issued:



Dristrict Magistrate Budgam sﬂaﬁeﬁsﬁe that in district Budgam -

'+ no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately.

District Magistrate Budgam is further directed to acknowledge the receipt of these
directions within one week,

Encli- List of Brick Kilns in Distriet Budgam
Sd/-
(Vasu Yadav) IFS
Chairman
No- JKPCONGT/130/{6F—1 5+
Date:- | 8-01-2024.
Copy 1o the:-
I} Financial Commissioner (Additional Chief Secretarv) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar,
2} Divisional Commissioner, Kashmir.
3) Inspector General of Police, Kashmir,
4) Senior Superintendent of Police, District Budgam for information and similar
necessary action,
3) Regional Director, Pollution Control Committee. Kashmir for information and
necessary action.
6) Divisional Officer, J&K Pollution Control Commitiee, Budgam for information and
necessary action,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGFE
NOTIFICATION
MNew Delhi, the 22nd February, 2022

GS.R. MME)—In exercise of the powers conferred by sections 6 and 25 of the Environment

{Protection) Act, 1986 (20 of 1986), the Central Government herehy makes the following rules further to

amenid

the Envircnment { Protection) Rules, 1986, namely:—

1. Short Title and commencement: -

i1
12
2 In
follow

| These rules may be called the Environment {Protection) Amendment Rules, 2022,
1 They shall come into force on the date of their publication in the Official Gazeize.

the Envirenment {Protection) Rules, 1986, in the SCHEDULE-L for entry at 51 No. 74, the
ng entry shall be substituted, namely: -

74

rick | Particulate mattey in stack emission 250 mg/Nm'
Kilns | \inimum stack height | Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m {ut least 7,5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16:m (at least 8.5m

from loading platform)

Minimurm stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24m

= Kiln capacity equal or maore than 3U,ﬂm? bricks per day 27Tm

MNofes @

All iew brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
natification.

. The existing brick kilns which are not following zig-zag technology or vertical shalt or use Piped

Matural Gas as fuel in brick making shall be convented to zig-zng technology or vertical shaft or use
Piped Natural Gas as fiel in brick making within a period of (8} one vear in cose of kilns located
within ten kilometre radius of non-attainment eities ag defined by Centmal Pallution Control Board
(b} two years for ofher areas. Further. in cages where Central Pollution Control Board/State
Pollution Control BoardsPollution Control Commitices has separately laid down timelines for
conversion, such arders shall prevail.

All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
Kilns.

Brick kilns shall construct permanent facility {port hole and platform) as per the norms or design
haid down by the Central Pollution Control Board for monitoring of emissions,

Particulate Matter (PM) resulis shall be normalized at 4%, O, as below:

PM (normalized) = (PM {measuredix 4%\ (% of CO, measured in stack), no normalization in case
CO; measured = 4%, Stack height {in metre) shall also be calculated by formula H=140"" (where
() 15 50 emission rate in kehr), and the maximum of two shall apply,
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& Brick kilng should be established at a minimum distance of 0.8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Control Comimittees may make siting critenia
stringent considering proximity to habitation, population density, water bodies, sensitive recepions,

il [n

7 Brick kilns should be established at o minimum distance of one kilometre from an existing brick
kiln to aveid clugtering of kilns in an area.

% Brick kiliis shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Commitices.

. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

10. All necessary approvals from the concerned authoritics including mining department of the
concernéd Staie or Union Territory shall be obtained for extracting the =oil w0 be used for brick
making in the brick kiln.

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks an
paved roads,

19, Vehicles shall be covered during transportation of taw material/bricks™.

[F. No. Q-15017/35/2007-CPW]
NARESH PAL GANGAWAR, Addl. Secy.
Note : The principle rules were published in the Gazette of India, Extraordinacy, Part 11, Section 3, Sub-

section (i)} vide number 5.0. B44(E), dated the 19th November, 1986 and lastly amended wde
number G.S.R. 724(E), dated the 04" October, 2021.

Uplanded by T ol Printing at Govenniment of India Press, Ring Road, h{é?r;JJuTi. Mew Delhi-110064
and Tiblished by the Camtrolber of Publicativng, Thelhi-L |50, S0k (LMK o e
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
teew Delha, the 15th December, 2023
G.5.R. BOSE)—In exercise of the powers conferred by sections 6 and 25 of the Environment (Prodection)

act, 1986 (29 of 1986) the Central Government hereby mokes the following rules further (o amend the Environment
{Protection) Rules; | 986, nnmely: -

1 Short title and commencement.— (1) These rules may be called the Environment |(Protection) Sixth
Amendment Rules, 2023,
12} They shall come o force o the date of their publication in the Officinl Gazette.

1. In the Environment {(Protection) Rules, 1986, in the SCHEDULE-I, in entry at 51 No. 74, for note no, 2, the
followding entry shall be substinged, namely: -

. The existing brick kilns which are noy following sig-zag technadogy o vertical shafl o wse piped natural gay
ax_fured in Bwick making shall be corverted fo gz technalogy or vertical shaft ov e piped el gas as fuel in
Ieick making within o period of -

faf one year w.e L 23.02. 2023 in case of kil located within ten kilometers radius of Hewt-aitginment clies; except
thase located in million plus population cities, NCR districss, and critically & severally pollured arear ax
categorized by CPCR:

finhane vear wor b 2302 2024 in cose afother ki,

Frovided that in care wiere Commission for Air Cheality Management # Contral Pallusion Contrel Board ¢
State Polluwion Control Boavd ¢ Poliution Control Committes as separately lesued more siringent Norws/
timretines, such ordevs shall prevaii,

[F. Mo, (=1 501 7/35/2007-CPW]

NARESH PAL GANGWAR, Addl Secy.

Naote: The prnciple rules were published in the Gazeite of India, Extraordinary, Part 11, Section 3, Sub-ssction (i),
vide number 5.00. 844 (E) duied the 14" November 1986 and last amended, wide nodification number G 8 7.
S14(E) dnted the 05" June, 2023,

Uploaded by Dve. of Printing s Government of India Priss, Ring Road, Mavapurl, New Delli-1 | 0062

il Published by the Controller af Publications, Deli-1 10054, o .
-.h E:-'::-"! -
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# Region District Name of Brick Kiln Address Consent Status Validity or  Technology |
_ Expiry date
1_[Kashmir | Budgam Kohinoor Brick Kiln Gudsathu Valid €TO 28-Feb-2024 Bull-trench
4 Kashmir  Budgam ‘Muheet Brick Kiln Ichgam Walid €10 28-Feb-2024 Tig-zag
3 Kashmir  Budgam ‘Gem Brick Kiln Chattergam Expired CTO 31-0ct-2014  Buli-trench
4 Kashmir  Budgam Majid Brick Kiln \Panzan, Chadoora Valid CTO 31-Oct-2024  Zig-zag
3 Kashmir  Budgam ‘Baba Hyder Brick Kl Hushroo, Chadoora Expired CTO 31-Mar-2014 Zig-zag
& kashmir  Budgam 'New Shalimar Brick Kiln Kathir Gund, Chadoora Valid CTO 28-Feb-2024 Bull-trench
7 Kashmir  Budgam ‘Bismah Brick Kiln Kathir Gund, Chadoora valid CTO 28-Feb-2024 Zig-zag
B Kashmir  Budgam ‘Shan Brick Kiln ‘Gudsathu [Expired CTO 31-Mar-2013  Bull-trench
9 FKashmir  Budgam |Alamdar Brick Kiln :Ehitmn, Dangerpora Valid CTO 31-Mar-2024 Fig-zag
10 Kashmir  Budgam ‘New Golden Brick Kiln Gudsathu Valid CTO 28-Feb-2024 Zig-zag
11 'Kashmir  Budgam Red Rose Brick Kiln Ichkoot Refused fip-zag
12 Kashmir  Budgam ‘Kashani Brick Kiln Ichkoot Valid CTO 28-Feb-2024 7ig-zag
13 Kashmir  Budgam ‘New Shahzad Brick Kiln 'Qancongopora, Chadoora Valid CTO 28-Fob-2024 Bull-trench
14  Kashmir Budgam Irfan Brick Kiln .1r.hg;|m Without consent Eull-trench
15 Kashmir  Budgam Red Rose Brick Kiln 'Panzan, Chadoara Walid CTO 28-Feb-2024 Zig-2ag
16 Kashmir  Budgam Dar Brick Kiln Yarikalan, Chadoora Walid CTO 28-Feb-2024 Bull-trench
17 Kashmir Budpgarm Parvaiz Brick Kiln lchgam Budgam Walid CTO 28-Feb-2024 Jig-zag
18 Kashmir  Budgam  Bhat Brick Kiln Hushroo, Chadoora Expired CTD 31-Aug-2013 Bull-trench
18 Kashmir  Budgam Bismillah Brick Manufacture lchgam, Budgam Expired CTO 30-Mar-2009  Bull-trench
20 Kashmir  Budgam Firdous Brick Kiln Mahawar, Budgam valid CTO) 28-Feb-2024  Bull-trench
21 Kashmir  Budgam ‘Gousia Brick Kiln Chitroo, Gudsathu Without consent Bull-trench
22 Kashmir  Budgam Amin Brick Kiln Ichgam Valid CTO 78-Feb-2024 Zig-zag
23 Kashmir  Budgam Tawakal Brick Kiln Razwan, Budgam valid CTO 28-Feb-2024 Zig-zag
24 Kashmir  Budgam Jeelan Brick Kiln Chitroo, Danperpora Valid CT0 28-Feb-2024 Bull-trench
25 Kashmir  Budgam Rahat Brick Kiln Chitroo, Dangerpora Expired CTO 30-Jul-2008  Bull-trench
26 Kashmir  Budgam Chinar Brick Kiln Dooniwari, Chattergam Without consent Bull-trench
27 Kashmir  Budgam New Rovyal Brick Kiln Aalipora, Mudbal, Chadoora without consent Bull-trench
28 Kashmir  Budgam ‘Gowhar Brick Kiln Gudsathu Valid CTO 28-Feb-2024 7ig-13g
29 Kashmir  Budgam New Gousia Brick Kiln ‘Mirgund, Gudsathu valid CTO 28-Feb-2024 Bull-trench
30 Kashmir  Budgam Qureshi Brick Kiln Kanir, Chadoora valid CTO 28-Feb-2024  Zig-1ag
31 Kashmir  Budgam Tarig Brick Kiln Kulbugh, Wagor Without consent Bull-trench
32 Kashmir  Budgam High Land Brick Kiln Gopalsaif Without consent Risll-trench
33 Kashmir _ Budgam New Alamdar Brick Kiln Gudsathu Expired CTO BACTLTae ey
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34
35
36
37
38
39

40

41
a3
43

45
46
a7
48
493
50
3 |
52

23
54
=i
56
57
53
=L
B0
61

62
B3

Region

Kashmir
Kashmir
Eashmir

Kashmir

[Kashmir

Kashmir

Kashmir
Kashmir

Kashmir

Kashmir

| Kashmir

Kashmir
Kashmir
|Kashmir

Kashmir

Kashmir
Kashmir

Kashmir
Kashmir

Kashmir

Eashmir

_Hash mir

Kazhmir

Kashimir
Kashmir

Kashmir

Kashmir

Kashmir

Kashmir
Kashmir
Eashmir

District

Budgam
Budgzam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam

Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam

Budgam
Budgam
Budgam

Name of Brick Kiln

Misar Ahmad Sheikh Brick Kiln
Mohammad Yousuf Wani Brick Kiln
Kohinoor Brick Kiln

Majid Traders Brick Kiln

‘MNew Bhat Brick Kiln
‘Mumtaz Brick Kiln

Alamdar Brick Kiln
Nida Brick Kiln

Mew Dar Brick Kiln
Madina Brick Kiln
Shazad Brick Kiln
Sheikh-ul-Alam Brick Kiln
New Ruby Brick Kiln
Aijaz Brick Kiln
Master Brick Kiln
Yaseen Brick Kiln

F B M Brick Kiln
Tariq Brick Kiln

Aga Syed Mohammad Hussain Brick Kiln

Ab Hamid Math Brick Kiln
Ghulam Ahmad Ganie Brick Kiln

‘Ghulam Ahmad Parray Brick Kiln

Shah & Shah Brick Kiln

Al-Hilal Brick Kiln

Friends Brick Kiln

Tarig Brick Kiln

MNew Amin Brick Kiln, Gopalsaif

Anwar Brick Kiln Name changed to Nazir

Brick Kiin

Bashir Brick Kiln

Samco Brick Kiln
Mohammad Amin Brick Kiln

Address

Bugam, Batpora
lchgam

Yarikalan, Chadoora
Panzan, Chadoora
Kathir Gund, Chadoora

Panzan, Chadoora

Panzan, Chadoora
Ichgam

Razwan, Budgam
Moubugh, Chadoora

lehgam, Gudsathu

Kathir Gund, Chadoora
Chattergam

lchgam

Panzan, Chadoora
Mirgund, Budgam
lchigam

Parniv, Budgam
Heewader

Parniv, Budgam
Chattergam

Panzan, Chadoora
Kathir Gund, Chadoora
Yarikalan, Chadoora
Wagar, Chadoora
Chattergam

Devbagh, Panzan
Choon, Budgam

Cancongopora, Chadoora
Gudsathu
Heewader

Consent Status

Valid CTO

Without consent
Without consent

Expired CTO
Valid CTO
Expired CTO
Valid CTO
Valid CTO
Expired CTO
Valid CTO
Valid CTO
Expired CTO
Expired CTO
Expired CTO
Valid CTO
Expired CTO
Valid CTOr
Expired CTO
Valid CTO

Expired CTO
Expired CTO
Valid CTO
Valid CTO
Walid CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO

Valid CTO

Without consent
Without consent

Validity or
Expiry date
28-Feb-2024

A0-Mar-2015

| 28-Feb-2024

A0-Jun-2015

28-Feb-2024
JE-Feb-2024
A0-Jun-2012

28-Febh-2024
28-Feh-2024
30-COct-2013
30-Oct-2014
320-Mar-2015
Z8-Feb-2024
30-Oct-2014
Z2E-Feh-2024
30-Oct-2015
28-Fah-2024

31-Jul-2015
30-Mar-2014
28-Feb-2024
JB-Fah-2024
28-Feb-2024
30-5ep-2014
30-Mar-2015
I0-0ct-2014
A0-Mar-2016

28-Feb-2024

Technology

Zig-zag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-zag
Zig-zag
Lig-Zag

Bull-trench

dig-zag
Zig-73E
Bull-trench
Bull-trench
Bull-trench
Zig-zag
Bull-trench
Zig-zag
Bull-trench
Zig-2ag

Bull-trench
Bull-trench
Zig-zag
Bull-trench
Zig-zag
Bull-trench
Lig-72g
Bull-trench
Bull-trench

Bull-trench
Bull-trench

T ——
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it

65
&6
67
&8
69
70
71
72
73
iq
75
76
(i
8
73
a0
a1
82
&3
a4
85
86
a7
88
89
a0
91
92
23
94
5
96
97

Region

'.F{a.t.hrnir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kazhmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Eashimir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Kashmir
Eazhimir
Kashmir
Kashmmir
Kashrmir

Districk

Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgarm
Budgam
Budgam
Budgam
Budgam

| Budgam

Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam
Budgam

Mame of Brick Kiln

_Nagmac‘r Brick Kiln 777
|Parvaiz Brick Kiln
Maodern Brick Kiln (D11/M83)

Shaan Brick Kiln
Al Mahdi Brick Kiln

:Harnon Brick ¥ilm

Mew Arfat Brick Kiln
Dilbar Brick Kiln

Math Brick Kiln

Mohammad Yousuf Mir Brick Kiln
(Amar Brick Kiln
Khan Brick Kiln
'Rehbar Brick Kiln

Greenland Grick Eiln

Impaerial Brick Kiln

k B Brick Kiln
Chinar Brick Kilpn
ES5 EMM Brick Kiln
Global Brick Kiln
Zahoor Brick Kiln
Aftab Brick Kiln
Firdous Brick Kiln
f L& Brick Kiln

M Co Brick Kiln

Dar Brick Factory
Muneer Brick Kiln
VIP Standard Brick Kiln
Paris Brick Kiln
Farcog Brick Kiln
Bismillah Brick Kiln
Bloore Brick Kiln

R B C Brick Kiln
Ubaid Brick Kiln

Address

Moubugh, Chadoora
Noubugh, Chadoora
Noubugh, Chadoora
Kanir, Chadoora
Chattergam
Bugam, Batpora

Qanocongopora, Chadoora

Noubugh, Chadoora
Chattergam
[Khanda, Magraypora
Charangam, Bearwah
Gondipora, Beerwah
Shalina, B KPara
Summerbugh, Lasjan
Gariend, Budgam
Narwara, Gundipora
Pallar, Budgam
Putlibagh
Dadina, Shoolipora
Shalina, Budgam
Summerbugh, Lasjan
Oazipora, Chadoora
Chandpora
Diffpora, Waterwani
Ehanda, Magraypora
Waterwani, Budgam
Waterwani, Budgam
Parisabad, Budgam
Summerbugh, Lasjan
Parisabad, Budgam
Parisabad, Budgam
Utligam, Beerwah
Rakhshalina

Consent Status

Without consent
Valid CTO
Without consent
Expired CTO
Without consent
Valid CTO
Without consent
Without consent
Without consent
Valid CTO
Expired CTO
Valid CTO
Valid CTO
Valid CTO
Without consent
Expired CTO
Without consent
Walid CTO
Expired CTO
Without consent
Valid CTO
Expired CTO
Expired CTO
Expired CTO
Valid CTO
Valid CTO
Valid CTO
Without consent
Expired CTO
Without consent
Without consent
Expired CTO
Without consent

Validity or
Expiry date

28-Feb-2024

30-May-2015

28-Feb-2024

28-Feb-2024
30-Sep-2023
30-May-2025
28-Feb-2024
28-Feb-2024

30-Apr-2023

30-Dec-2023
30-Oct-2023

28-Feb-2024
30-Jun-2012
EI} Oct-2023
30-Jun-2014
2B-Feb-2024
28-Feb-2024
20-Feb-2024

30-5ep-2023

30-Mar-2015

Technology

Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-rag
Bull-trench
Zig-23g
Bull-trench
Bull-trench
Lig-zrag
Lig-1ag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Jig-Tag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-zag
Bull-trench
Bull-trench

P | e 1
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#  Region District Name of Brick Kiln Address Consent Status Validity or  TechnologY
Expiry date
98 Kashmir Budgam Sada Bahar Brick Kiln Bonhama, Beerwah Expired CTO 30-0ct-2023  Bull-trench
99 _Kashmir  Budgam New Gulfam Brick Kiln Saratpora, Batpora Expired CTO 30-May-2023 Zig-zag
100 Kashmir  Budgam Maqgbool Brick Kiln Chilyech, Chadoora ‘Expired CTO . 30-5ep-2015  Bull-trench
101 Kashmir  Budgam ‘Gousia Associate ‘Gariend, Budgam Valid CTO | 30-May-2024 Zig-zag
102 [Kashmir  Budgam _United Brick Kiln Utligam, Beerwah Without consent Bull-trench
103 Kashmir  Budgam Baba Brick Kiln Putlibagh, Budgam Valid €TO 30-Dec-2023  Bull-trench
104 Kashmir  Budgam Ayat Brick Kiln Chandpora Expired CTO 30-0ct-2023  7ig-zag
105 Kashmir  Budgam B H R Brick Kiln Check Wanihama Expired CTO | 30-0ct-2014  Bull-trench
106 Kashmir  Budgam New Myco Brick Kiln VYarisathoo, Khan Sahib Expired CTO 30-1ul-2018  Bull-trench
107 |Kashmir  Budgam Gulfam Brick Kiln Chandpora Expired CTO 30-Jan-2014  Bull-trench
108  Kashmir Budgam lameela Bibi Brick Kiln Behrampora, Chadoora Valid CTO 2B-Feh-2024 Zig-zag
109 Kashmir  Budgam Royal Brick Kiln Check Dewan, Beerwah Without consent ‘Bull-trench
110 Kashmir  Budgam Universal Brick Kiln Putlibagh, Budgam Valid CTO 30-Dec-2023  Bull-tranch
111 Kashmir  Budgam ‘Dar BErick Kiln Chattergam Without consent Bull-trench
112 Kashmir Budgam Sofi Brick Kiln Chandpora Expired CTO 30-Mar-2016 Bull-trench
113 |Kashmir Budgam Khyber Brick Kiln summerbugh, Lasjan Expired CTO 30-lan-2013  Bull-trench
118 Kashmir  Budgam Bismillah Brick Kiln Rakhshalina Without consent Bull-trench
115 Kashmir Budgam Shaheen Brick Kiln Labertal, Budgam Expired CTQ 30-Now-2013  Bull-trench
116 Kashmir  Budgam A M Brick Kiln Shoolipora Expired CTE 30-May-2023 Zig-zap
117 Kashmir  Budgam Umer Brick Kiln Chandpora Valid cTO 28-Feb-2024 Zig-zag
118 Kashmir  Budgam Modern Brick Kiln Bunhama, Beerwah Expired CTO 31-4ul-2023  Zig-zag
119 Kashmir  Budgam Zabarwan Brick Kiln Wahabpora, Budgam Expired CTO 30-Oct-2023  Zig-zag
120 Kashmir  Budgam Zydaan Brick Kiln Dadina, Budgam Expired CTO 30-Mar-2014  Bull-trench
121 Kashmir Budgam Aqsa Brick Kiln Labertal, Budgam Without cansent Bull-trench
122 Kashmir Budgam Gulshan Brick Kiln Dansura,Beerwah Expired CTO 30-0ct-2023  Zig-zag
123 'Kashmir  Budgam Faroog Ahmad Sheikh Brick Kiln sonpah, Beerwah Valid CTO 30-Dec-2023 Zig-zag
124 Kashmir  Budgam Friends Brick Kiln Charangam, Beerwah Expired CTO 30-Nov-2023  Bull-trench
125 Kashmir Budgam New Bismillah Brick Choice Parizabad, Budgam Without consent Bull-trench
126 Kashmir Budgam Shah & Shah Brick Kiln Wahabpeora, Budgam Without consent Bull-trench
127 Kashmir  Budgam Farooq Ahmad Dar Brick Kiin Summerbugh, Lasjan Without consent Bull-trench
128 Kashmir  Budgam Hill Erick Kiln 'Wahabpura, Budgam Without consent Bull-trench
129 Kashmir Budgam Sky Brick Klin Utligam, Beerwah Valid CTO 30-Mar-2024  Bull-trench
[ 130 Kashmir  Budgam Mohammad Sidig Nath Brick Kiln Shalina, Lasjan Valid CTO I0-Mav 2024 B e o
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# Region  District N
ame of Brick Kiln ree
i Consent Status
131 Kashmir Budgam < e
' yara Brick Kiln ,
52 Keshmi ‘Gariend, Budga _
i3 .Has:mfr Budgam Burhan Brick Kiln .Watemani E.E,,.dm 'Wlt.hﬂm: consent
$34 i Luxury Brick Kiln Halah, Bebraiah, [Expired €70
e Hash rnllr Budgam Javid Brick Kiln .Chara;gam e Valid €TO
ashmir Budgam Azad Brick Kiln ' Expired CTO
= ' - Gariend, Bud i .
135 ::::m.'r :Iudgam \Arak Brick Kiln lﬁeerhagil-u Eag:nm ':rw:hnm consent
mir _ _ : :
138 Kashmy Budgam =hah i Hamdan Brick Kiln Nandvanpora, Budgarh _Ea id CTO
fis “amm.ur Budgam Sofi Brick Kiln SUFTIITIEI'hugh. = _ xglfe-d CTO
148 ek " |Budgam ‘Rehmat Brick Kiln P E!ud;gamj Valid CTO
141 K.Elah::li: acaam New Gul Brick Kiln -GEIHE rtd‘ Budgam il €36
S T Budgam Haroon Brick Kiln i hartal‘ Budgam |Expired CTO
143 Iach r Budgam TATA Brick Kiln e i Valid CTO
e l'::;h m:r Euddﬂilm Mir Brick Kiln T ud;m _::i:rlred cTo
mir . J _
145 Kashmir E:dgzm ‘Ghulam Ham:frnl Mir Brick Kiln Punchgund, Budgam w:::::: consent
146 Kb I Ham Dar & Dar Brick Kiln Batpﬂra Whidar consent
147 I-:aé.hm'r EU:Eam Shalimar Brick Kiln PE'E-'H'ILIEJS.anEam gﬂhuut consent
ir T T ; i
o Abal Brick Kin Now Alamdar Brick Kiln  Bahrampora, Chadoora _WIF::_I'ESELD“SE |
Ti
148
45 ::i:s:m_lr Budgam >heikh Brick Kiln e _
5 % : .
5 Kagh:'-:'lr gujgam Sofi Brothers Brick Kiln Labartal, Budgam _IIEE.::puE:I CTO
S e Manzor Bricks ' xpired CTO
15 i ' : Khadipora H et
15; ::i:::m?r Budgam lehlum structures .m"p;:a raB ! :;::;. Massrullahpora  Expired CTO
mir J -
155 Tkiahmk Eu;lﬂam Shahnawaz Brick Kiln (abarts), Bodgsm Exprred CTO
i
158 Kachmis o aEom Mew Bhat Brick Kiln Gt s Expired CTO
355 Titasi o :udﬁam Gul Brick Kiln Rkarenae: rLasjaEn Valid CTO
mir _ Budgam Matoo Brick Kiln - ' Expired CTO
e Lot ouam s s bt i
shmir — Budgam Myco Brick Kiln Expired CTO
e - -y | M = :
; 55: ::5: mir  Budgam Zaffron Brick Kiin La; Iﬂ“;':”ﬁ :d““::'“h Expired CT0
160 H:hm.lr Budgam Suraj Brick Kiln latipﬂ-rar Eh.‘.-fd Wlt:hnut consent
i I{a:h :"n:rr :udﬂam Roshan Brick Kiln Nﬂ-ubugI; Chad:;f: Valid CTO
162 Kashmi udgam Civam Brick Klin Mulshull; Boe ‘u’.a.ild CTO
mir  Budgam Ab Gani Nath Brick Kiln Shalina B;Jdgam _'lEa'.flthnut consent
: wpired CTO

Validity or
Expiry date

30-Nov-2013
28-Feb-2029
30-Apr-2023

28-Feb-2024
30-Mar-2012
28-Feb-2024
29-Feb-2024
30-0ct-2023
28-Feb-2024
30-Mar-2013

30-Mar-2012

30-5ep-2023
30-Mar-2023
30-Oct-2014
30-5ep-2013
30-Mar-2015
30-Dec-2023
30-lan-2014

A0-Mar-2023
30-Apr-2015

28-Feb-2024
28-Feb-2024

A0-Oe-2072

Technology

Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Zig-zag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-tranch

Zig-zag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
fig-2ag
Bull-trench
Bull-trench
Lig-zag
Bull-trench
Bull-trench
Lig-zag
Lig-zag
CIE-TaE

Oiall &= 1
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#  Region District Name of Brick Kiln Address Consent Status Validity or  Technology
Expiry date
163 Kashmir Budgam Hydrop Brick Kiln Mulshulla, Beerwah Without conzent lig-zag
164 Kashmir  Budgam Al-Habib Brick Kiln Chandpora Expired CTO 30-0ct-2023  Zig-zag
165 Kashmir Budgam Lucky Brick Kiln Chandpora Expired CTO 30-Oct-2023  Zig-zag
166 Kashmir Budgam Kchinoor Brick Kiln ISurnmerhugh, Lasjan Without consent | Bull-trench
167 Kashmir  Budgam Gulzar Brick Kiln Charangam, Beerwah Expired CTO 30-0ct-2023  Zig-zag
168 Kashmir Budgam Kuwait Brick Kiln Summerbugh, Lasjan Expired CTO 30-0ct-2009 ‘Bull-trench
169 Kashmir Budgam ‘Golden Brick Kiln Bandgam, Magam Without consent Bull-trench
170 Kashmir Budgam National Brick Kiln 'Chandpura Valid CTO 30-Mar-2026  Zig-zag
171 Kashmir Budgam Al Barkat Brick Kiln Ranipora, Budpam Expired CTO 30-0ct-2011  Bull-trench
172 'Kashmir Budgam Hill Top Brick Kiln Bonhama, Beerwah Valid CTO 28-Feb-2024 Bull-trench
/3 Kashmir  Budgam Pushoo Brick Kiln Shoolipora Expired CTO 30-Apr-2013° Bull-trench
174 Kashmir Budgam Habib Brick Kiln Seerbagh, Lasjan Without consent Bull-trench
175 Kashmir Budgam Mughal Brick Kiln Nasrullahpora, Waterwani Expired CTO 30-Apr-2015  Bull-trench
176 [Kashmit  Bydgam Kashmir Brick Kiln Putlibagh, Budgam Expired CTO 30-Nov-2023  Zig-zag
177 Kashmir  Budgam Star BDB Brick Kiin Chandpora Valid CTO 30-Dec-2023  Zig-zag
178 Kashmir Budgam Chinar Brick Kiln Summerbugh, Lasjan Valid CTO 30-Dec-2023  Bull-trench
179 |Kashmir Budgam Magray Brick Kiln Sonpah, Beerwah Valid CTO 28-Feb-2024 Zig-zag
180 | Kashmir Budgam Ghulam Mohammad Malik Brick Kiln summerbugh, Lasjan Expired CTO 30-Mar-201% Bull-trench
181 Kashmir Budgam High Land Brick Kiin Chelyech, Dadamari Bagh Without consent Bull-trench
182 Kashmir Budgam Sheikh ul Alam Brick Kiln Nandvanpora, Budgam Expired CTO 30-May-2014 Bull-trench
183 Kashmir  Budgam Bismillah Brick Choice Poonch Gund Valid CTO 28-Feb-2024 Bull-trench
184 Kashmir Budgam New Shaheen Brick Kiln Batpora, Chandpora Expired CTO 31-1ul-2023  Bull-trench
185 Kashmir Budgam 5 B C Brick Kiln Utligam, Beerwah Expired CTQ I0-Now-2023  Zig-zag
186 Kashmir Budgam Triple S Brick Kiln Utligam, Beerwah Expired CTQ 30-Now-2023  Zig-zag
187 Kashmir  Budgam S B Brick Kiln Utligam, Beerwah Expired CTO 30-Oct-2023  Zig-2ag
188 Kashmir  @udgam Nishat Seven Star Brick kiln Beerwah Valid CTO 28-Feb-2024 Bull-trench
189 |Kashmir Budgam lgra Brick Kiln Aaripanthan Valid CTO 28-Feb-2024 Buli-trench
190 Kashmir Budgam Bismillah Brick Kiin Poonch Gund Expired CTO 31-Mar-2014 Bull-trench
191 Kashmir  Budgam Noor Brick kiln Dej Malik Gund Without consent Bull-trench
192 Kashmir Budgam Alamdar Brick Kiln Noubugh, Chadoora Without consent Zig-zag
133 [Kashmir Budgam Shaheen Brick Kiln Bunhama, Beerwah Without consent Bull-trench
194 Kashmir Budgam tee Shah Brick Kiln Noubugh, Chadeora Valid CTO 31-Jan-2024 Bull-trench
L1_5'5 Kashmir _ Budgam Alamdar Brick Kiln Saratpora, Batpora T e — 2k
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196 Kashmir Budgam Mahan (131} Brick Kiln Noubugh, Chadoora Valid CTO 28-Feb-2024 Zig-zag

137 Kashmir  Budgam Sultan-ul-Arifeen Brick Kiln Noubugh, Chadoora Walid €TO . 30-lan-2014 Zig-zag

198 Kashmir  Budgam Adil Brick Kiln Mulshulla, Beerwah :Wi'thnut consent | Zig-zag

139 Kashmir  Budgam Nax Brick Kiln Noubugh, Chadoora Without consent | Zig-zag

200 Kashmir ‘Budgam Koka Brick Kiln Kultreh, Chadoora ‘Without consent | fig-rag

201 Kashmir  Budgam Brick No 5H Brick Kiln 'Behrampnra, Chadoora Without consent | Bull-trench
202 Kashmir Budgam Jehlum Brick Kiln 407 Behrampora, Chadoaora Without consent _ Zig-zag

203 Kashmir Budgam Modern Brick Kiln 17T Kultreh, Chadoora Valid CTO | 30-Jan-2024 Bull-trench
204 Kashmir Budgam Brick No 370 Brick Kiln Kultreh, Chadoora Without consent Bull-trench
205 Kashmir B'IJEiEEITI Mughtaq Brick KEiln MEI’I‘IEHI‘I d, Beerwah .Withl:ll..ll' consent | Zig-zag

206 Kashmir  Budgam Syed laffar Brick Kiln Behrampora, Chadoora Valid CTO | 28-Feb-2024 Bull-trench
207 Kashmir  Budgam Bhat Brick Kiln MNoubugh, Chadoora Valid CTO 28-Feb-2024 Bull-trench
208 Kashmir Budgam Brick No 911 Brick Kiln Baghi Hyder, Kral Check Without consent Bul-trench
209 Kashmir  Budgam Valley Brick Kiln Nigloo, Beerwah Without consent | lig-2ag

210 Kashmir Budgam Max Brick Kiln ‘Bapat, Beerwah Without consent Zig-zag

211 Kashmir  Budgam Mehak Brick Kiln Seerbagh, Lasjan Without consent Bull-trench
212 Kashmir Budgam Rakhshalina, Lasjan Without consent Bull-trench
413 Kashmir  Budgam shah-i-Hamdan Brick Kiln Bagh i Shakoor Shah Without consent Bull-trench
214 Kashmir Budgam Meelad Brick Kiin Bunhama, Beerwah Valid CTD Z28-Feb-2024 Zig-zag

215 Kashmir  Budgam Dar Brick Kiln D 65 Now bugh, Chadoora Valid CTO 28-Feb-2024 Bull-trench
216  Kashmir Budgam Kashmir Brick Kiln Mamgund, Beerwah Without consent lig-2ag

217 Kashmir  Budgam Muslim Brick Kiln Parisabad, Budgam Without consent Bull-trench
218 Kashmir Budgam Bismillah Brick Kiln Hard Batpora Without consent fig-zap

119 Kashmir  Budgam Sayar Brick Kiln /Sudesh Brick Klin Surrenhall \Without consent Zig-zag
220 Kashmir Budgam Mughloo Brick Kiln Kultreh, Chadoora Walid CTE 30-Moy-2024 Zig-zag
221 Kashmir Budgam .Wani Brick Kiin .Elunharna, Beerwah Without consent Bull-trench
222 Kashmir Budgam Syed Mussa Brick Kiln -Baﬁipnra, Parisabad Without consent fig-zag
223 Kashmir Budgam Humdaniya Erick Klin (CTE issued, not Kultreh, Chadoora Valid CTE 28-Feb-2024 Fig-zag

established yet)
224 Kashmir Budgam Rangeen Brick Kiln (CTE issued, not Kultreh, Chadoora Valid CTE 28-Feb-2024 Zig-zag
established yet)

225 Kashmir Budgam Fayaz Ahmad Shagoo Labertal, Budgam Without consent Bull-trench__|
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Jammu and Kashmir Pollution Control Committea

Farmmash Bheven, Forest Complex || Stk Faciory Finad
Trangpart Magar, Jammu, 180 006 || Regbagh, Srnages, 180 0048

Tieds 9124 TERT mai - marsb s RS lany e igrmnad coam

District Magistrate
Shopian

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Shopian.

Whereas, vide No. IKPCC/NGT/130/197-203 dated 18-01-2024, the
following directions were issued 1o the District Magistrate, Shopian under

Section 31 (A) of Air (Prevention and Control of Pollution) Act, 1981:-

i.  mo Brick Kiln s allowed to operate without valid consent from the J&K
Paliution Control Committes;

il. brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from J&K Poliution Controi

Committes are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble National Green
Tribunal has directed the Government for filing response on Action Takan
against the Brick Kilns which have been set up and are operating without
Consant to Establish / Consent to Operate and without following environmental
norms,

Now, therefore, in exercise of powers under Section 31 (&) of Air
(Prevention and Control of Pollution) Act, 1981, the following directions are
hereby issued:

District Magistrate Shapian shall furnish the following information: -

I} Status of license of Brick Kilns in District Shopian on the proforma

enclosed.
g',J
i
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) Status  of implementation of directions  issued  vide
No. JKPCC/NGT/M30/197-203 dated 18-01-2024 an the profarma
enclosed.

District Magistrate Shopian is further directed to ackn owledge the recaipt

of these directions and furnish the information by or before 29 February 2024,

)

Encl:- List of Erick Kilns in District Shopian in -
prescribed proforma as mentioned above. ¢ : ‘]
—ls ]
\r’ (Vasu Yadav|
Chairman
MNo:- JKPCC/NGT/ 130/ 2 ‘?15" '{J" o g'l';.‘.;\.l ;}:

Date:- f -02-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of
Forests, Ecology and Environment, Civil Secretanat, Jammu / Srinagar,

2} Divisional Commissioner, Kashmir.

3} Regional Director, Pollution Control Committee, Kashmir for information
and necessary action,

4) Divisional Officar, J&K Pollution Control Comrmittee, Shoplan for
information and necessary action.

;]/(
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Jammu and Kashmir Pollution Control Committee

Parivagh Bravan, Feres! Complex || 5i Factary Raad
Tresmport Magar, Jamma, 160 004 || Rapagh Snnagar, 180 O0E

T« (N57 JETHEY, ma - mananscnts iyl spchifymal cos

District Magistrate
Kulgam

Sub:- Directions under Section 31 (A) of Alr (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Kulgam.

Whereas, vide No. JKPCC/NGT/130/176-182 dated 18-01-2024, the
following directions were issued to the District Magistrate, Kulgam under
Section 31 (A] of Air (Prevention and Contral of Pallu tion) Act, 1981:-

I, noBrick Kiln (s allowed to operate without valid consent from the J&K
Poliution Control Committee;

ii. brick kilns operating without valid Licenses from the Licensing
Authority and without valid censent from J&K Pollution Control

Committee are closad immediately.

Whereas in its order dated 2 February 2024, tha Hon'ble National Green
Tribunal has directed the Government for filing response on Action Taken
against the Brick Kilns which have been set up and are operating without
Consent to Establish / Consent to Operate and without following

envirgnmental norms.

Now, therefore, in exercise of powers under Section 31 (A) of Air
{Prevention and Control of Pollution) Act, 1981, the following directions are

heraby issued:

District Magistrate Kulgam shall fumnish the following information; -

|) Status of license of Brick Kilns in District Kulgam on the proforma

enclosed.
Qr)
!I'I-.-"l
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i} Status of implementation of directions issued vide
No. JKPCC/NGT/130/176-182 dated 18-01-2024 on the proforma

enclosed,

District Magistrate Kulgam is further directed to acknowledge
the receipt of these directions and furnish the information by or before
29 February 2024,

Encl:- List of Brick Kilns in District Kulgam in -
prescribed proforma as mentioned above, ,""--.

=TT
iVasu Yadav)

L” Q; Chairman

No:- JKPCC/NGTA30! 23 ) F¢— A {
Date:- | l;-02-2024.

Copy to the:-

1) Financial Commissionar (Additional Chief Secretary) Departrment of
Forests, Ecology and Environment, Civil Secretariat, Jammu / Srinagar,

2] Divisional Commissioner, Kashmir.

3) Regional Director, Pollution Control Committes, Kashmir for
information and necessary action,

4) Divisional Officer, J&K Pollution Control Committes, Kulgam for
information and necessary action.
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Jammu and Kashmir Pollution Control Committee

Farnesh Bhavan, Forest Complex || Sik Faciany Road
Transport Magar, Jammu, 163 008 || Rajbagh, Sonagar, 1690 008

Me - 0391 MTERTT, mal - meneesiermaryhspehifigmal e

District Magistrate
Budgam

Sub:- Directions under Section 31 (&) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Budgam.

Whereas, vide MNo. JKPCC/NGT/130/169-175 dated 18-01-2024, the
following directions ware issued o the District Magistrate, Budgam under

Section 31 [A) of Air (Prevention and Control of Pollution) Act, 1981:-

i na Brick Kiln is allowed to operate without valid consent from the
J&K Pollution Cantrol Committes;

. brick kiins operating without valid Licenses from the Licensing
Authority and without valid consent from J&K Pollution Control

Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble National
Green Tribunal has diracted the Government for filing response on Action
Taken against the Brick Kilns which have been sat up and are operating
without Consent to Establish / Consent to Operate and without following

arvironmenrtal norms,

Mow, therefore, in exercise of powers under Section 31 (A) of Air

{Prevantion and Cantrol of Pollution) Act, 1881, the following directions are
hereby issuad:

District Magistrate Budgam shall fumish the followi ng information: -

i} Status of license of Brick Kilns in Distriet Budgam on the proforma

enclosed.
%
\
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l) Status of Iimplemeantation of directions issued vide
MNo. JKPCC/NGT/130/169-175 dated 18-01-2024 an the proforma
enclosed.

District Magistrate Budgam is further directed to acknowledge

the receipt of these directions and furnish the information by or before

29 February 2024,
Encl:- List of Brick Kilns in District Budgam in ey o
prescribed proforma as mentioned above, {" .=
=T
L’\:— {Vasu Yadav)
: _.. Chairman

Noi- IKPCC/NGTA30! S0t (25~ )
Date:- | {/-02-2024. )

Copy to the:-

1] Financial Commissioner (Additional Chief Secretary) Department of
Forests, Ecology and Environment, Civil Secretanat, Jammu / Srinagar.

2| Divisional Commissioner, Kaghmir.

3] Regional Director, Pollution Control Committee, Kashmir for
infarmation and necessary action.

4] Divisional Officer, J&K Pollution Control Committes, Budgam for
information and necessary action.
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Jammu and Kashmir Pollution Control Committee

Partvesh Bhavan, Farest Compiex | SiE Faclory Rosd
Tranapor Hagar, Jammu, 180 004 Hanﬁgh, .Ema-ga:_ 190 oGO8

Tl 01952470527, mal - memb orsscyeayRapoy mad rom

District Magistrate
Baramulla

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District
Baramulla.

Whereas, vide No. JKPCC/NGT/130/204-210 dated 18-01-2024, the
following directions were issued to the District Magistrate, Baramulla under

Section 31 (A} of Air (Prevention and Control of Pollution) Act, 1981:-

i, nao Brick Kiln Is allowed to operate without valid consent from the
J&K Pollution Control Committes;

li. brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from JEK Poltution Contral

Committes are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble National
Green Tribunal has directed the Government for filing response on Action
Taken against the Brick Kilns which have been set up and are operating
without Consent to Establish / Consent to Operate and without following

emvironmental norms.

MNow, therafore, In exercise of powers under Section 31 (A) of Air
(Prevention and Control of Pollution) Act, 1981, the following directions are
heraby Issued:

District Magistrate Baramulla shall furnish tha following information: -

i} Status of license of Brick Kilns In District Baramulla on the
proforma enclosad.
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i) Status of implementation of directions issued vide
Mo, IKPCC/NGT/130/204-210 dated 18-01-2024 on the pratorma
enclosed.

Distnct Magistrate Baramulla is further directed to acknowledge

the receipt of these dirsctions and fumish the information by or before

29 February 2024,
Encl:- List of Brick Kilns in District Baramuila in P
preseribad proforma as mentioned above.
, bflrﬂ'i
1]
\r/ Wasﬁa_jaq!.';l‘l—'
Chairma
No:- JIKPCC/INGTAB0/ (y g/~ pt T"i

Date:- [ -02-2024,

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of
Farests, Ecology and Ernvironment, Civil Secratariat, Jarmmu / Srinagar.

2) Divistonal Cormmissionar, Kashmir.

3] Regional Director, Pollution Contral Committes, Kashmir for
information and necessary action.

4} Divisional Officer, J&K Pollution Contral Committes, Baramulla for
Infarmation and necessary action.
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Jammu and Kashmir Pollution Control Committee

Parvash Bhavan, Ferest Complex || Silk Factery Raad
Tresysport Nagar, Jammu, 180 C06 || Ambagh, Snnagar, 160008

Ted « CAS1- 247507, mal - rembesecrmryhspchidigmal fos

District Magistrate
Anantnag

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District
Anantnag.

Whereas, vide No. JKPCC/NGT/130/183-188 dated 18-01 -2024, the
following directions were issued to the District Magistrate, Anantnag under
Saction 31 (A) of Air (Prevention and Cantrol of Pollution) Act, 1981;-

\.  noBrick Kiln fs allowed to operate without valid consent from the
1&K Pollution Contral Committes;

li. brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from J&K Pollution Control
Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble National
Green Tribunal has directed the Government for filing response on Action
Taken against the Brick Kilns which have been set up and are oparating
without Consent to Establish / Consent to Operate and without following

environmeantal narms.

Now, theretore, in exercise of powers under Section 31 &) of Air
(Prevention and Control of Pollution) Act, 1981, the following directions are
hereby issued:

District Magistrate Anantnag shall furnish the followi ng information: -

i} Status of license of Brick Kilns in District Anantnag on the

Q’F
:ﬂ'l-l"
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iy Status of implementation of directions Issued wvide
No. JKPCCIMGT/130/183-180 dated 18-01-2024 on the proforma
enclosed.

District Magistrate Anantnag is further directed to acknowledge the
receipt of these directions and furnish the information by or before
29 February 2024.

Encl:- List of Brick Kilns in District Anantnag in

—,
prascribed proferma as mentioned above, o ;'_5'/
v U
— {Vasu Yadav)
T Ghairman&:
Ma:- JKPCC/NGTI30/ Bp— 2 1 ""':{r’*

Date:- | -02-2024,

Copy to the:-

1) Financial Commissionar (Additional Chiet Secretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu /
Srinagar.

2] Divisional Commissioner, Kashmir,

3} Regional Director, Pollution Control Committee, Kashmir for
information and necessary action.

4) Divisional Officer, JAK Pollution Control Committee, Anantnag for
infarmation and necassary action.
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Status of License [License

Status of implementation of
directions issued vide Mo,

" District Name Address valid/License expired/ JEPCC/NGT/130/183-189

un-licensed) dated 18-01-2024
ﬁ_......:.___n_.i:.mmh.. Not-implemented)

1 Anantnag Prime Brick Kiln Damjan Vessu

2 Anantnag Imiran Brick Kiln immoh Achabal

3 Anantnag Sun Brick Kiln Drenin Dawlatabad

A Amantnag Adil Nisar Brick Kiln Nunwane Brakpora

5 Amantnag Shaheen Brick Factory Ganoor Katchpora

fi Anantnag Abass Brick Kiln Brakpora Bulbul Nowgam

T Anantnag Shabnum Brick Kiln Mirchak Mattan

8 Anantnag Bilal Brick Kiln Thajwara Achabal

9 Anantnag DBR Brick Kiln Sangdan

10 Anantnag Suraj Brick Kiln Nunwane Brakpora

i Anantnag Mir Brick Kiln Shalipora Achabal

12 Anantnag Mew Hilal Brick Kiln Shalipora Achabal

13 Anantnag M N K Brick klin Bumthan ANANTNAG

14 Anantnag JAN brick Kiln Thajwara Anantnag

15 Anantnag Tata Brick Kiln Sangdan Anantnag

1B Anantnag Gulal Brick Kiln Katchpora

17 Anantnag Ruksar brick Kiln Shamshipora Maltan

18 Anantnag Shabir Brick Kiln {Now DEZ) Katchpora

19 Anantnag Khushal Brick Kiln Immoh Achabal

20 Anantnag Fivaz &h Brick Kiln katchpora Anantnag
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IUEHEE Al BRIT DK BTick

21 Anantnag R Katchpora Anantnag
¥ Anantnag Chinar Brick Kiln Kulgad Achabal

23 Anantnag Drar Brick Kiln {DBF) shamshipora Mattan
24 Ananknag D CO Brick Eiln Ganoor Katchpora

25 Anantnag Hamdard Brick Kiln Hajipora Donipawa
26 Anantnag DBZ Brick Kiln Monghal Ananinag
27 Anantoag Wani Brick Kijin Thajwara Achabal

18 Anantnag larmnat Brick Kiln Lalan Ganoor Anantnag
29 Amantnag Shaban Brick Kiln Imoh Check Anantnag
an _____..m_..__n_._mn m:m.:, Brick Kiln lalipora Anantnag

31 Anantnag Showket Brick Kiln (& Ong) Ganoor Katchpora

32 Anantnag Wani Brick Kiln Kulgad Achabal

33 Anantnag il i _ .__ =y Daitgam Anantnag

3 Anantnag 5N Erick Kilm Azng Matipora Anantnag
35 Anantnag Ruksar brick Kiln nn:n%unqw
36 Ananinag Ehursheed Brick Kiln Thajwara

a7 Anantnag Barkat Brick Kiln Wanihama Anantnag
38 Anantnag Hamdard Brick Kiln Aang Matipara Anantnag
3g Anantnag Gareeb Nawaz Brick Kiln Breenti Anantnag

40 Anmantnag JK Brick Kiln (MBK) Monghal Anantnap
41 Anantnag Yatoo Brick Kiln (C50) 2 Sangdan Anantnag

A2 Anantnag Shahi Hamdan Brick Kiln Breenti Anantnag

43 Anantnag DBZ Brick Kiln Aang Matipora Anantnag
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a4 Anantnag DBZ Brick Kilm Badragund Anantnag
4% Ananinag Heevan Brick Kiln Lalan Ganoor Anantnag
4k Ananinag  |Rayar Ahmad (Now RR) Brick Kiln| Lalan Near Railway Line Ang
a7 Anantnag Taj Brick Kiln {Mohd Amin) Lalan Ganoor Anantnag
a8 Ananinag Zum Zurm Brick Kilm Diamjan Yessu

A4 Anantnag Yatoo Brick Kiln (C50) Mughalgund Bonigam Ang
a0 Anantnag Itoo Brick Kiln (DEZ) Sancdoo Nowgam Ang
51 Anantnag Evergreen Brick Kiln {707) Mussu Badragund

52 Anantnag Tata Brick Factary Seepan Anantnag

53 Anantnag Gousul-Azam Brick Kiln (D50} Drenin Dawlatabad

54 Anantnag Shahi Hamdan Brick Kiln (DAR) | Sesman Damjan Anantnag
55 Anantnag imiran Brick Kiln imoh shelipora
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Jammu and Kashmir Pollution Control Committes

Parvesh Bhavan, Forest Complas (| Sl Faciery Road
Tranepon Magar, Jammy, 180 00§ || Rajbagh, Srinegar, 190 008

Tied - DEGT-PATEAIT | mpl - membersncsty i spopEa tom

District Magistrate
Pulwama

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in Distriet
Pulwama.

Whereas, vide No. JKPCC/NGT/130/190-196 dated 18-01-2024, the
following diractions were issuad to tha District Magistrate, Pulwama undar

Saction 31 (A} of Air (Prevention and Control of Pallution) Act, 1981:-

I, na Brick Kiin is allowed to operate without valid consent from the
J&K Pollution Contral Committes;

ii. brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from J&K Potlution Contral

Committee are closad immediately.

Whereas in its order dated 2 February 2024, the Hon'ble Nationat
Green Tribunal has directed the Government far filing response on Action
Taken against the Brick Kilns which have been sat up and are operating
without Consent to Establish / Consant to Operate and without tollowing

environmental norms.

Mow, therefore, in exercise of powers under Section 31 ia) aof Alr
(Prevention and Control of Pollution) Act, 1981, the following directions are

hereby issued;
District Magistrate Pulwama shall furnish the following information: -

I} Status of license of Brick Kilns in District Pulwama on the
proforma enclosed.

Y
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il Status of implementation  of directions  Issued vida
No. JKPCC/NGT/130/190-196 dated 18-01-2024 on the proforma
anclosed,

District Magistrate Pulwams is turther directed to acknowledge the
receipt of these directions and furnish the infarmation by or before

29 February 2024,

Encl:- List of Brick Kilns in District Pulwama in s
prescribed proforma as mentioned above, - —E;i - -
"L_|_'-|-i.}h"'.1'
(Vasy Yadav)
g’/j Chairﬂmr&:
MNo:-  IKPCC/NGT/ 130/ "";?-2'/— J.}{:-:ll o)

Date:- /ly-02-2024.

Copy to the:-

1) Financial Commissioner {Additional Chief Secretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu /
Srinagar.

2 Eliulalnnal{:umrmsslnner, Kashmir.

3] Regional Director, Pollution Control  Committea, Kashrmir for
information and Necessary action,

4) Divisional Officer, J&K Pollution Control Committee, Pulwama for
information and nacessary action.



1408

BLUBM|N BIO0pmY [ON-) up g Jayoy | Bweming| ot
jes} wede Uy joug AeiSepy BLWEMING| BT
ELWEM|NS esmap eiodiguiey
Uiy §g asuung elieming| ET
BUEMING Bmay erodiguiey uty yI)ig ejer Plwemingl 7p
{1s1)

BLUEM|NG USeuson | ujry §3ug Jeyg o padueyd ¥g1 Plwemingl It
ELUEM N BADCLEAY ey §IUg uolyyer BlUEMINGl 0T

BIDOYEYS iDday|py {STH) upx ¥oug Jeq BLUEMING| &

ELUBM[NG BIOOPNY U 3G Jamojung BULIEMjn g B

Bleming ejoddenieg yuys ABidoiA peLYY JYSER BLUEMIng| ¢

EWEM|NS BIOOEYEY 0OUYNE) s §IUE 3y BLLIPA|N 4 g

ELUEM|NG erod ENey 0oUsnn LI ¥2Lg el PLLEALIny 5

BLEM|NY RI0EyRY OOUNNEG Uy §2ag e awempngl g

BlUBmM|N Prodeyey oouyng Uiy ¥l rewipeys BLUBA|N ] E

BULEMIN m;&#..__.n____ .U_....-_._.J Ny Ly §adg m_‘..z..n.m-_.._.-ﬂl m._._._ﬂ__.__._._-._n_. _m

BUEMNg EJ0dENEY COUNNGD UIEN §2119 Ye|neucs BLLEAYN T

(paquawaidwi-joN/pajuawajdu)
bZOZ-TO-8T parep [pasuacy-un
95T-06T/DET/LON/IDdNI fpandxa asuaan jpyen S3RPPY awey PUIsIa #
ON 2PN PANSS| SUO|LIR A5UB]) B5UAIN jO SMEIS

JO UDGEIUILIS O JO Sniels




1409

BLUEMING Biodiyeas Uy Y20E BTG By Elemngl g7
EMGH BIDOPET pPRYYISeL UIry §3l4g Jeg FUEMING| g7
raodmouIyIwn | L0 Ul 30U winjyar BlueM|Ng| g7

Raod oy awn | LY ¥2Ug Je EWEMINg| ¢7

1O MOUIL LN | LI 3008 Inou|ng BlIEMING| £T
BLUBM|Ng BI00PIY (LY Uy youg eicoyeys BLUBMING| 77
ELIEMING JBLT URYIY| WM 09wl pafueys upy youg LT Bwemngl Ty
UeTUeS Biodueisy (TST) uezues gy BWEMING| 0OF
BLLIBAT BAOCpNy UIEH Y214 yeyspng BllEming( &1
BLUBM|NG Baodiyeps U 20 uapioo Bweming| g1
eaay welieg LLL I ¥201g uRIwey BLUEM(N| /T

EMBN BIOOPEF PrYKIISER LTS N300 gy FRIBMINAl 9T




1410

Jammu and Kashmir Pollution Control Committee

Parivesh Bravan, Fomest Comples || Sik Faclory Road
Transpot Nagar, Jammu, 180 106 || Ragtagh. Sonagar, 1501 008

Tal- 3171 24TEH7Y: mad - mememecreanFpch@ymal cor

District Magistrate
Rajouri

Sub:- Directions under Section 31 (A} of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Rajouri.

Whereas, vide No. JKPCC/NGT/130/232-238 dated 18-01-2024, the
following directions wara issued ta the District Magistrate, Rajouri under

Sectian 21 (A] of Air (Prevantion and Control of Pollution) Act, 1981:-

I noBrick Kiln is aliowed to operate without valid consent from the JEK
Pollution Control Committes;

il. brick kilns operating without valid Licenses from the Licensing
Authority and without valld consent from J&K Pollutton Control

Committee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble National Green
Tribunal has directed the Government for filing response on Action Taken
against the Brick Kilns which have been set up and are operating without
Consant to Establish / Consent to Operata and without following

amvironmental norms.

Now, therafora, in axercise of powers under Section 31 (A) of Air
iPrevention and Control of Pollution) Act, 1581, the following directions are

heraeby issuad:
District Magistrate Rajouri shall furish the following information: -

iy Status of license of Brick Kilns in District Rajouri on the proforma
enclosaed.

1)



1411

i) Status of implementation of directions issued Vvide
Mo, IKPCC/NGT/130/232-238 dated 1B-01-2024 on the proforma
enclosed.

District Magistrate Rajouri is further directed to acknowledge tha receipt

af these directions and furnish the information by or before 29 February 2024.

Encl:- List of Brick Kilns in District Rajouri in
prascribed proforma as mentloned above.

=Py

\r'/ (Vasu Yadav)

B QJ Chairman

No:- IKPCCINGT/130/ 1) =/ o -

Date:- | /-02-2024.

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of
Forests, Ecology and Environment, Clvil Secretariat, Jammu / Srinagar.

2] Diasional Commissioner, Jammu.

3] Regional Director, Pollution Control Committee, Jammu for information
and necassary action.

4] Divisional Officer, J&K Pollution Control Committee, Rajour] for
information and necassary action.
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Jammu and Kashmir Pollution Control Committee

Parmvesh Bhavan, Foresi Compilex || Sik Factory Roadg
Tranepart Magar, Jammuy, 180 006 || Rajkegh, Srnagar, 190 008

T - GIB1-MTE2T mad - mmborHc iy apcbiemai mo

District Magistrate
Reasi

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Reasi.

Whereas, vide No. JKFCC/NGT/130/239-245 dated 18-01-2024, the
following directions were issued to the District Magistrate, Reasi under

Section 31 (A) of Air [Prevention and Control of Pollution) Act, 1981:-

. no Brick Kiln fs allowsd to operate without valid consent from the
J&K Poliution Control Committes;

. brick kilns operating without valid Licenses from the Licensing
Autharity and without velid consent from J&K Pollution Control

Committee ars closed immediately.

Whereas in its order datad 2 Fabruary 2024, the Hon'ble National
Graen Tribunal has directed the Government for filing response on Action
Taken against the Brick Kilns which have been set up and are operating
without Consent to Establish / Consent to Operate and without following

emvironmental norms.

Now, therefore, in exercise of powers under Saction 31 [A] of Air
(Prevantion and Control of Pollution) Act, 1981, the following dimactions are
hereby issued:

District Magistrate Reasi shall furnish the following information: -
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i} Status of license of Brick Kilng in District Reasi on the proforma
enclosed.

ii] Statws of implemantation of directions issued vide

MNo. JKPCC/NGT/130/239-245 dataed 18-01-2024 on the proforma
enclosed,

District Magistrate Reasi is further directed to acknowladge

the recaipt of thase diractions and furnish the information by or before

29 February 2024, /‘3
I
v - &
el T
Encli- List of Brick Kilns in District Reasi in o -"',..r*" )
ibed prof atloned ab — =
presor proforma 48 mentloned above. =4 |.ﬂ-,.q
(Vasu Yadav]
, Q ¥, Chalirman
Now- IKPCCNGT/130/ {ird—/{ = fr

DEtﬂ:-lII’:- -02-2024.

Copy to tha:-

1) Financial Commissionar (&dditional Chief Secretary) Departmant of
Forests, Ecology and Emvironmeant, Civil Secretariat, Jammu /
Srinagar

2) Divisional Commissioner, Jammu.

3) Regional Director, Pollution Control Committee. Jlammu for
infarmation and necessary action.

4) Divisional Officer, JEK Pollution Control Committee, Reasi for
information and nacessary action.
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Jammu and Kashmir Pollution Control Committes

Pariveah Bhavan, Forest Complex “ Sik Factary Road
Transport Megar, Jarmmu, 160 024 || Retegh, Snagar, 150 008

Tel « C151-24TEIGT_mal - mamben sorelangiapchiomad tom

District Magistrate
Udhampur

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District
Udhampur.

Whereas, vide No. JKPCC/NGT/130/246-252 dated 18-01-2024, the
following directions wera issued to the District Magistrate, Udhampur under

section 31 (A) of Air [Prevention and Control of Pollution) Act, 1981

f. noBrick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Commitiee;

i brick kilns operating without valld Licenses from the Licensing
Autharity and without valid consent from J&K Pollution Contraol

Commitiee are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble Mational Grean
Tribunal has directed the Government for filing response on Action Taken
against the Brick Kilns which have been set up and are operating without
Consent to Establish / Consent to Operate and without following
anvironmental norms.

Now, therefore, in exercise of powears under Section 31 (A] of Air
(Pravantion and Control of Pollution) Act, 1981, the following directions are

hereby issued:

District Magistrate Udhampur shall furnish the following information: -

1) Status oflicense of Brick Kilns in District Udhampur on the praforma
enclosead,
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il Status of implementation of directions issued vide
No. [KPCC/NGT/130/248-252 dated 16-01-2024 on the proforma
enclosed.

District Magistrate Udhampur s further directed to acknowledge
the receipt of these directions and fumish the information by or bafore
29 February 2024.

Encl:- List of Brick Kilng in District Udhampurin
prescribad proforma as mentloned above.

il
= Ty 4%
\d'/ (Vasu Yadav)

QA Chairma
No:- JKPCC/MNGTH 30/ 'lﬁlr _-f; 5_1_ r'u"'j E‘;

Date:- | { J, -02-2024,

Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of
Forests, Feology and Environment, Civil Secretariat, Jammu / Srinagar.

7) Divisional Commissioner, Jammu.

3) Regional Director, Pollution Control Committee, Jammu for information
and necessary action.

4) Divisional Officer, J&K Pollution Control Commities, Udhampur for
information and nacessary action,
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Jammu and Kashmir Pollution Control Committee

Parmes! Bhavan Fonest Complay ” Silk Foslary Road
Transpen Nagar, Jammu, 180 006 || Raibagh. Senagar, 120 008

Tel . DI51-P4THRTT. M - moevrtiescrearh spchgy sl com

District Magistrate
Kathua

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Kathua.

Whereas, vide No. JKPCC/NGT/130/211-217 dated 18-01-2024, the
following directions were Issued to the District Magistrate, Kathua under

Section 31 (A) of Air {Prevention and Control of Pollution) Act, 1981:-

. noBrick Kiln is allowed to operate without valid consent from the J&K
Paliution Control Committes;

ii. brick kilns operating without valid Licenses fram the Licensing
Authority and without valld consent from J&K Pollution Control

Committee are closed immediately.

Whereas inits order dated 2 February 2024, the Hon’bla National Green
Tribunal has directed the Government for filing response on Action Taken
against the Brick Kilns which have been set up and are operating without
Consent to Establish / Consent to Operate and without following

environmental norms.

Mow, therefore, in exercise of powers under Section 31 (A) of Air
(Prevention and Control of Pollution) Act, 1581, the following directians are

hereby issuad:

District Magistrate Kathua shall furish the following information: -

I Status of license of Brick Kilns in District Kathua an the proforma
encloced.

v R
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W Status  of Implementation of directions  issued  vide
No. JIKPCC/NGT/130/211-217 dated 18-01-2024 on the proforma
enclosed,

District Magistrate Kathua is further directed to acknowladge

the receipt of these directions and furnish the information by or before
29 February 2024.

Encli- List of Brick Kilns in District Kathua in g 2 é
prascribed proforme as mentioned abowve, :
=Jupl4
\(/ (Vasu Yadav)
'3 Chairma
No:- IKPCC/INGTN30/ 2477~ &) %, B
Date:- | (-02-2024.

Copy to the:-

1} Financial Commissioner (Additional Chief Secretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2} Divisional Commissioner, Jammu.

3) Regional Director, Pollution Control Committee, Jammu for information
and necessary action.

4} Diwvisional Officer, J&K Pollution Control Committes, Kathua for
Information and necessary action.
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Jammu and Kashmir Pollution Control Committee

Parwesh Bhavan, Forest Complex [| Sk Factory Roed
Transpodt Nagar, Jammu, 180 006 || Rajbagh, Snnagar, 180 008

Tl - Ot APEQT mad - membgrsaretnfisnaGgmel com

District Magistrate
lammu

Sub:-Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Jammu.

Whereas, vide MNo. JKPCC/NGT/130/218-224 dated 18.01-2024, the
following directions were issued to the District Magistrate, lammu under

Section 31 (A) of Air (Prevention and Control of Pallution) Act, 1981:-

I na Brick Kiln is allowed to operate without valid consent from the J&K
Paliution Control Commities;

W, brick kilns operating without vaiid Licenses from the Licensing
Authority and without valid consent from J&K Pollution Control

Committes are closed immediately,

Whereas in its order dated 2 February 2024, the Hon'ble Mational Grean
Tribunal has directed the Government for filing response on Action Takan
against the Brick Kilns which have been set up and are operating without
Consent to Establish/ Consent to Operate and without following environmental

narrms,

Mow, therelore, in exercise of powers under Section 31 (A) of Air
(Prevention and Control of Pollution) Act, 1981, the tollowing directions are

hereby issued;
District Magistrate Jammu shall furish the following information: -

i) Status of license of Brick Kilns in District lammu on the proforma

enclosad.
15,
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il Status of implementation of directions issued vide
no. JKPCC/MNGT/130/218-224 dated 18-01-2024 on the proforma
enclosed.

District Magistrate Jammu |s further directed to acknowlaedge the receipt

of these directions and furnish the information by or before 29 February 2024,

Encli-List of Brick Kilns in District Jammu [n .*’H 9
prescribed proforma as mantioned above, ——

i
IVasu Yadav)

\t‘/ , Chairman
No:- JKPCC/NGT/80 i/ f - 20 C’J*,\ ;
Date:- ly-02-2024, b

Copy to the:-

1) Financial Commissioner [Additional Chief Sacretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2] Divisional Commissionear, Jammu,

3) Regional Director, Pollution Control Committee, Jammu for information
and necessary action.

4] Diwisional Officer, J&K Pollution Control Committea, lammu (Morth /
South) tor information and necessary action.
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Jammu and Kashmir Pollution Control Committea

Parivesh Bhavan, Fores! Complex || Sik Faciary Fioad
Transpor Magas, Jammu, 180 006 || Rejbagh, Srinagoes, 190 DO&

Tl =015 2ET60ST, mall - mambarecraayhapciymal con

District Magistrate
Samba

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Samba.

Whereas, vide No. JKPCC/NGT/130/225-231 dated 18-01-2024, the
following directions were issued to the District Magistrate, Samba under

Section 31 (A) of Air (Prevention and Control of Pollution) Act, 1581:-

i. no Brick Kiln is allowed to operate without valid consent from the
I&K Pollution Contral Committes;

il. brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent fraom J&K Poliution Control

Cornmittee are closed immediarely.

Whereas in its order dated 2 February 2024, the Han'ble National
Green Tribunal has directed the Govarnment for filing response on Action
Taken against the Brick Kilns which have been set up and are operating
without Consent to Establish / Consent to Operate and without following

enmnvironmeantal norms.

Naw, therefore, in exercise of powers under Section 31 (&) of Air

{Prevention and Control of Pollution) Act, 1981, the following directions are

hereby issued:
District Magistrate Samba shall furnish the following information: -

i} Status of license of Brick Kilns in District Samba on the profarma
enclosed.

H
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i} Status of Implementation of directions issued wide
No. JKPCC/NGT/130/225-231 dated 18-01-2024 on the proforma
enclosed,

District Magistrate Samba is further directed to acknowledge

the receipt of these directions and furnish the infarmation by or before

29 February 2024.
Encl:-List of Brick Kilns in District Samba in Z
prescribed proforma as mentioned above. A t;)-
(Vasu ":"a::la
T Chairman
No:- JKPCCINGT/130/ [y 3 /- D8 Qz'{"l (s
Date:- |y -02-2024. 7
Copy to the:-

1) Financial Commissioner (Additional Chief Secretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu |
Srinagar,

2) Divisional Commissioner, Jammu,

d) Regional Director, Pollution Control Committee, Jammu  for
information and necessary action.

4) Divisional Officer, J&K Pollution Control Committee, Samba (North /
South) for information and necessary action,
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Jammu and Kashmir FATT F.Wﬂ;h Parwvesh Bhawvan, Forest Complex

Pollution Control Committes | Transpart Madar, Jammu, 180 006G
— e

chairmandTjkspch@gmail cam E‘-"’"-! ?-"'"': Silk Factory Road

marmrbarsecretanyksochingemail. com — Rajbagh, Srnagar, 180 008

Q1 - 2472881, 2475025

Deputy Commissioner / District Magistrate,
District Shopian.

Noi- IKPCC/NGTH30 3 - B Date:- ©/.04.2024

Sub :- 1) Hon'ble NGT Order in OA No. 594 7 2022 titled Syed Riyaz Vs UT of J&K and
Others.
iy Directions under Section 31(A) of Air (Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Shoplan issued dated
18.01.2024 & dated 14.02,2024,
&ir,
lam directad ta draw your attention Lo the directions issued by JAK Pollution Control

Committea on the subject cited above, The Hon'blke NGT in s Order dated 04.07.2024,
inter-alia issued following directions :-

“7. All the concerned District Magistrates and the Superintendent of Police in

the UT of Jammu and Kashmir are directed to ensure that no brick kiln is set up
and operated without obtaining CTE / CTD from J&K PCC and without due

compliance with environmental norms."

bam 1o further convey that J&K PCC has issued directions Tor clasure of individual
brick kilns that were oparating without consant of the J&E PCC.
Accordingly, | am dirgcted to request you 1o direct the field functionaries concamed

o ansure that =-

i.  Nobrick kiln is allowed to operate without valid conzent from Pollution Control
Committee;

il.  Brick Kilns operating without valid Licenses from the Licensing Authority without
valid consent from J&K Pallution Control Committes are closed immeadiataly.

Yours faithfully,

lete Loy

[(Ghansham Singh) JKAS

@ Member Secretary 1_-4.:;4

Copy to the:- o

|} Financial Commissioner { Additional Chiel Secretary) Department of Forests, Ecology and
Envirenment, Civil Secretarial, Jammu ¢ Srinagar.

2} Divisional Commissioner, Kashmir.

3b Inspector General of Police, Kashmir,
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4} Senior Superintendent of Police, District Shopian for information and similar necessary
action.

3} Regional Director, Pollution Control Committee, Kashmir for information and necessary
action,

4) Divisional Officer, J&K Pollution Control Commiitee. Shopian for information and
necessary actian.
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Jammu and Kashmir ¥ i poor Partvesh Bhavan, Forest Complex
Pallution Control Committee Transport Magar, lammi, 180 H6

charmandTapchilgmed com
rembersecretayispehingml com

et — B T2E6T. 24TERIG

Silk Factary Raad
Rajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Baramulla.

No:- JKPCC/NGT/130/ 367 Gé Date:- g/ .04.2024

Sub :-i) Hon'ble NGT Order in OA No, 594 / 2022 titled Syed Riyaz Vs UT of J&K and
Others.
il Directions under Section 31(A) of Air (Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Baramulla issued dated
18.01.2024 & datad 14.02.2024.
gir,
| am directed to draw your attention to the directions issued by J1&K Pollution Control

Committee on the subject cited above, The Hon'ble NGT in its Order dated 04.01.2024,

inter-alia issuad following directions -

“7. All the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is sat up
and operated without obtaining CTE / CTO from J&K PCC and without due

compliance with environmental norms "

| am to further convey that J&K PCC has issued directions for closure of individual
brick kilns that were operating without consent of the JLK PCC,

Accordingly, | am directed to request you to direct the field functionaries concemed
to-ensure that ;-

I. Mo brick kiln is allowed to operate without valid consent from Pollution Control

Commitiee;
ii. Brick Kilns operating without valid Licenses from the Licensing Authority without
valid conaent fram J&K Pallution Control Committee are closed immadiately.

Yours faithfully,

{Ghansham Singh) IKAS
[:!2/ Member Secretary | . 4 a4
Copy to the:-

|} Financial Commissioner { Additional Chief Secretary } Department of Forests, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar.

1 Divisional Commissioner, Kashmir.

1) Inspector General of Police, Kashmir,



4
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Senior Superintendent of Police, District Baramulla for information and similar necessary
action.
Regional Director, Pollution Control Commitice, koashmir for informaticon and mecessary
petion.

Divizional Officer. 1&K Pollution Control Committee, Baramulla for information and
mEcessary action.
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Jammu and Kashmir SRR poc b

Pollution Control Committee e

chaimandTiapdiigmal.com ﬁg'
membersecralaryfopehiigmal com

0181 = MTIEEY, 2ATH0E5

Deputy Commissioner / District Magistrate,
District Reasi.

Nai- JKPCC/NGT/30r 1D~ %

Parivesh Bhavan, Forest Compiex
Transport Magar, Jammu, 180 006

Silk Fogtory Road
Rajbagh, Srinagar, 150 008

Date:ﬂf.m 2024

Sub - i) Hon'ble NGT Order in OA No. 594 / 2022 titled Syed Riyaz Vs UT of J&K and

Others.,

i}  Directions under Section 31(A) of Air [Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Reasi issued dated 18.01.2024

& dated 14.02.2024.
sir,

| am directed ta draw your attention to the directions issued by J&K Pollution Control

Committes on the subject cited above. The Hon'ble NGT in its Order dated 04.01.2024,

inter-alia izsved following directions -

7. All the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is setup
and operated without obtaining CTE / CTO from J&K PCC and without due

compliance with environmental norms."

1 am to further convey that J&K PCC has issued directions for closure of individual

brick kilns that were operating without consent of the J&K PCC,

Accordingly, | am directed to request you to direct the field functionaries concerned

o ansure that -

i, Mo brick kiln is allowed to operate without valid consent from Pellution Control

Commities;

ii. Brick Kilns operating without valid Licenses from the Licensing Authority without
valid consent from J&K Pollution Control Committes are closed immediately.

Copy to the:-

Yours faithiully,

ke camnt
(Ghansham Singh) JKAS

Q} Member Secretary | J.’r;ur

|:"|.F

17 Financial Commissioner ( Additional Chief Secretary) Department of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar,

21 Dvisional Commissioner, Jammu,
3] Inspector General of Police, Jamma,



4}
5
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Senior Superintendent of Police, District Reasi for infoemation and similar necessary
action.

Regional Director, Pollution Contral Committee, Jamimu for information and necessary
action.

Divisional Officer, J&K Pollution Control Committee, Reasi for information and necessary
actiH.



Jammu and Kashmir m Parivesh Bhavan, Forest Complex
Paollution Control Committee i Transpart Magar, lammu, 180 006

chairmantTkspcb@gmad com ﬁﬁ Likk Factary Aoad
mambarsecelaryke pebEomal com = Fiajbagh, Srinagar, 190 008
(81 —247T2ER1, 2476928

Deputy Commissioner / District Magistrata,
District Rajouri.

Bo:- JKPCCINGT/30/26= 2 2~ Date: 2[.04.2024

Sub:-i) Hon'ble NGT Order in OA No. 594 / 2022 titled Syed Riyaz Vs UT of JEK and
Others.
iij Directions under Section 31{A) of Air (Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Rajouriissued dated 18.01.2024
& dated 14.02.2024.
3ir,
| am directed to draw your attention to the directions isgsued by J&K Pallution Control

Committes an the subject cited above. The Hon'ble NGT in its Order dated 04.01.2024,
intar-alla issued following directions :-

“7. All the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is setup
and oparated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmantal norms.”

| am to further convey that J&K PCC has issued directions for closure of individual
brick kilns that were operating without consent of the J&K PCC.
Accordingly, | am directed to request you to direct the field functionaries conce rricd

to ensure that :-

i Mo brick kiln iz allowed to operate without valid consent from Pollution Control
Committas;

i. Brick Kilns operating without valid Licenses from the Licensing Authority without
valid consent from J&K Pollution Control Committee are closed immediately.

Yours faithfully,

e S

gh} JKAS

Q}_ Mermber Secretany l. _4 .3
Copy to the:- v {‘
I} Financial Commissioner (Additional Chief Secretary) Department of Forests, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar,
2y Divisional Commuissioner, Jamm.
1) Inspector General of Police, Jammu.



4
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Senior Superintendent of Police, District Rajouri for information and similar necessary
acticnm,

Regional Director. Pollution Comrol Commitee, Jammu for information and necessary
acticm.

Divisional Officer. J&K Pollution Control Commintee, Rajouri for information and
necessary action.
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Jammu and Kashmir ,‘Pﬁ}_ Parivesn Bhavan, Forest Comgslex

Pollution Control Committes e —— Transport Magar, lamma, 130008
et

chairmand Tjspetygigmal com w= Silk Factory Foad

menibersecretseypupchigmal com - Rajbugh, Stinagar, 190008

0191 - 24728481, BdTEEEs

Deputy Commissionar f District Magistrate,
District Kathua.

No:- IKPCCINGTI30/ O - / 9, Date:s/ .04.2024

Sub = i) Hon'bla NGT Order in OA No. 534 [ 2022 titled Syed Riyaz V3 UT of J&K and
Others.
iil Directions under Section 31[4&) of Air [Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Kathua issued dated 18.01.2024
& dated 14,02.2024,
air,
| am directed to draw your attention to the directions issuad by 1&K Pollution Control
Committes on the subject cited above, The Hon'ble NGT in its Order dated 04.01.2024,

inter-alia issued following directions ;-

“7. All the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmirare directed to ensure that no brick kiln is set up
and operated without obtaining CTE / CTO frem J&K PCC and without due
compliance with environmental norms_"”

[ am 1o further convey that JAK PCC has issued directions for closure of individual
brick kilns that were operating without cansent of the J&K PCC.
Accordingly, | am directed to request you to direct the field functionanes concermed

to ensura that -

i. Mo brick kilnis allowed to operate without velid consent from Pallution Control
Committae;

(i, BrickKilns cperating without valid Licenses from the Licgnsing Autharity without
valid consent from J&K Pollution Control Committee are closed immediately.

Yours faithiully,

_ |{Ghefsham Singh) JKAS h—

QA} Member Sacretary |- f_ Q‘? .

Copy to the:- !
1} Financial Commissioner { Additional Chief Secretary) Depariment of Forests, Ecology and

Environment, Civil Secretariat, Jammu / Srinagar.
21 Divisional Commissioner, Jammu.
3) Inspector General of Police, Jammu,
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4) Semior Superintendent of Police. District
action.

3} Regional Director,
BClion,

Kathua for information and similar NECessary
Pollution Control Committes, lammu for information and necessany

6y Divisional Officer. 1&K Pollution Control Committee, Kathua far information and
nEcessary action,
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- o r—
Jammu and Kashmir & Ji’_'m Y Parivash Bhavan, Forest Camplax
Pollution Control Commitiese "—_",I Transport Magar, lammu, 180 006
chairman87jespebgrail com ﬂ& Silk Factory Foad
mambersecretaryiksoeh@gmail com E 3

Rajbagh, Shanagar, 150008
010 - 2472881, 2476025

Deputy Commissioner / District Magistratae,
District Samba.

No:- IKPCC/NGT/130/ S5~ €59 Date:- of .04.2024

Sub:-i) Hon'ble NGT Orderin OA No. 594/ 2022 titled Syed Riyaz Vs UT of J&K and

Others.
Hy Directions under Section 31[A) of Air (Prevention & Control of Pollution),

1981, for regulation of Brick Kilns in District Samba issued dated
18.01.2024 & dated 14.02.2024.
Sir,
I am directed to draw your attention to the directions issued by J&K Pollution

Control Committee on the subject cited above. The Hon'ble NGT in its Order dated
04.07.2024, intar-alia issued fallowing directions: -

“7. Allthe concerned District Magistrates and the Superintendent of Palice in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is set
up and operated without obtaining CTE / CTO from J&K PCG and without due
compliance with environmental norms.”

| am to further convey that JAK PCC has issued directions for closure of individual
brick kilns that were operating without consent of the J&K PCC. Tha list of such brick kilns
for District Samba is enclosad for your ready reference.

Accordingly, | am directed to reguest you to direct the fiald functicnaries

concemed to ensure that: -

f. Mo brick kiln is allowed to operate without valid consent from Pollution
Control Committes;

ll. Brick Kilns operating without valid Licenses from the Licensing Authosity
without valid congent from J&K Pollution Contrel Committee are closed
immediately,

Yours faithiully,

Encl:List of Brick Kilns.

-:Ghanﬁ Singh) JKAS | 4. 24

@’ Member Secretary

Capy to the: - 4%
Iy Financial Commissioner { Additional Chiel Sevretary) Depanment of Forests, Ecology
and Environment, Civil Secretariat, Jammu / Srinagar,
1) Divisional Commissioner. Jammu.
3} Inspecior General of Police, Jammu.,



4)
3]

)
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Senior Superimtendent of Police, Distriel Samba for information and similar necessary
acticm.

Regional Director, Follution Control Commines, fammau for information and necessary
action,

Divisional Officer, &K Pollution Contral Commiities, Samba {North / Sowth) for
information and necessary action,



' Samhbu South
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1 Samba Jai Nagni Brick |Gho Manhsan, [270 JRPCC of 2024
Kiln Samba dated 15-02-2024

3 Samba mew Jal Chichi  |Dabuj Kaka , 268 JKPCC of 2024
Mata Brick Kiln |Samba dated 15-02-2024

4 Samba Mazdoor Kissan |Pattli , Samba 173 JKPCOC of 2024
Brick Kiln dated 15-02-2024

7 Samba Nandi Brick Kiln|Rakh Baroi, 178 JKPCC of 2024

Sumba dated 15-02-2024

8 Samba Jui Chichi Mata |Dabuj Kaka, 276 JKPCC of 2024
i Brick Kiln Samba dated 15-02-2024

9 Samba OM Brick Kiln | Trilokpur, 272 JKPCC of 2024

Ssam b dated 15-02-2024

10 Samhbu Classic Brick Kakh Baroi, 274 JKPCC of 2024
Industry Samba {dated 15-02-2024

11 Samba Choudhary Patli Morh, 269 JKPCC of 2024
Brick Kiln Samba dated 15-02-2024

12 Samba M/s Jai Laxmi  |Raya Morh, 254 JKPCC of 2024
Brick kiln, Samba di. 10-02-2024

13 Samba M/s Bral Brick |Rava Morh, 253 JKPCC of 2024
Kiln, Samba dt. 10-02-2024
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Jammu and Kashmir f_ﬁ"ﬁh Parivesh Bnavan, Forest Complex
FPoliution Control Committes Bt Transport Magar, Jammu, 180 006

u*.almms.‘-'j:sp:h@gr.-.aﬂ com l!ﬁ’# Silk Factory Road
membearsecrataryjlspebgigmad com Rajbagh, Srinagar, 190 008

CHO7 - 2472001, 2476525

Deputy Commissionear / District Magistrate,
District Udhampur.

No:- IKPCOINGTN30 ¢ 2 =S &r | Date:- of .04.2024

Sub :- 1) Hor'ble NGT Order in OA No. 594 / 2022 titled Syed Riyaz Vs UT of J&K
and Others.
ii) Directionsunder Section 31{A)of Air (Prevention & Control of Pollution],

1981, for regulation of Brick Kilns in District Udhampur issued dated
18.01.2024 & dated 14.02.2024.
Madam,
| am directed to draw your attention to the directions issued by J&K Pollution

Control Committes on the subject cited above. The Hon'ble NGT in its Order dated
04.01,2024, inter-alia issued following directions :-

7. All the concernad District Magistrates and the Superintendant of Police
in the UT of Jammu and Kashmir are directed to ensura that no brick kiln is
set up and operated without obtaining CTE / CTO from J&K PCC and without
due complience with environmental norms.”

| am to further convey that JA&K PCC has issued directions for closure of
individual brick kilns that were operating without conzsent of the J&K PCC, The list of
such brick kiins for District Udhampur is enclosed for your ready reference,

Accordingly, | am directed to request you to direct the field functionaries

concerned to ensure that ;-

i. Mo brick kiln iz allowed to operate without valid consent from Pollution
Cantrol Committea:;

ii. Brick Kilns operating without valid Licenses from the Licensing Authonty
without valid consent from J&K Pollution Control Committee are closed

immediately.
Yours faithfully,

PV P—

(Ghansham Singh) JKAS )
Member Secretary 4 ,"5’

1

Encl: List of Brick Kilns.

Copy to the:-
1} Financial Commissioner (Additional Chiel Secretary) Department of Forests, Ecology
and Enviroament, Civil Secretariat, Jammu £ Srinagar,
2y Divisional Commissioner, lammu,
1) Inspector General of Police, Jammu.



4)
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Senior Superintendent of Police, District Udhampur for information and similar
necessary action.
Regional Director, Pollution Control Committes, Jammu  for information and
BECESSAry DClion.
Divisional Officer, J&K Pollution Control Committee. Udhampur for information and
nEcessany setion.



District Udhampuar
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1 Udhampur [New Trikuta Village 266 JKPCC of 2024
Brick Kiln Barolla, Jib  |duted 14-02-2024
Thathi Udh
2 Udhampur |Shivalik Brick |Village 261 JKPCC of 2024
Industrics Barolla, Udh, |dated 14-002-20124
3 Udhumpur |Ganesh Brick Village Palli, |262 JKPCC of 2024
Kiln Hartaryan dated 14-02-2024
Udh
4 Udhampur |Sona Brick Village Palli, |[27JKPCC of 2023
Industry Hartaryvan dated 10-08-2023
Udh
5 Udhampur |New Tawi Brick |Village Ritti, |263 JKPCC of 2024
Kiln Udh, dated 14-02-2024
0 LUdhampur |Vinod Brick Kiln | VillageDaddar|267 JKPCC of 2024
(Ritti) Udh  |dated 14-02-2024
7 Udhampur [Bawa Ambao Village 11 JKPCC of 2020
Brick Kiln Karowa, Udh, |dated 26-05-2020

unit holder challenged
the closure arder bofore
the Hon'ble Court  in
OWP 896201 8 titled
Hans Raj & Ors Versus
State of JT&K.
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Jammu and Kashmir @i Parivesh Bhavan, Forast Complex
Pollution Control Committee / Transport Magar, lammu, 180008
Fﬂﬂaﬂhﬁl .
charmend’jkepcb@gmail com %Fg Sl Factory Road
mambersRcretanyjspe@pmail cam Lk Rajtiagh, Srinagar, 190008
OVF1 — 2472581, 4TE925
Deputy Commissionar / District Magistrate,
District Pulwama.
Not- IKPCC/NGT/ 130/ £3 - “fo Date:- &/ 04,2024

Sub:-i) Hon'ble NGT Order in OA No. 584 / 2022 titled Syed Riyaz Vs UT of J&K and
Others.
iily Directions under Section 31(A) of Air (Prevention & Control of Pollution],
1981, for regulation of Brick Kilns in District Pulwama issued dated
18.01.2024 & dated 14.02.2024.
air,
| am diracted to draw your attention to the directions issued by J&K Pollution Control

Committee on the subject cited above. The Hon'ble NGT in its Order dated 04.01.2024,
imer-aliaissued following directions :-

“7. All the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is set up
and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmental norms.”

| am to further convey that 1&K PCC has issued directions for closure of individual
brick kilns that were operating without consent of the J&K PCC. The list of such brick kilns
for District Pulwama is enclosed for your ready reference.

Accordingly, | am directad to request you ta direct the field functionaries concemad
to ensure that :-
i. Mo brick kiln Iz allowed to operate without valid consent from Pollution Control
Commitiee;

i, Brick Kilns operating without valid Licenses from the Licensing Authority without
walid consent from J&K Pollution Control Committee are closed immadiately.

¥ours faithfully,

ﬂGhanEE Eln,gh] JKAE

J’m{ﬂembmﬂacramw |- j‘ ]‘{'

Encl: List of Brick Kilns.

Copy to the:-
I} Financial Commissioner (Additional Chiel Secretary) Department of Forests, Ecology and
Environment, Uivil Secretariat, Jammu / Srinagar,
2) Divisional Commissioner. Kashmir,
3) Inspector General of Police, Kashmir.



4}
i)

i)
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Senior Superintendent of Police, District Pulwama for mformation and similar necessary
action. - .

Regional Director, Pollution Control Committce, Kashmir for imtermation and necessary
action, o .
Divisional Officer, J&K Pollution Control Committee, Pulwama for information and
NECESEAry Helion



Iristrict Pulwama
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1 |Pulwama |Jalal Brick Kiln Rambirpora Newa  |[381 JKPCC of 2024
Pulwama dated (35-03-2024
¥ Pulwama M/s Dur Brick Kiln Alliepora Shahoora- |382 JKPCC of 2024
{415} Pubwama di. 05-03-2024
3 Pulwamsa M/s LBK changed into | Nownagri Pulwama  [383 JKPCC of 2024
M/s Bhat Brick Kiln di. 05-03-2024
4  |Pulwama  [M/s Sunrise Brick Rambeerpora Newa- |380 JKPCC of 2024
Kiln, Pulwama dt. 05-03-2024
B Pulwama AYs Mir Brick Kiln,  |Hastikhud Zadoora ({376 JKPCC of 2024
Newa Pulwama dt. 05-03-2024
7 |Pulwama  [M/s Kamran Brick Ramberpora Parigam|375 JKPOC of 2024
Kiln Newa Pulwama di. 05-03-2024
a Pulwama M/= Budshah Brick Audoora Shahoora 3T JKPCC of 2024
Kiln Pulwama. dt, 05-03-2024
&  |Pulwama |[M/s JKB Sanzan Brick|Sanzan Asthanpora, [374 JKPOC of 2024
Kiln (151) Pulwama di. 05-03-2024
10 |Pulwama  |M/s 417 Brick Kiln Achan Litter 378 JKPCC opf 2024
changed into THH into | Pulwama dt. 05-03-2024
MYs Wani Brick Kiln
11 |Pulwama M/s Gulmohar Brick | Tumchi Nowpora J8T JKPCC of 2024
Kiln, Wanipora Pulwama  |[dt. 05-03-2024
12 |Pulwama M/s Dar Brick Kiln, | Tumchinow pora 386 JKPCU of 2024
Fulwama di. 03-03-2024
12 |Pulwama  |M/s Jehlum Brick Kiln| Tumchinow pora AR JKPOC of 2024
407, Pulwama dt. D5-03-2024
14 Pulw ama Miss Five Star Brick Wahipora Pulwama |384 JKPCC of 2024
Kiln, dt. 05-03-2024
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Pollution Control Committea fuanpec

charmanBlkapeb@omal com "
membersareiangkspchiiigmal com s

(191 - 2472081, 247 E525

Panvesh Bhaavan, Forest Comples
Transport Magar, Jammu, 180 00¢

l"?. E Silk Factory Roag
- fajbagh, Srinagar, 190 008

Deputy Commissioner / District Magistrate,
District Kulgam.

MNo:- IKPCCMIGT 130/ ;.*f s ?5 Drates:- g;.; 04.2024

Sub:-1}  Hon'ble NGT Order in OA No. 594 / 2022 titled Syed Riyaz Vs UT of J&K and
Others.
ii) Directions under Saction 31(A) of Air (Prevention & Control of Pollution},
1881, for regulation of Brick Kilns in District Kulgam issued dated
18.01.2024 & dated 14.02.2024.
3ir,
|am directad to draw your attention to the directions issued by J&E Pollution Controd
Committee on the subject cited above. The Hon'ble NGT in its Order dated 04.01.2024,

inter-alia issued following directions ;-

7. All the concerned District Magistrates and the Suparimtendent of Police in
the UT of Jammu and Kashmir are directed to ensura that no brick kiln is set up
and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmental norms.”

| am to further convey that 1&K PCC has issued directions for closure of individual
brick kilns that were aperating without consent of the J&K PCC. The list of such brick kilns
for District Kulgam s enclosed 1or your ready reference.,

Accordingly, | amdirected to request yvou to direct the field functionarnes concamed

to ansure that :-

i, Mo brick kitn is allowed to operate without valid consent from Pallution Control
Committea:

ii. Brick Kilns oparating without valid Licenses from the Licensing Authority swithout
valid consent from J&K Pollution Control Commities arg closed |mmedlat|313.r.

Yours faithfully,

Emcl : List of Brick Kilna,
(Ghansham Singh) IKAS
Q} Member Secretary | , .(i : 19

-

Copy to the:-
11 Finmancial Commissioner (Additional Chief Secretary) Department of Forests, Ecology and
Envirmnment, Civil Secrefarial, JTammu / F-'.rinag:ar.
21 Divisional Commissioner, Kashmir,
31 Inspector General of Police, Kashmir,
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senior Superintendent of Police, District Kulgam for information and similar necessary

acteon

Regional Director, Pollution Control Commitice, Kashmir for information and necessary
action,

Divisional Officer, J&K Pollution Control Committee, Kulgam for information and
MECEsEAry action,
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1 |Kulgam |Insaf Brick Kiln Yarihole Babapora 89 JKPCC of 2023
dated 22-09-2023 |
2  |Kulgam |BPL Brick Kiln Hahblish Kulgam 9 JKPCC of 2023
dated 22-09-2023
3 |Kulgam |Chinar Brick Kiln Baihama 175 JKPCC af 2023
dated 15-12-2023
4 |Kulgam |Sooraj Brick Kiln Baihama 93 JKPCC of 2023
dated 22-09-2023 |
5 |Kulgam |Tawheed Brick Factory |Hablish 94 JKPCC of 2023
THF dated 22-09-2023
£ |Kulgam |New Zum Zum Brick  |Baihama 91 JKPCC af 2023
Kiln dated 22-09-2023
7 |Kulgam |Mohd Yousuf Bhat Manigam BT JKPUC of 2023
Brick Kiln dated 12-09-2021
8 |Kulgam |M/s Max Brick Kiln Baih Kulgam 98 PCC of 2023
dt. 22-09-2013
9  |Kulgam |M/s 515 Brick Kiln, khelam Devsar 97 PCC of 2023
Kelam dt. 22-09-2023
10 |Kulgam |M/s D.M. Brick Kiln, Kelam Devsar Kulgam 80 PCC of 2023
de. 22-09-2023
1 |Kulgam [M/s F-16 Brick Kiln, Newa Chowgam Kulgam 99 PCC of 2023
dt. 22-09-2023
12 [Kulgam |M/s D.B.Z. Brick Kikln, |Ban Devsar Kulgam 84 PCC of 2023
dt. 22-09-2023
13 [Kulgam |M/s Dar Brick Kiln Chandigam Kulgam 92 PCC of 2023
de. 22-09-2023
14 |Kulgam |M/s Mohd Yousuf bhat |[Hablish Kulgam 87 PCC of 2023
{515) Brick Kiln, dt, 22-09-2023
15 |Kulgam |M/s K2 Brick Kiln, Huhilish Kulzam 104 PCC of 2023
dt. 22-09-2023
16 |Kulgam (M/s C.M. Brick Kiln,  |[Adigam Kulgam 1 PCC of 2023
dt, 22-09-2023
17 |Kulgam |[M/s F.M, Brick Kiln, Devsar Kulgam 83 PCC of 2023
dt. 22-09-2023
18 |Kulgam |M/s Chand Brick Kiln  |Devsar Kulgam Bl PCC of 2023
(N TO-RB) dt. 22-09-2023
19 |Kulgam  M/s Suhoora Brick Kiln |Kilam Kulgam 102 PCC of 2023
di. 22-09-2023
20 |Kulgam |M/s GS.T. Brick Kiln, |Agroo Kulgam 85 PCC of 2023
dt. 22-09-2023
21 |Kulgam [M/s Taj Brick Kiln, Mandhole Devsar 103 PCC of 2023
Kulgam dt. 22-09-2023
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22  |Kulgam [M¥/s Mohd Amin Banghal Devsar Kulgam 104 PCC of 2023
BRather Brick Kiln (70- dt., 22-09-2023
R},
243 |Kulgam |M/s T. R. Brick Kiln, Nowa Bonigam Kulgam 86 PCC of 2023
dt. 22-09-2023
24 \Kulgam |[M/s M. N. (511-A}) Brick | Yarihola, Babapora 105 PCC of 2022

Kiln,

kulgam

di. 22-09-2023
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. i :

Jammu and Kashmir fﬁﬁ‘*, Partash Bhavan, Forest Compiex

Pollution Control Committes fr—— Transpoet Magar, lammu, 180 D0
i e ] e

chairman i Tkspchi@omal com
memibersacetanjkspobi@omal com

0499 - 2472081, 2478025

Sitk Factony Roan

oy |
IS, Rajbagh, Srinagar, 180 008

Deputy Commissionear f District Magistrate,
District lammu.

Na:- JKPCC/NGT/ 130/ 83 - t?? . Date:- g .04.2024

Sub:-i) Hon'ble NGT Order in OANo. 584 / 2022 titled Syed Riyaz Vs UT of J&K and
Others.

ii} Directions undar Section 31(A) of Air{Prevention & Control of Pollution),

1981, for regulation of Brick Kilns in District Jammu issued dated

18.01,2024 & dated 14.02.2024.
air,
| am directed to draw vour attention 1o the directions issued by J&K Pollution

Control Committee on the subject cited above. The Hen'ble NGT in its Order dated
04,07, 2024, inter-alia issued following directions :-

“7. Allthe concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is set
up and sperated without obtaining CTE/ CTO from J&K PCC and without due
compliance with envirenmental nerms.”

L am to further convey that JEK PCC has issued directicons for closure of individual
brick kilns that were operating without consent af the &K PCGC. The list of such brick kilns
for District Jammu is enclosed for your ready reference.

Accordingly, | am directed to reguest you to direct the field functionaries

concemead 1o ensura that :-

I, Mo brick kiln is allowed to operate without valid consent from Pollution
Control Committee

ii. Brick Kilns operating without valid Licenses from the Licensing Authority

without valid consent from J&K Pollution Control Committee are closed
immediataly.

Yours faithfully,

(Ghansham Singh) IKAS | ""’.:.".ir.
%/Hﬁm bar Secretary
Copy (o the:-

I} Financial Commissioner (Additioaal Chiel Secretary) Department of Forests, Ecology
and Ervironment. Civil Seeretariat, Jammu / Srinagar.

Enel ; List of Brick Kilns.

2} Dhavisional Commissioner, Jammu,
3) Inspector General of Police, Jammu,
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Senior Superintendent of Police, District Jammu for information and similar necessary
action.

Regional Director, Pollution Conteol Commitiee, fammu for information and NECESSaAry
action,

Divisional Officer, JEK Pollution Control Committee, Jammu (Morth / South) for
information and necessary action.



1462

Jammu South
1 Jummu  |[Rams Krishna Chak Agra,R.S.Pura |319 JKPCC of 2024
Brick Industry dated 15-02-2024
2 Jammu |[Maha Lakshmi Chak Agra,RS.Pura |318 JKPCC of 2024
Brick Industries (dated 15-02-2024
3 Jummu |New Gurdyval Brick |Badyal Brahmana  [320JKPCC of 2024
Kiln B.5.Pura dated 15-02-2024
4 Jummu |Bhagwati Brick Chak Agra,R.S.Pura |312 JKPCC of 2024
Industry dated 15-02-2024
- Jommu |Zamindara Brick  |Badval Brahmana |322 JKPCC of 2024
Industries RS, Pura (dated 15-02-2024
& Jummu |Guru Teg Bhadur  |Badyal Brahmana  [314 JKPCC of 2024
Brick Kiln RS Fura (dated 15-02-2024
7 Jammu |Vikas Brick Chak Agra.R.S.Pura (321 JKPCC of 2024
Industries dated 15-012-2024
8 Jammu |Amar Bricks & Khairi, Bishnah 31 JKPCC of 2024
Tiles Industry {dated 15-02-2024
9 Jammu |Jawala Brick Kiln  |Naari Khaper, 315 JKPCC of 2024
R.5.Mara dated 15-02-2i24
1 Jammu |[Shree Maha Shakti |[Chak Mian Sukha (324 JKPCC of 2024
Brick Kiln Singh, Bishnah dated 15-02-2024
11 Jammu |Gurdial Brick Kiln |Badval Brahmana, |33 JKPCC of 2024
R.5.Pura dated 15-02-2024
12 Jammu  [Qutab in Brick Chak Bala, R.5.Pura |93 JKPCC of 2020
Kiln dated 15-12-2020
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Kiln Dansal Jammu.

Jammu North

1 Jammu |Bharat Earth Products [Domana Jammu.  |252 JKPCC of 2024
Domana Jammu. dated 15-02-2024

2 Jammu |(Brighu Brick Kiln Old |(Old Domana 309 JKPCC of 2024
Domana Jammu. Jammu. dated 15-02-2024

3 Jammu  (Choudhary Bricks and |Purkhoo Akhnoor |283 JKPCC of 2024
Tile Ind Purkhoo Raoad. dated 13-02-2024
Akhnoor Road. I

4 Jammu  |Devi Kiln Dayaran Davaran Jammu. |158 JKPCC of 2021

N Jammu, dated 16-02-2021

= Jammu |Ganesh Brick Kiln Amb Grotha 184 JKPCC of 2024
Amb Garota Jammu. |[Jammu. dated 15-02-2024

€  lJammu |Jai Bajrangi Brick sangram Pur 302 JKPCC of 2024
Kiln Sangram Pur Jammi. dated 15-02-2024

i Jammu,

i Jummu  (Jai Bhagwati Brick Mishriwala 185 JKPCC of 2024
Kiln Mishriwala Jammu. dated 15-02-2024
Jammu.

8 Jammu |Jai Ganesh Brick Kiln {Gho Manahasa 285 JKPCC of 2024
Gho Manahasa Jammu, dated 15-02-2024
Jammu. .

g Jammu  [Jai Mata Laxmi Brick |Dansal Jammu. OSIKPCC of 2021

dated 20-12-2021

0 |JJammu Raja Mandlik Mishriwala 297 JKPCC of 2024
Brick Kiln Mishriwala [Jammu. dated 15-02-2024
Jammu.

1" Jammu  |Jai Ram Brick Kiln Kot Ghari Jammu | 286 JKPCC of 2024
Kot Ghari dated 15-02-2024

12 Jammu  |Jai Shiv Brick Kiln Jourian Akhnoor | 201 JKPCC of 2024
dourian Akhnoor Jammu.. dated 15-02-2024
Jammu.,

13 [Jammu |Kalishpati Brick Kiln |[Bawa Talab 287 JKPCC of 2024
Bawa Talab Jammu. |[Jammu. dated 15-02-2024

Kiln Kangrial Jammu,

4 Wammu  [Kumar Kilo Dayaran  |[Dayaran Jammu, 288 JRPCC of 2024
Jammu, dated 15-02-2024

15 |Jammu |Laxmi Brick Kiln Marjali Jammu., |[289 JKPCC of 2024
Marjali Jammu, dated 15-02-2024

16 JJammu |Mandlik Brick Kiln  |Buran Paita 259 JKPCC of 2024
Buran Patta Marjali  |Marjali Jammu. dated 15-02-2024
Jammu,

17 [ammu |National Brick Kiln  |Kangrial Jammu., |291 JKPCC of 2024
Kangrial Jammu. dated 15-02-2024

T8 lJammu [New Bhagwati Brick |Kangrial Jammu. |303 JKPCC of 2024

dated 15-02-2024
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18 |Jammu  [New Devi Bhagwati  |Pakhian Jammu . [293 JKPCC of 2024
Brick Kiln Pakhian dated 15-02-2024
Jammu .
20 |Jammu |New Krishna Brick  |Rakh Burn 292 JKPCC of 2024
Kiln Bakh Burn Ja . dated 15-02-2024
Jammu.
21 [Jammu |Northern Brick Kiln  |Kangrial Jammu. [294 JKPCC of 2024
Kangrial Jammu, dated 15-02-2024
22 \Jammu |Om Brick and Tile Ind |Purkhoo Jammu. [295 JKPCC of 2024
Purkhoo Jammu, dated 15-02-2024
23 Llammu  |Peer Baba Brick Kiln  |Bhala Da Bagh 296 JKPCC of 2024
Bhala Da Bagh Akhnoor Jammu, |dated 15-02-2024
Akhnoor Jammu.
24 \Jammu |Radha Swami Brick |Bawa Talah MIKPCC of 2023
Kiln Bawa Talab Akhnoor Road dated 11-08-2023
Akhnoor Road Jammu
25 lJammu |[Raja Mandlik Brick  |chak Balwal 297 IKPCC of 2024
Kiln chak Balwal Jammu dated 15-02-2024
Jammu.
26 |Jammu |Sat Guru Brick Kiln  |Dhayaran Jammu. |298 JKPCC of 2024
Dhayaran Jammu. dated 15-02-2024
27 |Jammu |Shiva Brick Kiln Prani|Muthi Akhnoor  [244 PCB of 2015
Muthi Akhnoor Jamm. datedl 20=01-2015
Jammu.
28 |Jammu |(Suraj Brick Kiln and |Kangrial Jammu. 305 JKPCC of 2024
Tile Ind. Kangrial dated 15-02-2024
Jammu,
29 llammu |Trishul Brick Kiln Bawa Talah 307 JKPCC of 2024
Jammui. dated 15-02.2024
a0 Jammu  [M/s Jai Kiln, Manval Brahmana (260 JKPCC of 2024
Jammu dt, 10-02-2024
31 Jammu  [M/s Kalka Brick Kiln, |Bawa Talah 255 JKPCC of 2024
Akhnoor Road dt. 10-02-2024
Jammu
42 Jammu  |M/s Shree Ganesh Kangrail Dharayan 131 JKPCB of 2021
Kiln, Jammu. dt. 11-01-2021
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Jammu and Kashmir ?’H'tﬁ.:m P-E:I: _ Pamash Bhawvan, Foes! Comples

ion C i i
Pollution Control Committee |:"‘>—_-«-'; Transport Magar, Jarmrmu, 180 006
ehurmian i Tjkapcbdgmail com wﬁ"u Sitk Factory Read
membarsacretanvkapehiomal com == Rajbagh, Srinagaes, 190008

B8 - 2T280, 2MTEDE

Daputy Commissioner f District Magistrate,
District Anantrag.

No:- IKPCG/NGT/130/ 79 = B € Date:-of .04.2024

Sub :-1) Hon'ble NGT Order in OA No. 594 [ 2022 titled Syed Riyaz Vs UT of J&K and
Others.
iij Directions under Section 31(A) of Air (Prevention & Control of Pollution],
1981, for regulation of Brick Kilns in District Anantnag iszued dated
18.01.2024 & dated 14.02.2024.
air,
| am directed to drawyour attention to the directions issued by J&K Pollution Control
Committee on the subject cited above. The Hon'ble NGT in its Order dated 04.01,2024,
inter-alia issued following directions i-

“7. All the concerned District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is set up
and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmental norms.”

I am to further corvay that 1&K PCC has issued directions tor closure of individual
brick kilns that were operating without consent of the J&K PCC. The list of such brick kilns
for District Anantnag is anclosed for your ready reference.

Accordingly, | am directed to requeast yvou to direct the field functionaries concerned

o ensure that @-

i. Mo brick kiln i= allowed to operate withowt valid consent from Pollution Control
Commitien;

[i. Brick Kilns operating without valid Licenses from the Licensing Authonty without
valid conzent from J&K Pallution Control Committee are closed immadiately.

Yoaurs faithfully,
Encl: List of Brick Kilns.

(Ghansham Singh) IKAS
WM ember Secretary |- '& oy

Copy to the:-
1} Financial Commissioner { Additional Chief Secretary) Department of Forgsts, Ecology and
Envirenment, Civil Secretariat, Jammu / Srinagar.
2y Divisional Commissioner, Kashmir.
1) Inspector General of Police, Kashmir.
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Senior Superintendent of Police, District Anantnag for infoemation and similar necessary
action.

Regional Director, Pollution Contrel Committee, kashmir for information and necessary
action,

Divisional Officer, J&K Pollution Control Commitiee, Anantnag for information and
NEcEssary action.
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1 JAnantnag |Sun Brick Kiln | Drenin Dawlatabad |215 JKPCC of 2024
dated 10-01-2014

2 |Anantnag |Abass Brick Brakpora Bulbul [401 JKPCC of 2024
Hiln Nuwgum Iiitﬂd ]"?-I]IJI-I“I-I-

3 |Ananinag |Bilal Brick Kiln | Thajwara Achabal (403 JKFCC of 1024

dated 19-03-2024

4 |Ananmag |Suraj Brick Nunwane Brakpora [400 JKPCC of 1014
Kiln dated 19-03-2024

< |Ananimag (M N K Brick Bumthan 404 JKPCC of 2024
klin ANANTNAG  |dated 19-03-2024

6 |Anantnag |M/s Sameer Katchpora Anantnag (402 JKPCC of 2024
Ahmad Dar de. 19-03-2023
(Now DBL),

T |Ananinag |M/s Fayaz Katchpora Nipora  |211 JKPCC of 2024
Ahmad Brick  |Anantnag dt. 10-01-2024
Kiln at

g |Ananinag |M/s Mushtagy Katchpora -Nipora- (210 JKPCC of 2024
Ahmad Brick | Anantnag.
Kiln,

9 |Anantnag |M/s Hamdar Hajiopora Donipawa |212 JKPCC of 2024
Brick Kiln, Anantnag dated 10-01-2024

10 [Anantnag |M/s DBZ Brick |Monghal Animang  |216 JKPCC of 2024
Kiln, di. 10-01-2024

1 [Anantnag |M/s Jannat Lalan Ganoor 207 JKPCC of 2024
Brick Kiln, Ananinag dt. 10-01-2024

12 [Anantnag |M/s Showket | Ganoor Katchpora- |399 JKPCC of 2024
Brick Kiln (A | Anantnag dt. 19-03-2024
One),

13 |Anantnag |M/sDiamond IHalgam MNear Gove. (107 JKPCC of 2023
Brick Kiln {(New Medical College dt. U5-10-2023
Shahi Hamdan)  Anantnag

14 |[Ananinag |M/s JK Brick |Monghal Anantnag |369 JKPCC of 2024
Kiln iMBK), de, 01-03-2024

15 [Anantnag |M/s Shahi Brienty Anantnag (214 JKPCC of 2024
Hamdan Brick de, 10-01-2024

Kiln,
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16 |Anantnag |M/s DBZ Brick |Badragund 213 JKPCC of 2024
Kiln , Anantnag de. 10-01-2024

17 |Anantnag |M/s Reyaz Lalan near Railway |208 JKPCC of 2024
Ahmad { Now |Line-Ananinag de. 10-01-2024
RR) Brick Kiln

18 |Anantnag |M/s Zum Zum |at Damjan Vessu—  [217 JKPCC of 2024
Brick Kiln Anantnag, dt. 10-01-2024

18 |Anantnag [M/s Evergreen |Nassu Badragund 209 JKPCC of 2024
Brick Kiln , Anantnag. i, 10-01-2024

20 |Anantnag |M/s Gousul- Drenin, Dawlat 368 JKPCC of 2024
Aram Brick Abad, Ananinag dt. 01-03-2024
Kiln { D50}

21 |Anantnag |M/s Shahi- Sesman Damjan 371 JKPCC of 2024
Hamdan Brick |[Ananinag. dit, 01-03-2024
Kiln (DAR)

22 |Anantnag M/s Imran Imoh Shelipora 370 JKPCC of 2024
Brick Kiln, Anantnag dt. 01-03-2024
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Jammu and Kashmir LTI Parivash Bhavan, Forest Comples
Pollution Control Committes S Transpot Magar, lammu, 180 008
chairmandTHepcbEgmal com ﬁﬁ Silk Fat tory Road
mambersacratarykspeiibgmal com = Rajbagh, Srinagar, 190008

(81 = 24TIEE], 2T

Daeputy Commissioner / District Magistrate,
Disgtrict Budgam.

Noi- IKFCC/NGT/130/95 - Jogd. Date:-gf .04.2024

Sub :-1) Hon'ble NGT Order in OA No, 594 / 2022 titled Syed Riyaz Vs UT of J&K and

Others.
iij Directions under Section 31{A} of Air (Prevention & Control of Pollution),

1981, for regulation of Brick Kilns in District Budgam issued dated
16.01.2024 & dated 14.02.2024.
alr,
| am directed to draw your attention to the directions issued by J&K Pollution Control
Committes on the subject cited above: The Hon'ble NGT In its Order dated 04.01.2024,

inter-alia isgued following directions :-

“7. All the concemed District Magistrates and the Superintendant of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln |s set up
and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmental norms.”

| am to further convey that J&K PCC kas issued directions for closure of individual
brick kilns that were operating without consant of the J&K PCC, The list of such brick kilns
for Distrct Budgam is enclosed for your ready referance,

Accordingly, | am directed to reguast vou to direct the field functionaries concerned
to ensure that :-

i. No brick kiln is allowed to operate without valid consent from Pollution Control
Cammittas:

. Brick Kilns operating without valid Licenses from the Licensing Authority without
valid consent from JAK Pollution Control Committee are closed immediately.

Yours faithFully,

{Ghﬂnaﬁgng%ﬂﬁ-ﬁ

Member Secretary *: '11"‘
A

1) Financial Commissioner (Additional Chief Secretary) Department of Forests, Ecology and
Environment, Civil Secretariat, Jammu / Srinagar,

2y Divisional Commissioner, Kashmir.

3} Inspector General of Police, Kashmir.

Encl: List of Brick Kilns

Copy 1o the;-
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4} Senior Superintendent of Police, District Budgam for information and <imilar NECCSSary
action,

5] Regional Director, Pollution Control Commitee. kashmir for information and Necassary
acton.

6) Divisional Officer, JEK Pollution Control Committee, Budgam for information and
NECEssary action.
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! |Budgam Gem Brick Kiln Chattergam 16l JKPCC of 2023
dated 15-12-2023
2  |Budgam Shan Brick Kiln Cudsathu 172 JKPCC ol 2023
dated 15-12-2023
3 |Budgam |Bhat Brick Kiln Hushroo, Chadoora 162 JKPCC of 2023
dated 15-12-2023
4 |Budgam |Bismillah Brick Ichgam, Budgam 150 JKPCC of 2023
Manufacture dated 01-02-2023
3 |Budgam [Rahat Brick Kiln Chitroo, Dangerpora 144 JKPCC of 2023
dated 01-02-2023
6 |Budgam |New Alamdar Brick |Gudsatho 166 JKPOC of 2023
Kiln dated 15-12-2023
7 |Budgam |Majid Traders Brick |Panzan, Chadoora 1126 JKPCC of 2023
Kiln dated 01-02-2023
6 |Budgam |New Dar Brick Kiln  |Razwan, Budgam 152 JKPCC of 2023
dated 15-12-2021
8  |Budgam |Sheikh-ul-Alam Brick |Kathir Gund, Chadoora |135JKPCC of 2023
Kiln dated 01-02-2023
10 |Budgam |[New Ruby Brick Kiln |Chattergam 169 JKPCC of 2023
dated 15-12-2023
11 |Budgam |Aijaz Brick Kiln Ichgam 167 JKPCC of 2023
dated 01-12-2023
12 Budgam |Yaseen Brick Kiln Mirgund, Budgam 449 TKPCC of 2023
dated 14-08-2023
13 |Budgam Tarig Brick Kiln Parniv, Budgam 356 JEKIPCOC of 2024
|dated 01-03-2024
14 |Budgam |Friends Brick Kiln Wagar, Chadoora 170 JKPOC of 2023
dated 15-12-2023
153 |Budgam |[New Amin Brick Kiln, | Devbagh, Panzan 171 JKPCC of 2023
Coopalsaif dated 15-12-2023
16 |Budgam -":“\'-‘Hr :ﬂf_: "-:JHB”:E::# Choon, Budgam 137 JKPCC of 2023
changed to Nazir Br
m_gr dated 01-02-2023
17 |Budgam |Shasn Brick Kiln Kanir, Chadoora 162 JKPCC of 2023
dated 15-02-2023
18 |Budgam [Firdous Brick Kiln  |[Qazipora, Chadoora ISSTKPCC of 2023
| dated 22-12-2023
19 |Budgam |M Co Brick Kiln Diffpora, Waterwani 19 JKPCC of 2013
dated 22-12-2023
20 |Budgam |Farooq Brick Kiln Summerbugh, Lasjan 122 JKPCC of 2023
daied 31-01-2023
21 | Budgam |Magbool Brick Kiln Chilyech, Chadoora 185 JKPCC of 2023
dated 22-12-2023
22 | Budgam [Gulfam Brick Kiln Chandpora 181 JKPCC of 2023
dated 22-12-2023
23 |Budgam |Sofi Brick Kiln Chandpora 06 JKPCC of 2023

dated 14-04-2023
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24 | Budgam|Zydaan Brick Kiln ~ |Dadina, Budgam 130 JKPCC of 2023
dated 22-12-2023
25 |Budgam |Friends Brick Kiln Charangam, Becrwah 170 JKPCC ol 2023
dated 15-12-2023
26 |Budgam |[Burhan Brick Kiln Waterwani, Budgam 193 JKPCC of 2023
dated 15-13-2023
27  |Budgam |Shah | Hamdun Brick Nandvanpora, Budgam 186 JEPCC of 2023
Kiln dated 22-12-2023
28 |Budgam TATA Brick Kiln Labartal, Budgam 183 JKPCC of 2023
dated 22-12-2023
28 |Budgam |Shalimar Brick Kiln | Paymus, Sangam 154 JKPCC of 2023
[dated 22-12-2023
30 Budgam |Manzor Bricks Khadipora Halga, 1201 JKPCC of 2023
Nassrullahpars |dated 22-12-2023
31 |Budgam [Jehlum structures Ompora, Budgam 192 JKPCC of 2023
dated 22-12-2023
32 |Budgam Kuwait Brick Kiln ~ |Summerbugh, Lasjan 119 JKPPCC of 2023
dated 31-01-2023
33 |Budgam Pushoo Brick Kiln  [Shoolipora 197 JKPCC of 2023
dated 2212-2023
34 |Budgam |Mughal Brick Kiln Masrullahpora, 198 IKPCC of 2023
Waticraml dated 22-12-2023
35 |Budgam [Ghulam Mohammad Summerbugh, Lasjan 120 JKPCC of 2023
Malik Brick Kiln dated 31-01-2023
36 |Budgam [Sheikh ul Alam Brick Nandvanpora, Budgam  |135 JKPCC of 2023
Kiln dated 01-02-2023
37 |Budgam |Bismillah Brick Kiln  |Poonch Gund 191 JKPCC of 2023
dated 22-12-2023
38 |Budgam |M/s Irfan Brick Kiln, | Ichkot ~Ichgam Budgam (149 JKPCC of 2023
{de. 01-02-2023
39 |Budgam [M/s Gousia Brick at Chitroo Gudsathua-  [164 of PCC 2023 di,
Kiln, 'Budgam 15-12-2023
40 |Budgam |M/s Chinar Brick at Dooniwari Chattergam (175 of PCC 2023 di.
Kiln, Budgam 15-12-2023
41 |Budgam |M/s New Royal Brick Aalipora, Chadoora- 143 of PCB 2023 dt.
Kiln Budgam 01-02-2023
42 |Budgam |M/s Tarig Brick Kiln, |Kulbugh Wagar Budgam [356 JKPCC of 2024
y : ; dt, 0] -03-2024
3 |Budgam | M/s Highland Brick Gopalsafe-Budgam 361 JKPCC of 2024
Kiln, di. 01-03-2024
44 |Budgam |[M/s Mohammad lchgam-Budgam 308 JKPCC of 2024
Yousul Wani Brick dt. 19-03-2024
Kilm,
45 |Budgam |M/s Kohinoor Brick

Kiln,

Yarikalan, Chadoora
Budgam

168 of PCC 2023 di.
15-12-2023
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46 |Budgam |M/s Sameo Brick Kiln,|Gudsathu Budgam 348 JKPCC of 2024
dt. 01-03-2024
47 |Budgam | M/s Mohammad Amin|Heewader Budgam 393 JKPOCC of 2024
Brick kiln, de. 19-03-2024
48 |Budgam [M/s Nagrad Brick Nowhagh Budgam 349 JKPCC of 2024
Kiln, dt. 01-03-2024
48  |Budgam |M/s Al-Mehdi Brick  |Chattergam-Budgam 350 JKPCC of 2024
Kiln dt. 01-03-2024
SU |Budgam | M/s New Arfat Brick |Quenjipora Budgam 130 JKPCC of 2023
Kiln, dt. 01-02-2023
51 |Budgam|M/s Dilber Brick Kiln |at Noubugh Budgam 173 of PCC 2023 dt.
15-12-2023
32 |Budgam|M/s Nath Brick Kiln, | Chattergam Budgam 33 JKPCC of 2024
dt. 01-03-2024
53 |Budgam |M/s Imperial Brick  |Gariend Budgam 218 JKPCC of 2024
Kilm, dt. 19-01-2024
54 |Budgam |M/s Chinar Brick Paller, Budgam 177 JKPCC of 2023
Kiln, dt. 22-12-2(23
55 |Budgam [M/s Zahoor Ahmad  |Shalina-Budgam 351 JKPCC of 2024
Nath Brick Kiln, de. 01-03-2024
98 |Budgam |M/s Paris Brick Kiln, |Parisabad, Budgam 223 JKPCC of 2024
dt. 19-01-2024
57 |Budgam|M/s Bismillah Brick |Parisabad-Budgam 363 JKPCC of 2024
kiln, dt. 01-03-2024
58 |Budgam |M/s Bloore Brick Kiln |at Parisashad Budgam 146 JKPCC of 2023
dt. 23-11-2023
58 |Budgam |M/s Ubiad Brick Kiln, |Rakshalina, Budgam 224 JKPCC of 2024
dt. 19-01-2024
60 |Budgam |M/s United Brick Kiln |Utligam, Budgam 182 JKPCC of 2023
dt. 22-12-2023
61 | Budgam |M/s Royal Brick Kiln, |Chack-i-Deewan 111 JKPCC of 2023
Lakhmin Despora, dt. 09-10-2023
Beerwah HBudgam
B2 |Budgam M/s Dar Brick Kiln, |Chattergam, Budgam 179 JKPCC of 2023
dt. 22-12-2023
53 |Budgam M/s Bismillah Brick |Rakshalina-Budgam 116 PCC of 2023 dt.
kiln, 31-01-2023
54 |Budgam |M/s Aqsa Brick Kiln, |Labbertal Budgam 362 JKPCC of 2024
dt. 01-03-2024
55 |Budgam M/s New Bishmillah  |Parisabad-Budgam 366 JKPCC of 2024
Brick Choice, dt. 01-03-2024
56 |Budgam |M/s Shah and Shah  |Wahiabpora Budgam 178 JKPCC of 2023
Brick Kiln, dt. 22-12-2023
B7 |Budgam |M/s Faroog Ahmad  |[Summerbugh, Shalina 122 PCC of 2023 dt,
Dar Brick Kiln, Budgam 31-01-2023
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68 | Budgam |M/s Hill Brick Kiln, Wahabpora Budgam 145 JKPCC of 2023
dt. 23-11-2023
6% |Budgam|M/s Savara Brick Crariend-Budgam 390 JKPCC of 2024
Kiln, dt. 19-03-2024
70 |Budgam |M/s Azad Brick Kiln, |Gariend Budgam 35T JRKPCC of 2024
dt. 01-03-2024
71 |Budgam |M/s Mir Brick Kiln, |Dadina Budgam 365 JKPCC of 2024
dt 01-D3-2024
72 |Budgam|M/s Rasool Mir Brick |Punch Gund Budgam 189 JKPCC of 2023
Kiln dt. 22-12-2023
73 |Budgam |M/s Dar and Dar Batpora Wader Budgam |187 JKPCC of 2023
Brick Kiln dt, 22-12-2023
74 | Budgam|M/s Igbal Brick kiln |Behrampora,Chadoora  |391 JKPCC of 2024
(Now Alamdar Brick |Budgam dt. 19203-2024
Kiln)
75 |Budgam [M/s Matoo Brick Kiln |at Rakshalina Budgam (147 JKPCC of 2023
di, 23-11-2023
78 |Budgam [M/s Zaffron Brick Labbertal Budgam 353 JKPCC of 2024
Kiln, dt. 01-03-2024
77 | Budgam | M/s Qivam Brick Kiln |at Bapat Beerwah 144 JKPCC of 2023
Budgam dt. 23-11-2023
78 |Budgam [M/s Hydrop Brick Mullsula, Beerwah 166 PCC of 2023 di.
Kiln, Budgam 03-02-2023
79 |Budgam |M/s Kohinoor Brick | Lasjan Budgam 118 PCC of 2023 d1.
Kiln, 31-01-2023
80 |Budgam |M/s Golden Brick Bundgam Budgam 364 JKPCC of 2024
Kiln, de. 01-03-2024
81 |Budgam|M/s Habib Brick Kiln |Seerbagh Lasjan Budgam |347 JKPCC of 2024
dt. 01-03-2024
82 |Budgam |M/s High Land Brick |Gopalsafe-Budgam 361 JKPCC of 2024
Kiln, dt. 01-03-2024
8% |Budgam |M/s Noor Brick Kiln, |Dedji Malikgund Budgam [346 JKPCC of 2024
di. 01-03-2024
84 |Budgam |M/s Alamdar Brick  |Nowbugh Budgam 397 JKPCC of 2024
Kiln, dt, 19-03-2024
85 |Budgam M/s Shaheen Brick  |Bunhama Beerwah 155 JKPCC of 2024
Kiln, Budgam dt. 01-03-2024
BE |Budgam | M/s Alamdar Brick Saratpora Budgam 138 JKPCC of 2023
b kiln, dt. 01-02-2023
87 |Budgam |M/s Aadil Briek Kiln, |Mulshulla Beerwah 167 JKPCC of 2024
Budgam dt. 01-03-2024
58 |Budgam |M/s Max Brick Kiln  [Noubugh Chadvora 345 JKPCC of 2024
Budgam de. 01-03-2024
B9 |Budgam M/s Koka Brick Kiln, |Kuoltreh Budgam 1351 JKPCC of 2024

e, 01-03-2024
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90 |(Budgam |M/s Brick No. 5y Behrampora Chadoora | 344 JKPCC of 2024
Budgam dt. 01-03-2024

91 |Budgam|M/s Jehlum Brick Behrampora Chadoora |30 JKPCC of 2024
Kiln, Budgam. dt. 19-03-2024

92 |Budgam|M/s Brick No. 37D Kultreh Budgam 32 JKPCC of 2024
dt. 01-03-2024

93 |Budgam |M/s Mushtag Brick Mamgund, Beerwah 167 JKPCC of 2023
Kiln, Budgam di. 03-02-2023

Q4 Budgam |M/s Brick No, 911 Bagh-i-Hyder, Kral 302 JKPMCC of 2024
Brick Kiln, Check, Budgam dt. 19-03-2024

95 |Budgam |M/s Valley Brick Kiln, | Nigloo-Beerwah, Budgam 225 JEPCC of 2024
dt. 19-01-2024

98 |Budgam |[M/s Max Brick Kiln, |Bupput Beewah Budgam |358 JKPCC of 2024
dt. 01-03-2024

97 |Budgam|[M/s Mehak Brick Seerbagh Rakshalina 121 PCC of 2023 dr.

Kiln, Budgam J1-01-2023

98 |Budgam |M/s Shah-i-Hamdan  |Baghi Shakoor Shah M IKPCC of 2024
Brick Kiln, Budgam dt. 19-03-2024

Budgam |M/s Kashmir Brick |Mamgund, Beerwah 164 JKPCC of 2023
Kiln, Budgam dt. 03-02-2023

100 |Budgam |M/s Muslim Brick Parisabad Budgam 360 JEKPCC of 2024
Kiln, dt. 01-03-2024

101 |Budgam | M/s Bismillah Brick |[Harda Batapura, Budgam 226 JKPCC of 2024
Kiln, dt, 19-01-2024

102 |Budgam |M/s Savar Brick Kiln, |[Surenhall Budgam 142 PCC of 2023 dt.

23-11-2023

103 | Budgam |M/'s Wani Brick Kiln, |Beerwah Budgam 108 JKIPCC of 2023
Bunhama, dt. 06-10-2023

104 | Budgam | M/s Syed Mussa Brick |Basipora Parisabad 359 JKPCC of 2024
Kiln, Budgam di. 01-03-2024

105 |Budgam |M/s Favaz Ahmad Labertal Budgam 354 JKPCC of 2024
Shagood Brick Kiln, dt. 01-03-2024
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Jammu and Kashmir . Parivesh Bhavan, Forest Comphex
Pollution Control Ceammittaa Transpor Magar, Jammu, 180 006
chaimmanSTikspobiigmeail com Silk Factory Road
membarsacretanyhspobiymail com Rajbagh, Srinagar, 190 008

0597 - 2472881, 2478075

OFFICE ORDER

Subject ;-  Hon'ble NGT Order in OA No. 584 / 2022 titled Syed Riyaz Vs UT of
J&HK and Others.

The J&K PCC has issued closure ordars in respect of Brick Kilns that are in
existence without valid consent Status Report has been filed before the Hon'ble
NGT by the JEK PCC and the same was also stated during the course of hearing on
8" April 2024, In this connection, the following directions are hereby reiterated for
strict compliance by the Regional Directors / Divisional Officers concemead: -

i. It must b ensured that all brick kilns in respect of which closure orders
nave been issued and are not in possession of valid consent from JEK
PCC, are not permitled to operate. The respective Divisional Officers
shall maintain cloge and sirict vigil on the activities of brick kiln units
and work in coardination with district administration in thi regard.

il All Instances of viclations must be reported by divisional officers
concerned within 24 hours to 3l the competent authorties and
compliant filed in the competent court within 3 days. Draft complaint
format is available with Assistant Law Dfficer / respactive Regional
Directors,

i Divigional Officers must ensure thal all brick kiln owners in their
respective junsdiction are communicated through special messenger
about the closure orders, directions of the Hon'ble NGT and guidelines
of MoEF & CC, Gal, New Dethi regarding brick kiins 1o ensure that they
are properly informed on the legal statuz and environmental
requirements Non-compliance will render the brick kilns liable for
demolition.

Issued with the approval of the Chairman,

Mo - QKP‘:L’H{-&TH,!'E::J'?_,:!L!E_[;E Sk B 9.6 ‘:!‘Lmﬂ.{_
o o%-00- 0 ki Mg~ e

Flof 2000

1. Regional Director PCC. Jamm rjél'lrlfﬂl';';llﬂ'
. . s ton and necessg action
2. Assistant Law Officer, J&K po for information and n&cessarr; acﬁ:n.

3. Divisional O - ;
athor flicer, PCC, Jammy ! Kashmir for information and necessary

4 PAto Chairman, JgK PCC for information of the Chairman
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--#HI Government of Janmu and Kashmis i
ﬁ% J&K POLLUTION CONTROL COMMITTEE '-w‘
OFFICE OF THE REGIONAL DIRECTOR - JAMML Tl -

PCC Parivesh fhowin, Foree! Comples, Gladwl, Trengened Nager, Mol fomm
Erivadl, pgmenatdgg innkapsbmpiamal som Tl uy 0]90- T

The Chairman,

[&K PEC,

| aivia,

Mo: PCC/ROYSAMNGT! Sef ot J¢ fos/20204
Subject: Status of implementation of closure arders issued in respect Brick Kilns - reg
Apf,: Mo JK PCC/NGT/130/457-458 dated 07.05.2024

&ir,

In compliance to the directions issued vide above referred communication regarding the
subject kindly tind enchosed certificates on the prescribed format submitted by all the Divisional

Officers of Jammu Provinge, for information and further necessary action

Yaurs faithiully,

Engl: IIE __ lpayves.
[EIuMIsﬂ]. IFS
Lllugimml Direcror
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= Annexure ‘A’

mmmmmunummwummmmmw
of Jamanm leits Division, J&K PCC except those listed in Table (1) below

A ow-14/5]2024. .
r.&,ﬂbﬂlj

Date - Divisional Officer
PCC _Seuantiith
NES

Table 1 : List of brick kiins operating without valid consent on

[Name  of | Particulars of | No. and Date of | No. and Date of | No. and Dale -:-_1."

S. | Brick Kin | the complaint | the |th|= the

MNo. | and address | filed in the communication | communication | communication
| Hon'ble Court | intimating  the | intimating  the | intimating the |

by the Deputy Superintendent | Memnber |

Divisional Commissioner /| of Police (SP) Secretary |

Officer District about the | JAK PCC about |

g concemed Imlh#ﬂhah viokation the violation. |
| ihe b { -

1 - 3 ; 4 5 [ K
L[ T R e e poSlediecalal | — 1R oAl fosny
.I 2 .m;w feng et i, "n-i i , %ﬂigpﬂ{_‘
R T R """'""'! — 2SS Ab ] 5] R CTMNAny
| ,,.I." [ 'L | i Ty T 1 ]

5 Imi Shil Gadesh Bl Kz ——i-g’tf.lb{&, ?E'?:E]EIM
6 S K dagbBils E’E_'."'*_k'“?__m_w= | B PEE [BaT™ Sy
Iﬂ- I;_._Niﬂa:m i .haﬁ\-mﬂ ..-—""J T =} CFa oS ey

\ ' e Ff-ﬂfﬂﬂ'-lﬂfﬁ-_ﬁufkh
ok 35Ee
ﬂ Pec [Deon 2oy 1N
_TL Divisional Officer ¢ GIST>*
PCC
~ el the wﬁjﬁ*; Kl b ok
i

oty gy ol cpcin
éﬁ s daiiE Vakolbnama & 8w cumne e,
A

red 16 Eﬁwwc{ala_? Cotimay o HE.:.:TEA cﬁagﬂlﬁ‘fgbmff



. d*nu (l!ill,lk_“r Mowc cad JIpQ He Dia ' 7t —mbitiny
- ,
gIsleery
Rpea).

o o lLls]Pe2Y.

@.1" Lﬂﬂjmr-lﬂj__u,‘aﬁ o

e EEL



| o wn

e

VATl WL

| e and

e
e

uudwuqhé P ?bﬁﬁE.iﬂ T Sy

_,..._mm )1 A o) v sy

o

' ijﬂﬂw ...._,_*.,_,.w._ -_r__..-.ﬂ._ﬂ_._ JFE
oY el woreg
@=N 2y PY Ty s

b vaie

Tl v =

C T AT

DR, e 3. st
oy e
m - EL -
w?nnn -27d Fopevads wo WM | s eypeon T AP
i Bl Spopvow =P Sl
FRUTTINED Q@ ) by SYZRFP D
-Wdleq AP ek Y 7 ‘W 30
ay) deqerwmut| PR T TO ) ma e
Eﬁuﬂﬁﬂ:ﬁ?&é B .mwu ﬂ;ﬁd._mguur.__“«}ﬁnw TN |.u.._.___......:.u_”,._
“epE @M |




Pallution Control Commiltee

Divisional Olfice, Jammu- South
Fovvai, fpapriganusny grasdd pemb

l.';m-m'nm:]-nl4;|§|1mmt and Kashmir I-.,| llff%'

=
Il‘

- il
LA

The Regional Director,
Pallition Control Committes,

Jarmmi,

Mo I‘EE'J’[EJHEIIH!% Dated: /4052024
Subjert: Staius of implensentaiion of closure orders issued in respect Hrick Kilns

Ref: JK PCOANGTA 30 ST-458 dated 07-05-2024

Mebndam,

Kindly find enclosed herewith the status of implementation of closure arders
insuiced in respect of Brick Kiln existing in Jammu(South) on the prescribed fonnat.

Hence, submitled plense.
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Caortliond that ey Fie ’
TR Do wehcutval consentin e ucacicien o Samba Bouts Dhvision, 85K PLC excep faase keied in Tabdo (1) below
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Daiog \':-1. Lot
ﬂ ! vl AN | P21
PO, Samba [Sout]
= Tabilet: List of brick kilng opetating withaut consent en
a My Y
et ol BAck Kin ang Faticulars of e rhmnnummmm Mo and Oate of e communcaten mimabeg the (Mo and D= of Pe
tormplan! fied i the hmmcmmmmuumm Supetistenderd of Police {5F) sboul the volation  fcommenication nSmaten the
Phn‘llzhﬂnnmm aboul e vickalon, Memter Secretany ALK PG
Ciicer bt tha wgsfion
,é:,,,,,r subeitiod to 1. POCIDOYSamba SAXEMIT-18 1 =
M g Counel PCC, POCDOSamba S0
1 "':‘m”:au e P PCCIDONSamta SR2447-43 siod 09-5-2024
: 2 POCDOEgmbe-SrAIST.5)
D51 categ: pamogpe |- POCDOISamba SR03457-59 aatmd: 15-5-2008
Lester sebmified 1p 1. PCCDOSanits LO4T-18
_ Standing Counsel PCE, 1542024 1 POCIDOSamba S0244T 43
2 |Mand: Brck Kin, Fiakh Bare, |Samba vide na. 2 PLCIDO/Sambe-SHIPUMT 49 036200
Samba. POCIDOSames. daled: (5-5-2024 2 POCOOSamis SANIAILT.50
SWHL0Sdated |3 POCIDOSanta SO0MST.S datedt 155-2124
Cevs2024 : 155200
subinatad 2 1. PCCIDOMSamba SR0MT-40
Standing Gounsel PCC, |datedt 1542004, 1 PCODOVS amba- 502414749
3 O Bnck Wi, Trickpur  |Samba vide oo 2. PCCDOMSamba-5202447.40 datend 0552024
Samba, PCCIDOMSamba- dated 09-5-2028 3. PGS amiba- SIS 55
SEMEDS dated (3. PCCDOMSamba S00457.59 (dalad: 15:5-2024
dated 1552024
Later subenitted i 1. PCO/DOVSamba S0 17-18
Saning Counsel PCC, 158200 § PO amba SI004047 43
s | Veid Brick Kiln, Rakh Barck- {Samba vida na F PCCIDOMamba SRIMMT 48 ated 08-5-2004
Samia PCCOMVEamba: dated: 0952024 (2. POC/DO S ambs Sq024A7.58 |
SR0R4I0-51 dated 3 POCIDOSamba S0 04/5T.50 dafted 1550024 l
e 1552008 !
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ety of Famarm anh Taslitit
JEE Voakfygiboiet Varnst 1ol FraniniiibELanes
DivisinngyOitice Johainpur

EmntbdopeuinprepurBgmaltegt
S .. o

Rogonnl Birector
Pallintion Cantrol Comnitles,

Japmnc
|
4 8 E: ! . el (2024
Mw;JE{J’CE‘JDDﬂIdH!EIEM#:? — DM"‘{”'*‘H i . Heiek
L ol Bric
Suhjecti- Status of Luiplemeniation of elosure orders lssued 10 P
Ivilus.
O07-05-Z2024%

Ref No. JKPCCANGT/IIWA5T-38 dued :
nd nn:lnsud.hﬁrnw'nhﬁm status

Regpecied Madam,
With referonce and subject cited above kindly £ ar
of Brick Kilns of Distriet Udhampur is furnished as per formal as ADMERUrE “2 -
Submitted please.
vours faithfully
; 5 fl.r' }'Lﬁb
(Deepale Abrol)
@[}hisiwnﬁi QOfficer
JKPCC Udhampur

!

Encls.(one format)

-

1 = = il
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Arpantiro A

Certifled that o Diick Kiln is aperating without valld consent In the jurisiiction o
Udhompur Division, JKPCL excapt those (igted In Tabilp (1) beiow

2 iR ) = e
ik S T
I:ﬂ':él.'pnﬁ'.ﬁ']'rmﬁ
thisicnml Officer
f’!lﬂ:ﬁﬂl Udhampur

@ated : 10-05-2024

Tshie 1 List of Brick Kilns operating without valid Consent on 10-05-2024

5. | Name of the | Parncularsof | Ne. and Date | Mo, and Date | Mo, and Date
Mo, |Brck Kiln | the of  the | of the | of the
| and nddress | complaint | SommnICAo | oommupicati | communicati
- fled in the | HMSHRR | o ating nninﬁmlﬂug
I Hon'ble |or Pemdy| | it
> ‘Commissione | o B e
! Cotrt by the | Sisrie Superintende ‘-':-:crum
|: Divisional | Magistrate nt of police |J&EK PCC
Dfficar sbout  the |(SP) about|sbout  the
| II Concerned | vielation, the vielation 1‘~fiﬂh&ﬂn
|I.'r T 2 3 d 5
I’" | i - - b
| M il Ml mil
) . Ml
F -y
(Deepak Abrol)
Divisional Officer
J IKPCC Udhampuir

b scannod with Oken Scanie:
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Cemified that no Brck iiln s operating withou!
of  VANls  Division, JAK POG except those listad
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Anferure ‘A

e

yalid consant in the junsdiction
.Km:ue t1) belos

B o o T
ﬁmmaﬁn}tﬂiﬁuer 5% Lbiy
FCC oVl

f brick Kilns cperating without valid consant on 15= o - Q'ﬁ'a L

ricke ¢ RLL By vtale WSk e Walluy g

hove, vatlik <muth.

Table 1 Listo
Name  of | Pamiculars of | Ne = Dale o | Ne and Date of | e and Date of
Hrick  Kin | the compaint | the | the _ the
anc sddrase |fled inthe | commumication | communication | cofmmuniCaton
Hon'sle Court intimating  tne intimahing the | ntmaling  the
by ihe | Deputly | Supanniendent | Member
Divisional | Commissioner /|  of Police (SP)| Sacralary
Qtficer Dustrict about ihe | JAK PGC aboul
| chncerned ttamistrate viglatien the violation,
| about the
P Ly e P wialalion ..
= 3 q 5 E
oy [ B Myl [ B MlL—
—— e = | i - |
———f———] H— . |
: ] ! N |
[ I | . ~

=
) u_'.--""'\
ﬁﬁ%m l"aglh

PCC M fimdy
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Annoxurs A

Cartified thal no Brck Kiin i ol wallioul watlid conisaid b e junsdicia
of farda_(ieyfh) Oivision Jbi PCG oxcept those listed in Table (1) beiow

Date -

Tabla 1 : List of brick kilns operating without valid consent on

Mo and Date of No. and Date of  Mo. and Date of

JEK PCC about
the viclation

Mame  of | Particulars of
S. |Brick Kin | the complaint  the | the
No. | and address | filed in the communication | communication
Hon'ble Courl ' intimatng  the intimating the
by the | Deputy . Supenntendent
Divisional | Commissioner /|of Polica (SP)
Officer  District | about the
| concarned | Magisi:ate | wiclation
| | abaul he
' o | viDtation
1 2 3 | 4 5
1
2 | ¢ & barcl ool i {5:»#1_@?& ) amd
3 e —'ﬂ-ﬁ H_I "ﬁ A _ .:_._?-(
4 Ww fet ”H E
5 | f J iJ '
N Je S v
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F e T A

Can L ing ilaes Hilm 5 ppeialivg willidn el content A e it eccion
e  Dwiiion. JBK PCC e those Fsted o Tulie (1) Sl
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Annexura "A'

Cerified that no Brick Kiln s operating withou! valid consent in the juriadiction
of kawban,  Divigion, J8K PCC except those listed in Table (1) beiow

Dste . 15,65 2024

Table 1 | List of brick kilns operating without valid consent on

Divisional Officer

PCC _fambon

=

| IName  of | Particulars of | No. and Date of | No. and Date of | No. and Date of |
|5, |Brick Kiln | the complaint the the the '
' No. | and address | filed in the communication | communication | communication |
L] Hon'ble Court | intimating  the | intimating  the | intimating  the |
[ | by the Deputy Superintendent | Member
I | Divisional Commissioner / of Police (SP)| Secretary _
! | Officer District about the | J&K PCC about |
| concerned Magistrate violation. the violation,
| | | about the
- | violation, |
B 2 3 | 4 5 6
L3 | I! | —::"'"r"—_-;
4 b e L
L2 —
1 I -H--FI-'._'_,_,.I-I"'

Divisional r

PCC _ Rawbaw
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Annaate

il ponasnl in Uhe juradEom

Cuwmgn. JEIK POCD rasppl {hoss Tintmel o Titale | b Dewiconn

) .
| u:-%_‘:"&
Divpiscnal Qi

PCC  prafl i LM

Tebia 1 Lista! brick kil cporating wilhout vada consedd @0 _ L 31 &

Thame o
Brick  Kin
nna addrose

Pariouors af | No. and Date of | Mo snd Dale of | No, and Date at)
the complmint  the | the 1he T8
lfgg o the | sommunication | commurigation  GaMmdtcaton

Hgr 'ble Court | intimatng Mo intmatng  the | intmating 'IM'I

By L Deputy Superiniandent | Mambe: .
Clevisicans [‘Comnmmaner [ |gl Pokta [EP) Sscrstary |
Officer Disirigt abaut i1 | JEX. PO mbowd |
cencermad Magistiiaty weknbon thir wialiuon

aboul LT ]
ST ___|m|.|1bnn.
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- ] L Coverament of Jamemw and Kashmir
T — JEK POLLUTION CONTROL COMMITTEE
b | OIFICE OF THE DIVISIONAL OFFICER KISHTWAR
e A e BT SRR F LA R i e T

§ et - o el @l o

Lhie Hegomsl Dinesti
B P o oo C7 gkt O oaimiiitie,
LimimLL

%o UV 3'?— Ilumd:j_'i %2024
sufpEr Stmus ol implemenuation o elosure onder Saued m respect of Brek kiln;
Ritlronoe. Ceatral O0fiee laer Np, JK PCCNGTIIO44E0 duded | 6-05-2024

Mladan

Wndiy soln o whare cited divections from worhy Chaleman J&K PCC i 8 1o gubmit thae thises
o brk ioothe destrict Kishtwar, Hence cerfificate to this regand an Ansseiree A emcloged
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(
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Annuxure A

Ceitfed that ng Brck Kiln i operating withou! valld congent i ther Jursdseten

i ot h ! Divsion, J&K PCC excent those listed 'I?:: el Y1) Semow
=

Tahls 1 Listof brck kins operating without valid eonsent on

Heme  of | Pancugarsol (No and Date of Mo and Date of No. ano Date of

S | Bnok  Kin i the complamt the the the
Mo | and sddress | fited in the L eommunication | communcation | communication
Hon'ble Courl intimating  the intimating  the | intimating e
I by the -Deputy Superintendent | Member
| Divisional Commissioner | of Police (SP) | Secretery '
Officar District abo! the | J&K PCC Eout |
concetrad Magsstrale wnalation | the violation :
! _about [he
e . gwoeien . | I
1%, 3 | 3 4 5 E B
: — r...-'r"."_“ i
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S W LifE 2
i -.H'E; | i feed [
[ Comvernment of bnmmu & Kashmir

JE& K PCHLATEION ©ONTROL COMMITEE
CREFHCE 3F THE REGIONAL DIRTCTIO - KASHMIK
ol i 0 yrmgiten Waprbwiphs siean e riimrnd SO0 P oovies Selingpog RIS

Ik |'-..' in sy R TLITIRTTR e TLEaT T T

Member Soerstin
Ik il liticin © ouanipeil L imrminktee

FETERLIAT]

= DR TR I A3 Dated:- 15 -05-2124

Subject:=  Status of implementation of closure orders issued in respect Brick Kilns.

Relerence:- i) O0A 5942022 tited Syed Rivaz Vs UT of Jammu and Kashmir in respect of
Brick Kitns
IR POCT WOV T 30457458 dated O7-05-2024.

i,

Wil regard o the subject and references eited above, Kindly find enclosed
herewith the nformation fumished by the District OMicers concemied Tor ieves=ary action, [
s sibwmited that there are six districes (n Kashmir Region which ane concerned with Brick
Rl sctivity and the [00% have certified that no Brick Kilns is operating without valid

L= N B s pec e jumsadie lion

Yours Fasthfully

Capy o the -
LA W Ul R PCC Jammi for information of the worthy € hairman
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Government of Jammu & Kashmir

District Office Pollution Control Committee, Budgam.

Reglonal Director
Pollution Contral Committes
Kashmir

No=JKPCC/DO BUDS B 2024/ n": 8' Dated. 10-5-2024
Subject:- Hon'ble National Grean Tribunal Directions in O& NO.OA 594720272 titled Syed Rivaz

VELUT af Jammu & Kashmir & Ors.

Reference Mo JKPOC/MGT 130,/3079-83 Diated, 12-3-20-24
5|-'.

Apropos to the subject B reference cited above, Kindly find enclosed here with desired
information on the spread sheet updated today on 10.05.2024, Closure Order issued tll date have
been implemented and no vielation witnessed til date a5 being off season for the operation of Brick
Kiims, subsmitted for further necessary action at your end please

You u!Lv.
et

District Officer
IKPLE, Budgam

—
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Government of Jammu and Kashmir
Office of the Dhstrict officer Pollution Control Committee Pulwama

The Regional Nrector
JKPCC Kashmir

Ne: wMufec [ Do r'.r?-‘t-.ijﬂﬁ?-,-";:.g:_q Date: 1 §-C —02ly

Subject: Status of implementation of closure arders issued in respeet of Brick Kilns in
Distriet Mulwama

Reterence: JKPCC/NGT/1 30/457-58 Dated: 07-05-2024

Sir.

Apropos 0 the subject cited above with reference to implementation of ¢closure orders
in this regard abl the brick kilns in district Pulwama are non functional/ non operational as on
date submitted for further necessary action please.

Yours faithfully
o

Officer

acanned with CamScanner
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Certfied that no Brick Kiin is operating without valid consent in the jurisgicti
af ?LL] wlepenn  Division, JEK PCC except those listed in Tabis (1) bela

Annexure ‘A’

Table 1 - List of brick kilns operating without valid consent an |5~ 5 —034 ,

| Mame  of [ Particulars of | No. and Date of | No and Date of | No. and Date of |
(S |Brick  Kiln | the complaint | the fhe the
Mo, | and address | filed in the communication | communication | communication
' Hon'ble Count | intimating  the | Intimating  the | intimating the
| ' by the Deputy Superintendent | Member
iDanaiunal Commissioner /| of Police (SP) | Secretary
Oficer | Diginct about the | JAK PCC about
[ |
| concemed Magistrate | violation | thi vialatian.
- ' about the
' wiolaiion '
4 F: 3 4 % 5 B
|_1
7] .
3 ) >3 ~ _;Flﬁ g
ENEFTY oA A T
.
| i
| A
i1 c

Ecanned with CamScanner




e Reglonal Dicvctor,
IK PLC . Kashmi

Subiecic = Statory anf rapfenecn fufion af clossaee orders ixvaed by M -_ it
Thdeic' Vnahterg :

Reterence: - JIRPUCNGT 13045738 datesd 732024
Sir. !
Apropes we the subjea and reference cited - ahovs,

cenmeciin all the brick Kilvs in disteil Arimiinag nnds non I"'lmpt .
aperat ol as on dote evee submmed For lunher neesssary aotion plzase

(J scanned with OKEN Scanner
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GOVERNMENT OF JAMMU AND KASHMIR
J&K POLLUTION CONTROL COMMITEE,
DISTRICT OFFICE - KULGAM.
Email: pockulgam 7770 pmail com

Certified that no brick kiln is operating without valid consent in
the jurisdiction of Kulgam Division. J&K PCC as on date.

R

L

M‘i PCC Kulgam

NO: F“i‘]’bhllrkui'.lr lqr lao
Daie: 0@ las | a2y
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GOVERNMENT OF JAMMLU AND KASHMIR
J&K POLLUTION CONTROL COMMETEE,
DISTRICT OFFICE - KULGAM

Lemified thet no Brick kiln is opersting g without valid consent in the Junisdiction of Kelgem
Division, J&K PCC except those listed in table (1) below.

Dater: |5 = 3—5—":‘1-"! thinﬁm

PCC Kulgam,

List of brick kilns operating without valid consenton 13 | o 51' r'l"i":"l'|

[ 8.No | Name of Brick Parti '
No | N culars | No. And date | No. and dat
I Kiln end address | of the | of the l:hl:ﬂm:1 s :;*:-mﬂd'““”
complaim | communication | communication | communication
| 1tlfu:~|:l1m the | intimating the | intimating the intimating the
J-fnn bie D:pl.ﬂ.}' : Superintendent | Member
Court by the Commission of Police (SP) | Secretary J&K
| ggimumf | et/ District ahout the PCC abowt
cer ‘Fﬂm violation, '
| s B violation.
| - ; vinlation.
J ! 3 4 5 =
1 = T )
3 M M 5 )
B i il T -
5 1 9]
» Division al Officer,
0 PCC Kulgam.

(¥ Scanned with DKEN Scanner
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m -
——  Government of Jammu & Kashmir
pcc  Jammu &Kashmir Pollution Control Committee
Dffice of the District Officer Baramulla,

Regicral Dipecor,
JE PCC Kashmur

Ne: -POC/BLA/NGT/BK/2024/ /3 « Dated: - 15-05-2024

Subject: -Status of implementation of closure arders issued in respect Brick Kilm.

Raf M.S office Letter Na:-JK PCC/NGT/130/457-458 Dated:-07-05-2024
Sir,

1n light of the above subject, in district baramulia only one brick kin
namely M/s National brick Kiln at bulgam sopore established, consent valid upto
02/2024 After that promoter has applied for renewal case which is under process, but
¥ PCC has issued closure order vide Noi-63 JKPCC of 2024 Dated:-05-04-2024 and
due to closure order brick kiln not functional. Also district Magistrate Baramulla issued
order wide letter No:-DCB/122-NGT/34-37 Dated:-30/04/2024 for brick Kiln not

operational as per NGT direction/ closure order of JK PCC closure order

submitted for further nfa.

Tarig Afmad

6T Temeg. )

Divisional Officer,
PCC, Baramulla,
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Jammu and Kashmir Pollution Control Committee

Parwvesh Bhavan, Forest Complex § Sik Faclory Raoad
Transport Nagar, Jammu, 180 006 || Rajbagh, Srinagar, 180 003

T = 0191 TEETT rull - Sesberyecretinyisschifiomal com

The Deputy Commissioner,
Jammu
No:- JKPCC/NGT/130/Yéel-TO Dated: [0 -05-2024

Sub.: Status of implementation of the Hon'ble NGT in OA no. 594/2022
titled Syed Riyaz vs. Ut of Jammu and Kashmir & Ors.

Sir,

Kindly refer the subject cited above. In this connection, | am to convey that
the Hon'ble National Green Tribunal in OA No. 584 / 2022 titled Syed Riyaz Vs
UT of Jammu and Kashmir & Ors in its order dated 04-01-2024 has inter alia
issuad the following directions :-

“7. All the concerned District Magistrates and the Superintendents of

Police in the UT of Jammu and Kashmir are directed to ensure that no

brick kiln is set up and operated without obtaining CTE/CTO from JK

PCC and without due compliance with environmental norms®.

Accordingly, in exercise of powers vested under section 31{A) of Air
(Prevention and Control of Pollution) Act 1981, following directions were issued
by the J&K PCC vide office letter No. JKPCC/NGT/130/218-224 dated 18-01-2024
followed by reminders dated 14-02-2024 and 01-04-2024 (copy enclosed).
District Magistrate Jammu shall ensure that in district Jammu-
i No Brick kiln is allowed to operate without valid consent from the
J&K Pollution Cantrol Committee.,

Ii. Brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from J&K Pollution Cantrol
Committee are closed immediately.

After verification conducted by the Divisional Officer, &K PCC Jammu
{(North/South), it has been reported that brick kilns as per the enclosed annexure
have resumed operations in violation of the directions of the Hon'ble NGT.

b
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The J&K PCC have to file compliance report with regard to the
implementation of the orders of the Hon'ble NGT dated 04-01-2024 and next date
of hearing in the case before the Hon'bla NGT is 21-05-2024.

In this connection, | am to further say that non-compliance of the
directions issued under Water (Prevention and Control of Pollution) Act, 1974
and Alr (Prevention and Control of Pollution) Act, 1981, also attracts punishment
undear the provisions of tha relevant Acts.

Accordingly, you are requested to ensure that directions of the Hon'ble
NGT referred to above are complied in letter and spirit, and share an Action Taken
Report, so that a compliance report about the implementation of the orders of
the Hon'ble NGT dated 04-01-2024 could be filad before the next date of hearing
Le.21-05-2024.

Yours faithfully,

(Ghansham Singh) JKAS

Member Secretary 10 5- 24
&K PCC
Copy to the:-

1. Financial Commissioner (Additional Chief Secretary), Department of
Forest, Ecology and Environment, Civil Secretariat, lJammu/Srinagar for
kind information.

Divisional Commissioner, Jammu for favour of information.
ADGP Jammu zone for favour of information.
4. SSP Jammu for information and necessary action.

el
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Lie=tf Defaulting Brick Kilns against whom compiaints are to filed in Hon'ole ©

oun of Judicial
Magistrate.

1) Mis Jai Raja Mandilk Brick Kiin, Mishriwala Jammu

2] Mis New Jagdambey Brick Industry, Malpur Bathera. Jammu
3) M/s Shiv Shakti Brick Kiln, MNagbani Jammu

4) Mis Jai Kiln, Manyal Brahamana Jammu

51 Mis Shri Ganesh Kiln. Kangrail Dayaran Jammu

§) M/s Kailash Pati Brick Kiin, New Bawa Talab, Akhnoor Road Jammu
7} Wis Devi Kiln, Dayaran, Jammu.

B) Mz Mew Gurdial Brick Kiin, Badyal Brahamana RS Pura

g) Mis Gurdial Brick Kiln, Badyal R € Pura

10} M/s Guru Teg Bhadur, Badyal Brahamana

11)MW/s B D Gupta and Sons, Sarore Kothhey, Bishnah

12)M's B D Gupta and Indusiry, Sarore Kothhey, Bishnah

13) M/s Jandial Brick Kiln, Khairpur RS Pura

14) M/s Krishna Brick Industry, Badyal Brahamana RS Pura

15) M/s Zamindara Brick Industries, Badyal Brahamana.

16) Mis Abhi Brick Kiln Gandu Chak Mandal Jammu.
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Jammu and Kashmir i P Parivesh Bhavan, Forest Complax
Paliut trol © ittes I T rt Magar, lammi, 180 008
ollution Control Committe | . ranspo gat, |
ehairranl? papchghgmal com "'?E'L';h Silk Factory Road
mambersacralangkspob i oma. com Aai  Srinagar, 190 D08

D997 - JATEERT, ATREEE

Deputy Commissioner / District Magistrate,
District lammu,

Ma:- IEPCC/NGT/ 130/ 5‘;.. t?s,-, Date - g} .04.2024

Sub:-1} Hon'ble NGT Order in OA No. 584 / 2022 titled Syed Rivaz Vs UT of J&K and
Others,
i} Directions under Sectlon 31{A} of Alr (Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Jammu issued dated
18.01.2024 & dated 14.02.2024,
Sir,
I am directed to draw your attention to the directions issued by JEKE Pollution

Centrol Commities on the subject ciied above. The Hon'ble NGT In its Crder dated
0207, 2024, inter-alia issued I|_'_|i|!|:1w|1-|g directions ;-

"7, Allthe coneerncd District Magistrates and the Superimtendent of Police in
the UT of Jammu and Kashmir are directed to ensung that no brick Kiln is set
up and operated without obtaining CTE / CTO from J&K PCC and without due
compliance with environmental norms "

| arm 1o further convey that J&EK PCC has issusd di rections for closure of individual
orick kilns that were operating without consent of the 1&K FCC. The list of such brick kilns
tor District Jamimu is enclosed for your ready reference

Accordingly, | am directed to request you to direct the field functionanas

concermed Lo ensure that -

Lo Mo bnck kiln is allowed ta bperate without valid consent from Pollution
Control Commiltes
. 8nck Kilns operating without valid Licenses fram the Licensing Autharity
without valid consent from J&K Pollution Cantrol Committee are closed
immediately,
Yours faithfully,

ee prnt

iGhansham Singh) JKAS | =-I}.'1?
g*' Member Sacratary
.

Encl : List of Brick Kilns,

Copy to the:-
Iy Financial Commissioner { Additional Chief Secretury ) Depanment of Forests, Ecology
and Envieonment, Civil Secretariot, Jammu / Stinagr.
2) Divisional Commissioner, Jamimu,
1 Inspector General of Police, Jammu,
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4} Senior Superimendent of Folice, District Jammu for in
T T

A} Regional Direcior, Follution Congrol ¢
ection,

G) Divisional Officer, &K Pollution Conirol Commiltee,
infurmation and NECCSRUrY actiong

formation and similar necessary

ommittee. Jammu for information and mecessary

Jammu (Morth ¢ South) Far
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Jammu South
I Jammu  |Rama Krishns Chak Agra,R.5.Pura [319 JKPCC of 2024
= Brick Industry dated 15-02-2024
2 Jammu  [Maha Lakshmi Chak Agra,RS.Pura [318 JKPCC of 2024
Brick Industries dated 15-02-2024
A (Jammu | New Gurdyul Brick Badyal Brahmana  [320 JKPCC of 2024
Kiln R.5.Pura dated 15-02-2024
4 Jammu  |Bhagwati Brick Chak Agra,R.S.Pura (312 JKPCC of 2024
Industry dated [5-02-2024
- Jammu | Zamindara Brick Badyal Bruhmana (322 JKPCC of 2024
Industries R.5.Pura dated 15-02-2024
fs Jammu  [Gurn Teg Bhadur Badyal Brahmana 34 JKPCC of 2024
Brick Kiln R.5.Purs dated 15-02-2024
7 Jummu | Vikas Brick Chak Agra,R.5.Pura [321 JKPCC of 2024
Industries duted 15-02-2024
L] Jummu  Amar Bricks & Khuairi, Bishnah 311 JKPCC of 2024
Tiles Industry dated 15-02-2024
v Jammu [ Juwala Brick Kiln | Naari Khaper, IS JKPCC of 2024
L R.S.Pura dated 15-02-2024
1] Jammu  |Shree Maha Shakti |Chak Mian Sukha (324 JKPCC of 2024
Brick Kiln Singh, Bishnah dated 15-02-2024
11 Jammu  [Gurdial Brick Kiln Badyal Brahmana, [313 JKPCC of 2024
H.5.Purs dated 15-02-2024
12 [ammu  |Qutab Din Brick  |Chak Bals, R.5.Farg 193 JKPCC of 2020
kilm dated 15-12-2020
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“urth
1 Jammu  |Bharat Earth Products Domana Jammu. 282 JKPCC of 2024
Domana Jammu, dated 15-02-2024
4 Jammu  |Brighu Brick Kiln Old |Old Damana 309 JKPCC of 2024
Domana Jammu, Jammu. dated 15-02-2024
3 Jammu | Choudhary Bricks and |Purkhoo Akhnoor (253 JKPCC of 2024
Tile Ind Purkliooe Road. dated 15-02-2024
Akhnoor Road.
4 |Jammu  [Devi Kiln Dayaran Dayaran Jammu. 158 JKPCC of 202]
Jummu, dated 16-02-2021
& Jammu  |[Ganesh Brick Kiln Amb Grotha 184 JKPCC of 2024
Amb Garota Jammu, |[Jammu. tlated 15-02-2024
] Jammu  [Jai Bajrangi Brick Sangram Pur 302 JKPCC of 2024
|Kiln Sangram Pur Jammu, duted 15-02-2024
Jammu,
7 Jammu  [Jai Bhagwati Brick Mishrivwala 185 JKPCC of 2024
Kiln Mishriwala Jammu, dated 15-02-2024
Jammu,
8 Jammu  Jai Ganesh Brick Kiln |Gho Manahasa 285 JKPCC of 2024
Gho Manahasa Jammu, (dated 15-02-2024
Jammu.
) Jammu  |[Jai Mata Laxmi Brick Dansal Jammu, PSIKPCC or 2021
Kiln Dansal Jammu, dated 20-12-2021
10 | Jammu Raja Mandlik Mishriwala 297 JKPCC of 2024
Brick Kiln Mishriwala |Jammu, |dated 15-02-2024
Jammu.
" Jammu [ Jai Ram Brick Kiln Kot Gharl Jammu [286 TKPCC of 2024
| Kot Cohari duated 15-02-2024
12 Jammu  [Jai Shiv Brick Kiln Jourian Akhnoor 301 JKPCC of 2024
Jourian Akhnoor Jammu.. dated 15-02-2024
Jaummu.,
13 lammu Kalishpati Brick Kiln |Bawa Talab 287 JKPCC of 2024
Bawa Talab Jammu. Jummin, dated 15-02-2024
14 Jammu  [Kumar Kiln Dayaran  |Dayaran Jammu, |58 JEPCC of 2024
Jammu, dated 15-02.2024
S [Jammu  [Laxmi Brick Kiln Marjali Jammu,  |289 JKPCC of 2024
Marjali Jammu, dated 15-02-2024
18 LJammu Mandlik Brick Kilg Buran Patta 159 JKPCC of 2024
Buran Patta Ma riali  |Marjali Jammu. dated 15-02-2024
Jdumm.
17 lammu  [National Brick Kiln Kungrial Jammu, [291 JKPCC of 2024 |
RKangrial Jammu. dated 15-02-2024
'8 [Jammu  [New Bhagwati Brick Kangrial Jammu, (303 JKPCC of 2024
| Kiln Kangrial Janmu, | duted 15-02-2024
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19 [Jammu  [New Devi Bhagwati  |Pakhian Jammu . 293 JKPCC of 2024
Brick Kiln Pakhian dated 15-02-2024
Jammu .
20 Jammu  (New Krishng Brick Raukh Burn 292 JKPCC of 2024
Kiln Rakh Burn Jammu. duted 15-02-2024
Jammu.
21 Jammu  |Northern Brick Kiln Kangrial Jummu. (294 JKPCC of 2004
Kangrial Jammu, dated 15-02-2024
22 Jammu |Om Brick and Tile Ind Purkhoo Jammu. [295 JKPCC of 2024
Purkhoo Jammu, dated 15-02-2024
23 UJammu  |[Peer Baba Brick Kiln Bhala Da Bagh 296 JKPCC of 2024
Bhala Da Bagh Akhnoor Jammu.  [dated 15-02-2024
Akhnoor Jammu,
24 Jammu |Radha Swami Brick Bawa Tulab M IKPCC of 2023
Kiln Bawa Talah Akhnoor Road dated 11-08-2023
ARhnoor Road Jammniu
25 [Jammu  [Raja Mandlik Brick thak Balwal 297 JKPCC of 2024
Kiln chak Balwal Jamimu dated 15-02-2024
Jammu.
28 |Jammu  [Sat Guru Brick Kiln  |Dhayaran Jammu. 298 JKPCC of 2024
Dhayaran Jammu. dated 15-02-2024
7 Jammu  |[Shiva Brick Kiln Prani Muthi Akhnoor 244 PCRH of 2015
Muthi Akhnoor Jammu. dated 20-01-2015
Jummu,
28 Jammu  [Suraj Brick Kiln and  (Kangrial Jammu, |305 JKPCC of 2024
Tile Ind. Kangrial dated 15-02-2024
Jammu,
28 Jammu  [Trishul Brick Kiln Bawa Talah M7 JKPCC of 2024
Jammu. dated 15-02-2024
U [Jammu  [MUs Jai Kiln, Manyal Brabmana |260 JKPCC of 2024
Jammu di. 10-02-2024
31 Jammu  |M/is Kalkg Brick Kiln, |Bawa Talub 155 JIKPCC of 2024
Akhnoor Road di. 10-02-2024
Jammu
32 Jammu | MJs Shree Ganesh Kangrail Dharayan [131 JKPCR of 2021

Jammu,

dt. 11-01-2021
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Jammu and Kashmir Pollution Control Committee

Fansesh Bhgvan Fores Compia || Si Factary Hasd
Trarspom Magar, Jamma, 180 008 Fabagh. Sanpaga, 190 008

T« (001 24T 3T M-mmﬁmmmn

District Magistrate
Jammu

Sub:-Directions under Section 31 (A) of Air {Prevention & Control of
Paollution) Act, 1981, for regulation of Brick Kilns in District Jammu.

Whereas, wide No. IKPCC/NGT/130/218-224 dated 18-01-2024, the
following directions were |ssued to the Distrnict Magistrate, Jammu under

Section 31 (A) of Air {Pravention and Control of Pollution) Act, 1981 :-

L no Brick Kiln is altowed to operate withays valid consent from the J&K
Poliution Control Committee;

. brick kilng operating without valid Licenses from the Licensing
Authority and withour valid consent from J&K Pollution Control

Committes are cinsedamm&dﬁam!}a.

Whereas in its order dated 2 February 2024, the Hon'ble National Green
Tribunal has directed the Government for filing response on Action Takan
against the Brick Kilns which have been SE up and are operating without
Cansent to Establish / Consent to Operate and without following environmental

norrms,

Now, therefore, in exercise of powers under Sectian 31 (A) of Air
(Prevention and Contral of Pollution) Act, 1981, the fallowing directions are
hereby issued:

District Magistrate Jammu shall furnish the tollowing information: -

I} Status of icense ol Brick Kitns in Listrict Jlammu on the proforms

enclosed,
I,-" y
\/-" d oS
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i Status  of implamentation  af directions  issuad Wide
no. IKPCC/NGT/130/218-224 dated 18-01-2024 on the proforma
enclosed,

District Magistrate Jammuy s further directad to acknowledge the receipt

of these directions and furnish the information by or before 28 Fabruary 2024.

—
Encl:-List of Brick Kilns in District lammu in C/’

prescribed proforma as mentioned abeve, == |
(Vasu Yaday)
\“/ Chairman
No:. JKPCC/NGT1a00 4/ 4 - Id Qrfh G-
Date:- l{1-02.2024 7

Copy to the:-

1) Finangial Commissionar (Additional Chigt Secretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu / Srinagar,

2) Divisional Commissio ner, Jammu.

3} Regional Director, Pollution Contral Committee, Jammu for information
and necessary action

4] Divisional Officer, J&K Pallution Control Committee, Jlammu (Morth f
Scuth) for information and Necessany action.
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Status of License

Status of implementation of
directions issued vide Mg,

# District Mame Address [License valid/License IKPCC/NGT/130/218-224
expired/un-licensed) dated 18-01-2024
Ilmplemmteﬂmnt-lmphmemdl
Abhi Brick Kil P Chak |
1 [Jammu Narth Arick Kiln Gandhu Chak Manda Gandhu Chak Mandal Jamm .
Jamimu,
¢ Hammu Nosth  [Arman Brick Kiln Dranger Kieath Akhnoor Danger Kleath Akhnoor
Ashwani Brick Eiln Kaleoth Hoad Jourian  [Kaleeth Road Jowriin Akhnoor
¥ lammu North
Akhnoor lamimi lammu
Bh ti Bri i
i liammunomnn agwati Brick Kiln Bathera Akhnoor Hﬂathera Abbncor Boud i
Foad lammu,
5 [lammu North Bharat Earth Products Domana Jammu. Damana lammu,
i il Ak
Y o — Bhawani Brick Kiln Danger Akhnoar Danger AMhnoor Jamim.
Jlammu.
| Brick Kin P
7 [lammu North Bivan Srick Kiln ail Khatar Akhnoor Pail Ehatar Akhsoor Tammu,
Jlammiy,
8 Mammu North |Brighu Brick Kiln Old Devmana Jammu. Old Domana ammu.
Choudhary Bricks and Tile ind Purkhoa
9 llammu N f Purkhoo Akhnoor Road,
000 I nad i fa
Dﬂ'u'-lllhagw L B Kiln I A
10 {Jammu North ati Brick Kiin Pathary Akhnoor Pathary Akhnaor Jammu.
Jarmmu,
11 lammu North | Devi Kiln Dayaran Jammu. Dayaran lammu.
12 {lammu North Durga Brick Kitn Gharota Jammu. Gharota lammu.
13 lammu North |Ganesh Brick Kiln Amb Garota lammu. Amb Grotha lnmmu.
| 3 (i Brick Kiln Patali
14 [lammiu Morth 12! Baba Jamana Dass Brick Kiln i IF‘ItDIi Brahamana fammu.

Brahdmana lammu,

2
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lai Bajrangi Brick Kiln Sangram Puy

15 Hammu Narth sargram Pur fammy
lammu.
1o Hammu North  |lai Bhagwati Brick Kiln Mishriwala Jammu Mishrrwala lammi.
i Ba Ch i A | Dh Ak r
17: Dammi North Fai Bnck Kiln Badyal Chak Dhok lagir adyal Chak Dhok lagir Akhnoo
Akhnoor Lamim lammu
Lai Ganesh Brick Kil :
[T 1 | —— i Ganapati Ganesh Brick Kiln Magbani T
Jamima.
1a @sh Brick ¥iln hasa
19 lammu North Gan ' iIn Gho Mana Gho Manahasa lammu
lamimu,
i rickEiln Patoli
20 |fammy North [ B4NE3 BrickKiln Patoli Brahamana Patoli Brahamana Jammu,
Jammu.
21 lammu North |83l Kiin Marval Brahamana Jammu, Manyal Brahamana Jammuy
&2 {ammu North Il Mata Laxmi Brick Kiln Dansal Jammiu Bansal lammu,
1 ja i lik Brick K i
23 lammu North o Miinis 'ck Kiln Mishriwala Mishriwala Jarmmiu
lammiu.
24 |lammu North  |Jai Ram Brick Kiln Ko1 Ghari Kot Ghari Jammu
25 Uammu North  |Jai Shanker Brick Kiln Mahal Pur lamimi.  |Mahal Pur lammu
T T —
26 Deminii nci Yai Shiv Brick Kiln Jourian Akhnoor Jourian Akhnoor Jamma.
Jamimi.,
7 Jammu North  (Kalishpati Brick Kiln Bawa Tatsb Jammu.  |Bawa Talab Jammuy
Kalka Brick kil Talab Ak
28 |lammu North alka Brick Kiln, Bawa Tala finoor, Bawa Talab Akhnoor, Jammy
Jarmmi
29 llammu North  [Kawi Brick Kiln Domana Jammu. Domana lammu.
30 lammu North  |Khajuria Brick Kiln Galwaday Chak lammu, |Galwaday Chak Jammuy,
31 lammu North  |Kailash Brick Kiln Eangrial lammu, Kangrial Jammu.

N
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32

Jamimu North

Krishna Brick Kiln Akhnoor Road Domana Akhnoor Road Domana

i3

lamimu North

: . -
Krishna Brick Kiln Chak Bhagwana Jourian Chak Bhagwana jourian Sainaii

larmmu.

M lammu North  |Krishing Hrick Kiln Troti Akhnoor lammiu Troti Akhnoor Jammu

33 lJammu North  |Krishna Kiln Ind.Kangrial lammu Kangrial Jammu,

36 lammu North  |Kumar Kiln Dayaran Jammu Dayaran Jammu,

37 [Hammu North  [Laxmi Brick Kiln Marjali Jammu, Marjali fammu
Maha Laxmi Bri daya ial

38 [lammu North ha Laxmi Brick Kiln g Dayaran Kangrial lammu,
dammu,

39 lammu North  [Matyir Kiln Badhsare larmmu Badhrore Jammu,
Mardlik Brick kH P Marjali

40 (lammu North ik Brick Kiln Buran Patta W Buran Patta Marjali lammu.
larmmiu.

41 [lammu North  [Mata Sharawali Kiln Bhadrore Jam mu, Bhadrore lammu,

41  [lammu North  |Nanak Brick Kiln Parkhoo lammy lFurkh{mJammu :

43 lammu Nerth  |Nand Brick Kiln Pandorian Jamimu. Pandorian lammu

44 llammu Nerth  |National Brick Kiln Kangrial lammu. Kangrial Jarmmu,

4% llammu North  |Mew Bhagwati Brick Kiln Ka ngrial lammu, [Kangrial Jammu,
New i Bhagwati Brick Kiln Pakhian

46 [lammu Morth e ol Pakhign Jammuy .
Jamrr .
New lagdambay Brick ind. Mahal Pur

47 ammu Morth Mahal p T,

i] Baibirm Moo ahal Pur Bathera la
Jai Bri In Kai
iz Lammon Jr:e:m:rﬁhamr ck Kiln Kaink Mahlpur Msbinur B

N
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48 [Jammu North  [Mew Krishna Brick Kiln Rakh Burn Fammiu. (Rakh Bum Jammy
ifman imibal f
50 [amrmiu Narth Mie Udyog Simbliweala Bavea Talab simbliweala Jamm,
Jammiu.
=1 lJammu North  |Narthern Brick Kiln Kangrial lamam Eangrial lamm,
52 Hammu North  |Om Bick Kiln Baran Marjali Road Jammu.  |Baran Marjali Road lammu.,
53 lammu North Iﬂm Brick and Tile ind Purkhoao Jammu Purkhoo Jammu.
54 Jammu North 1Pashup:ti Brick Kiln Pathyali Chak Ja mmu. |Pathyali Chak Jammuy.
ba Brick B (57 h
55 (lammu North « eer Baba Brick Kiln Bhala Da Bag Bhala Da Bagh Akhnoor lammuy.
Akhnoor Jammu, '
h i iln Bawa T,
56 [1ammu Narth ~ |"*@ha Swami Brick Kiln Bawa Talab lHaw: Talab Akhnoor Road Jammuy
Akhnoor Road lammu.
57 llammu Narth Raja Brick Kiln Marjali Road Bain, Marjali Road Barun,
f lik Brick h fwal
58 |Jlammu North fiaja Mandiik Brick Kiln chak 8a e chak Balwal Jammy
T e
539 lammu North  [Sat Gury Brick Kiln Dhayaran Jammu. tl]ha'ﬁlﬂn Jlammu,
&0  lammu North  |Sharda Brick Kiln Dayaran Jammu, IDI]rara‘n Jammu.
61 ammu North  (Sharma Brick Kiln Dayaran Jlammu,_ Dayaran Jammu..
b kti Brick Kiln G Jagir Ak r
lammu North Shiv Shakti Brick Kiln Ghura g Al Ghura Jagir Akhnoor Jammu,
Jammu.
63  llammu North  |Shiv Shakt Brick Kiln Nagbani Jammy, Maghani lammu,
64 UammuNorth  |Shiva Brick Kiln Marjali Marjali
5 Brick kil i Muthi akhn
65 lammu North hiva Brick Kin Prani M b Muthi Akhnoor Jammu.,

lammiy,

\J/.
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Shree Ganesh Brick Kiln Kot Ghari

6 |lammu Naorth Kot Ghari Akbnoor lammu,
Akhnoor lammu
Bri Ini ki
&7 llammu Naorth Shree Ganesh Brick iiin Mut RGN Muthi fourian Akhnoor lamimy
Akhnoor lammu
She b Kil i
B8 |lammiu Narth - e Kargrall Gayaran Kangrail Dharayvan lamrmuy
Jammuy
B3 llammu North  |Sheee Shanker Brick ind Badhrore Jammu. |Badhrore Jlammu
10 lammu Morth  |Subrat Brick Kiln Mishriwala Jammu Mishriwala lammu
| Brick Kil Ti d K ial
T ol | T h Suraj Brick Kiln and Tike Ind. Ka ngria Kangrisl Jarimu
Jdammu,
12 Lammu " Swami Ji Brick Kiln Kot barian, Khowr Kot Marian, Khaur Akhroor,
Akhnoor, Jammu lammiu,
73 Jammu North  [Trishyl Brick Kiln Bawa Talab Jammu, Bawa Talab lammu.
74 llamimu North Vaishno Brick Kiln Chak Kirpal Pur Jammu, |Chak Kirgal Pur lammu.
75 llammu North Vaishno Brick Kiln Kot Ghari lammu. kat Ghari lammu.
76 lammuSouth  |Hi-Q Brick Kiln, Chak Mian Sahib Singh, Bishnah
F1 o Jammu South | Kuibir Brick Kila Ismailpur, Kothey, Rishnah
78 lammu South  |Shiva Brick Kiln Sikanderpur, Bishnah
79 Jammu South  |Rama Krishna Brick Industry Chak Agra,R.S Pura
80 Hammu South  [Maha Lakshmi Brick Industries |Chak Agra, RS Pura
81 Hammu South  [Krishna Brick Kin |Chak Jagtu Sallair, s Pura
82  llammu South |Sarup Brick & Tiles Industries Kothay Khairi, Bishnah
83  VammuSouth  [Laxmi Brick Imdustry Chak Agra,R.S.Pura
84 lammu South B.D.Gupta and Co sarore Kothey, Bishnah
85 Jammu South B.D.Gupta and 5ons Sarore Kothey, Bishnath

N
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86 [lammu South  |New Gurdyal Brick Kiln Badyal Brahmana A5 Pura
BY  lammu South  |Shiv Kiln Sarore Camp, Bishnah
B8 lammu South  [Om Brick Industiny ]thHa,H.E.IJUra
89 |dammu South  |Ekta Brick Kiln, EKhozipur, Bishnah
90 {larmmu South [Kals Brick Eils Badyal Brahmana A 5 Pura
91 lammu South Bhagwati Brick Industry Chak Agra RS Pura
92 ammu South  {Zamindara Brick Industries Badyal Brahmana RS Pura
93  |lammu South  [Krishna Brick industry Badyal Brahmana K5 Pura
9 Jammu South  [Ankur Brick Kiln Sarore, Bishnah
95  [Jammu South  |Shambu Brick Kiln Suﬂi JBishnah
96 llammu South  |Guru Teg Bhadur Brick Kiln Badyal Brahmana RS Pura
97 |[ammu South  |Mahajan Brick Ind ustry Badvyal Brahmana R.5 Pura
A8 [lammu South  [Vikas Brick Industries Chak Agra,R.5.Pura
99 [fammu South  [Amar Bricks & Tiles indiisiry Khairi, Bishnah
100 lammu South  |Seelm Brick & Tile Industry Ehairi, Bishnah
101 [Jammu South Najwal Brick & Tile industry [Hajwal, Bishnah
102 {lammu South  [lewala Brick Kiln |Maari Khaper, R.S.Pura
103 Jammu South  [Shree Maha Shakti Brick Kiln Chak Mian Sukha Singh, Bishnah
104 Jrammu South  [Mahasir Brick industry Chak Agra RS Pura
| 105 [lammu South  |New Om Brick kiln Chak Agra R 5 Pura
106 ammuSouth  |[Chand Brick Kiln Badyal Brahmana, R.5.Pura
107 |lammu South  [Gurmukh Singh Brick Kiln Badyal Brahmana,R.5 Pura
108 llammu South  |Guerdial Brick Kiln Badyal Brahmana, R.S.Pura
109 [ammu South |Sharma Brick Industry Chak Agra R.5.Pura
110 lammu South  |Karan Brick Kiln Sarore, Bishnak
111 [Jammu South  |Banarasi Lal Satpal Brick Industry Iﬂal;lya} Brahmana, R.S.Pura
112 |[lammu South  [Jandyal Brick Kiin Khepar, B.5.Pura
113 Hammu South  |United Brick Factory Karyal, Brahmana
114 [lammu South  [Qutab Din Brick Kiln Chak Bala, R.5 Pura
115 [Jammu South  [T.5 Puran Brick Kiln, Thikrian, R. 5. Pura
116 lammu Sowuth Sarup Brick Kiln Majua, Bishna, lammuy

"
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District Magistrate,
Dhistrict Jammu,

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Jammu.

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism,

Whereas no Brick Kiln ¢an be established or allowed to operate without previous
consenl of J&K Pollution Control Committee under section 21 of Air {Prevention & Control
of Pollution) Act, 198].

Whereas no Brick Kilns can be established or operated without obtaining a licensc
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010,

Whereas Deputy Commissioner of the concerned district is the Licensing Authority
for grant of license to Brick Kilns under his / her respective territorial jurisdiction,

Whereas the Ministry of Environment, Forests and Climate Chan ge, Government of
India vide Notification GSR 143 (E) dated 22+ February 2022 read with Notification GSR
895 (E) dated 15™ December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 {Copy enclosed).

Whereas the Hon'ble National Green Tribunal in OA No. 594/2022 titled “Syed
Riyaz V/s UT of J&K and Others” in its order dated 04.01 2024 has. inter alia, issued the
following directions:

“T. All the concerned District Magistrates and the Superiniendents of
Police in the UT of Jammu and Kashmir are divected to ensure that no
brick kiln is set up and operated without obtaining CTE / CTO from JK
PCC and without due compliance with environmental norms,”

MNow, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act, 1981, the following directions are hereby issued:
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District Magistrate Jammu shall ensure that in district Jammu -

. no Brick Kiln is allowed to operate without valid consent from the J&K
Pollution Control Committec;

i, brick kilns operating without valid Licenses from the Licensing Authority and
without valid consenmt from J&K Pollution Control Commitiee are ¢losed
immediately.

District Magistrate Jammu is further directed o acknowledge the receipt of these

directions within one week,

Encl:-

M-

List of Brick Kilns in District Jammu
Sd/-
(Vasu Yadav) [FS

Chairman
JKPCOMNGT/ 1300 318 - 444 - '

Date:- (g -01-2024.

Copy o the:-

)
2)
3
4)
3)

B)

Financial Commissioner (Additional Chief Secretary) Department of Forests,
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

Divisional Commissioner, Jammu.

Inspector General of Police, Jammu.

Senior Superintendent of Police, District Jammu for information and similar
necessary action,

Regional Director, Pollution Control Committee, Jammu for information and
necessary action.

Divisional Officer, J&K Pollution Control Committee, Jammu (North / South) for
information and necessary action.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 22nd February, 2022
G.S.R. 143(E).—In cxercise of the powers conferred by sections & and 25 of the Environment

{Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the fellowing mles further 1o
amend the Environment (Protection) Rules, 1956, namely:—

. Ehori Title and commencement- -
(1) These rules may be called the Envirsnment {Protection) Amendment Rules, 2022,
(2) They shall come into force on the date of their publication in the Official Gazette,

2. Inthe Environment {Protection) Rules. 1986, in the SCHEDULE-I, for entry at SI. No. 74, the
fellowing entry shall be substituted, njumely; -

"4 [Brick Particulate matler i sk emission 250 ].!!EI'N[":"'

Has | Minimum stack helght (Vertical Shaft Brck Kiles)

- Kiln capacity less than 30,000 bricks per day |4 m {at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30.000 bricks pet day 16 m (a1 least B.5m

from loading platfarm)

Minimum stack height (Other than Vertical Shalt E-I'i-:.:L-c-E.I]IE_I
- Kiln capacity less than 30,000 bricks per day 4m
- Kiln capacity equal or mere than 30,000 bricks per day Tm

MNobes ;

All new brick kilng shall be allowed anly with zig-zag technology or vertical shaft or yse of Piped
Natural Gas as fuel in brick making and shall comply 1o these standards as stipulated in this
naotification.

The existing brick kilns which are not following zig-zag technology or vertical shafi or use Piped
MNatural Gas as fuel in brick making shall be converted o zig-zag technology or vertical shaft or use
Piped Notural Gas as fsel in brick muking within a period of {a) one year in ¢ase of kilns located
within ten kilometre radius of non-attaimment cities us defined by Central Pollution Control Board
(b} two years for other arcas. Further in cases where Ceniral Pollution Comtrol Board Stare
Pollution Control Boards Pollution Contrel Committees has separately luid down timelines for
conversion, such orders shall prevail,

All brick kilns shall use only approved fuel such as Piped Nutural Gas, coal, fire wood andfor
agricultural residues. Use of pet coke, tyres, plastic, hazardons waste shall not be allowed in brick
kilis,

Brick kilns shall construct permanent facility (port hole and platform) as per the nomms or design
laid down by the Central Pollution Control Board for monitoring of cmissions,

Particulate Matter (PM) results shall he normalized at 4% C0, as below:

PM {normalized) = (PM (measured)x 4%)/ (% of CO- measured in stack), no normalization fn case
€Oy measured > 4%. Stack height (in metre) shall also be calculated by formula H=140"" {where
Q 15 50 emission rate in kp/hr), and the maxinium of two shall apply.
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit

orchards. State Pollution Contrel Boards/Pollution Control Commitiees may make siting criteria
stringent considering proximitly to habitation, population density, water bodies, sensitive receptors,
Bl

7. PBrick kilns should be established at a minimuwn distance of une kilometre from an existing brick
Kiln o avoid clustering of kilns in an area.

E. Brick kilns shall follow process emussion/fugitive dust enuszion control gudelines as prescribed by
concemed Btate Pollution Control Boards/Pollution Contrel Commitlees,

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

0. All necessary approvals from the concemed authorities including mining department of the
concerned State or Union Territory shall be obezined for extracting the soil to be used for brick
making in the brick kiln

11, The brick kiln owners shall ensure that the road utlized for iransporting raw materials or bricks are
paved roads

12, Wehicles shall be covered during rransportation of raw material/bricks",
[F. Mo, Q-1 501735 2007-CPW]
MARESH PAL GANGAWAR, Addl. Secy.

Mote : The principle rules were published in the Gazrette of India, Extraordinary, Part II, Section 3, Sub-
section (i) vide number S.0. B44E), dated the 19th MNovember, [986 and lastly amended vide
number G.5.R. 724(E), dated the 4™ October, 2021,

Uploaded by Due. of Printing al Gavernment of hidia Press, Ring Road, Mavapus, Mew Delhi-1 10064
and Pablished by the Contmller ol Pubbeitoes, Delhi=| 10iH4, s T ey

et el d B -
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC. Y]]
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHAMNGE
NOTIFICATION
Wew Delhr, the | 5th December, 2023

G5R. B95(E).—In excreise of the powers conferred by sections 6 ond 25 of ihe Enviropment {Prodecition)

et 1986 {29 of 1986} the Central Government harehy makes the following rules further to wmend the Exvwiremnmend
(Protection) Rules, 1986, namely: -

I Short ditle und commencement.— (1) Thess rales may be called the Enviromment (Profection) Sisth
Amenchment Bulbes, 20273

(2} They shall come into force on the date of their publacation in the Official Gazetie.

L. In the Environment (Protcetion) Rubes, | 985, in the SCHEDULE-L, o entry at S, Ne. 74, for nofe no. 2. the
Following entry shall be substinmed., namely: -

"y

§. T evisting brick kilvs which ave maf following sig-cag techuology or vertical shafl or we pripedd matural gas
@ firel am brick making shall be comverted 10 sig-zay technakegy or vertica! shatft o e piped aatwral gax ax fuel m
ik avekineg wirhin o period of

(i} ame pear w.ef 23022023 in cose of kilns Jocated within ten kiloweiers radhes of non-altaiiment vitles; eroem
thase locaied i million pluy population cities. NCR districes and eritionlfy o severally  poffuted arear as
oafenorized v CIPCH.

(i) eme pear woe, £ 2802 2004 in case sy other by,

Provided thas i case where Conmizsion Jear Avr (hoality Managewent ¢ Central Pallurion Coonved Soard ¢
Sate Pollution Contral Beard / Polfution Costred Committes has separaiely isved more stingent Norms?
fimetimes, rwch orders shall prevall. *

[F. Mo, Q=15017352007-CPW]
NAZESH PAL GANGWAR, Addl. Secy.

Note: The prmciple rabes were published in the Gaeetie of Tndia. Extroordusary, Part 11, Secton 3, Sub-section {i),
vide Tumber 5.0. K44 (E) dated the 19" Noveniber 1986 and st amended, vide notfication number G.S.R
A1 HE) dated the 05™ June, 2023

Uploaded by Die, of Printing at Government of lndia Press, Ring Road, Mayupuri, Mew Delhi- | 10064
and Published by the Comtroller of PubBcations, Delbi-| 10054, o .. ==
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§ Region District Name of Brick Kiln Address Consent Status ::1':'::. T; Technoltgy
1 Jlammu jammu Narth  Abhi Brick Kiln Gandhu Chak handal Gandhu Chak Mandal Jammu Expired CTO 31-Mar-2023  Bull-trench
?  Jammu Jammu North .fr::::.ﬂritt Kiln Danger Kleath Danger Kleath Akhnoor. Expired CTE 31-May-2023 Zig-zag

3 Jammu Jammu North J:.l:It:I1|I-':I-";.::E:'|rl;-Brluu:l-i Kiln Kaleeth Road lourian T::;t: Road Jourian Akhnoor Expired CTO 31-Mar-iﬂ23 Zig-zag

4 Jammu Jammu North ::';;:Z;:;::; '-::-“n Bathera Akhnoar Hi!'[hEFill Akhnoor Road Jammu, 'E:pired CT0 31-Mar-2023 Bull-trench

& Jammu Jammu North Edmial::mu-!?mduﬂs Domana Jammu.  Domana lammi, Expired CTO F1-Mar-2023  Bull-trench

& Jammu jammu North  Bhawani Brick Kiln Danger Akhnoor Danger Akhnoor Jammu. Valid CTO 31-Mar-2028 Zig-23g

! Jammu lammu North :hr::::m Brick Kiln Pail Khatar Akhnoor  Pail Khatar Akhnoor Jammu. Valid CTO 26-Feb-2028 Dig-rag

g Jammu Jammu Morth JI'E-ar‘i‘;il:l.“,_.,uig|,ri~:iu: Kiln Old Domana Jammu.  Old Domana Jammu, E:pl.red cTo :-:ﬂ::iﬂi: ::r:ll-_::z::

9 Jamrmu jammu Morth  Choudhary Bricks and Tile ind Purkhoo  Purkhoo Akhnoor Road. Expired CTO 2

10 lammiu lammu North EZ:T;E;:S::.W:I: Kiln Pathary Pathary Akhnoor Jammu. Expired CTO 11.Mar-2014 Bull-trench

s ey Romae | EoEs s | s e

E Jjﬂaq:nm‘l: 1::12: :z:: E:Li‘;:";m I:?In A:E Garota Ja-mrnu. Amb Grotha Jammu. Expired CTO 31-Mar-2023  Bull-trench

14  lamionu Jammu North  Jai Baba Jamana Dass Brick Kiln Patoli Patel Brahamana Jammu. Expired CTO 31-Mar-2023 'Bull-trench

15 Jammu Jammu North E; ?;:ir“-::'ln; {;:k"".:h Sangram Pur Sangram Pur Jammu. Expired CTO 11-Mar-2023 Bull-trench

16 Jammiu lammu North j:rﬂnr::;;wati Brick Kiln Mishriwala Mishriwala lammu. Expired CTO 31-Mar-2023  Bull-trench

17 Jammu lammu Morth ETET:LL Kiln Badyal Chak Dhok lagir ?:;:?::hak Dhok lagir Akhnoaor Valid CTO 31-Mar-2028 Zig-1ag

18 Jammu lammu Morth I:::r::?;nn;;:m;ltesh Brick Kiln Nagbani  Nagbani Jammu. Expired CTO 31-Mar-2023  Bull-trench

Tammi.
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# Region  District Name of Brick Kiln Address Consent Status Validity or Technq gy |
Expiry date

19 Jlammu Jammu North  Jal Ganesh Brick Kiln Gho Manahasa Gho Manahasa Jammu. Expired CTO 31-Mar-2023 Bull-trench
Jammu.

20 Jammu Jammu North  Jai Ganga BrickKiln Patoli Brahamana  Patoli Brahamana lammu. Expired CTO 11-Mar-2023  Zig-tag
Jammiu. . _

21 Jammu Jammu North  lal Kiln Manyal Brahamana lammu, Manyal Brahamana Jammu. Without consent ‘Bull-trench

22  Jammu Jammu Morth  Jai Mata Laxmi Brick Kiln Dansal lammu.  Dansal Jammu. Expired CTO 31-Mar-2014  Bull-trench

723 fammu Jammu Morth  Jai Raja Mandlik Brick Kiln Mishriwala Mishriwala Jammu. Expired CTO 31-Mar-2023 ‘Bull-trench
Jammu.

24 Jammu Jammu Morth  Jai Ram Brick Kiln Kot Ghari Kot Ghari Jammu Expired CTO 31-Mar-2023 Bull-trench

25 Jammu Jammu North  lal Shanker Brick Kiln Mahal Pur Jammu. Mahal Pur Jammu. Expired CTO 31-Mar-2023 Zig-zag

26 lammu lammu North  lai Shiv Brick Kiln Jourian Akhnoor Jourian Akhnoor Jammu,, Expired CTO 31-Mar-2023 Bul-trench
Jamimi.. _

27 Jammu jammu North  Kalishpati Brick Kiln Bawa Talab Jammu. Bawa Talab Jammu. Expired CTO 31-Mar-2023  Bull-trench

28 Jammu Jammu Morth  Kalka Brick Kiln, Bawa Talab Akhnoor, Bawa Talab Akhnoor, Jammu Without consent Bull-trench
Jammu

29 Jammu Jammu North  Kavi Brick Kiln Domana Jammu. Domana lammu, Valid CTO 28-Feb-2024 Bull-trench

30 Jammu Jammu North  Khajuria Brick Kiln Galwaday Chak Galwaday Chak Jammu. Expired CTO 31-Mar-2023  Bull-trench
Jammu,

31 Jammu fammu North  Kailash Brick Kiln Kangrial Jammu. Kangrial lammu. Expired CTO 31-Mar-2023 Zig-zag

32  Jammu Jammu Morth  Krishna Brick Kiln Akhnoor Road Akhnoor Road Domana Expired CTO 31-Mar-2023 Bull-trench
Domana _

33  Jlammu Jammu Morth  Krishna Brick Kiln Chak Bhagwana Chak Bhagwana Jourian Jammu, Valid CTO 31-Mar-2028 Zig-rag
Jourian Jammu.

lammu Jammu North  Krishna Brick Kiln Troti Akhnoor Jammu.  Troti Akhnoor Jammu. Valid CTO 31-Mar-2028 Zig-zag

a5  Jammu lammu North  Krishna Kiln Ind Kangrial Jammu. Kangrial lammu. Valid CTO 31-Mar-2028 Jig-zag

36 Jammu Jlammu Morth  Kumar Kiln Dayaran Jammu, Dayaran Jammu. Expired CTO 31-Mar-2023 Zig-zag

37 Jammu Jammu Morth  Laxmi Brick Kiln Marjali Jammu, Marjali Jammu, Expired CTO 31-Mar-2023  Bull-trench

38 Jlammu Jammu North  Maha Laxmi Brick Kiln dayaran Kangrial Dayaran Kangrial lammu. Expired CTO 11-Mar-2023 Tig-zag

Jammu.
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43

45

16

47

48

49

S0

51
54

53

54

55

a7
58

Region

Jarmmu
Jamimis

Jammu
Jammi

_jarnrnu

Jammu
Jammu

Jamimu

lammu

Jammu

J A

Jammu

Jamimu
Tamimu

Jammu

Jamimu

Jammu

Jammu

Jammu
Jarmmiu

District

Jammu Morth
Jammu North

'lammu Morth
Jammu Morth
Jammu North

Jammu North
Jammu Marth

Jammu North

lammu North

Jammu North

lammu Morth

Jammiu Morth

Jlammu North
Jammu Morth

'Jammu Marth

Jammu Morth

lammu North

Jammu North

Jammu Marth
jammu Morth

Mame of Brick Kiln

raahvir Kiln Badhrore larmm.
Mandlik Brick Kiln Buran Patta Marjal|
Jammu,

Mata Sharawali Kiln Bhadrore Jammu

'Hamalc Brick Klln Parl:hpu Jammu .

Mand Brick Kiln Pandorian Jammu,

National Brick Kiln Kangrial Jammu,

New Bhagwati Brick Kiln Kangrial
Jammu.

New Devi Bhagwati Brick Kiln Pakhian
Jammu .

New Jagdambay Brick Ind. Mahal Pur
Bathera Jammu,

Mew Jai Shanker Brick Kiln Kaink
Fahlpur Jammu,

Mew Krishna Brick Kiln Rakh Burn
Jlammu.

Nirman Udyog Simbliweala Bawa Talab
Jammu. .

Marthern Brick Kiln Kangrial lammu.

Om Bick Kiln Baran Marjali Road Jammu.

Om Brick and Tile Ind Purkhoo Jammu

Pashupati Brick Kiln Pathyali Chak
Jarmimiu.

Peer Baba Brick Kiln Bhala Da Bagh
Akhnoor Jammu.

Radha Swami Brick Kiln Bawa Talab
Akhnoor Road fammu.

Raja Brick Kiln Marjali Road Barun.
Raja Mandlik Brick Kiln chak Balwal
Fammu.

Addriess

_ Badhrore lammu.

Buran Patta Marjali Jammu.

Bhadrore Jammu.

E'arl'.huo Jamimu

‘Pandarian lammu.
‘Kangrial Jammu,

Kangrial Jammu

Pakhian Jammu .

hakal Pur Bathera Jammu.
Mahlpur Jammu.

Rakh Burn Jammu.
Simbliweala Jammu. .

Kangrial Jammu.
Baran Marjall Road Jammu.

Purkhoo Jammu.

Pathyali Chak Jammu.

Bhala Da Bagh Akhnoor lammu.
Bawa Talab Akhnoor Road Jammu

tdarjali Road Barun.
chak Ralwal Jammu

Consent Status

Expired CTO
Expired CTO

Expired CTO
Valid CTO

Expired CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO
Expired CTO

Expired CTO

Expired CTO
Expired CTO

Expired CTO
Expired CTO
Expired CTO
Expired CTO

Expired CTO
Expired CTO

Validity or
Expiry date
31-Mar-2023

27-Aug-2011
31-Mar-2023
31-Mar-2028
31-Mar-2023
31-Mar-2023
31-Mar-2023
31-Mar-2023
23-Feb-2012
31-Mar-2023
31-Mar-2023

31-Mar-2023

31-Mar-2023
31-Mar-2023

31-Mar-2023
31-Mar-2023
31-Mar-2014
31-Aug-2007

3-Jan-3023
31-Mar-2023

Tal:hn;LEﬂr_

rig-1ag
Bull-trench

Zg-1ag
Zig-22E
Zig-zag
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench
Bull-trench

Tig-zag

Zig-1ag
Bull-trench

Bull-trench
Bull-trench
Bulk-trench
Zig-Lag

Zig-zag
Bull-trench
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[ # Region District Mame of Brick Kiln Address Consent Status Validity or  Technof 7y i
Expiry date
59 Jammu Jammu North  Sat Guru Brick Kiln Dhayaran Jammu. Dhayaran Jammu, (Expired CTO 31-Mar-2023 Zig-1ag
60 Jammu Jammu North  Sharda Brick Kiln Dayaran Jammu. Dayaran Jammu. ‘Expired CTO 31-Mar-2013  Bull-trench
61 Jammu Jammu Morth  Sharma Brick Kiln Dayaran lammu.. Dayaran Jammu.. I'E:-:pired CTo | 31-Mar-2023 lig-zag
62 Jammu Jammu North  Shiv Shakti Brick Kiln Ghura Jagir Ghura lagir Akhnoor Jammu, Expired CTO 31-Mar-2023  Bull-trench
| Akhnoor Jammu. | _
63 Jammu Jammu North  Shiv Shakti Brick Kiln Nagbani Jammu.  Nagbani Jammu. Expired CTO 31-Mar-2023  Bull-trench
64 |Jammu Jammu North  Shiva Brick Kiln Marjali Marjali [Expired CTO | 31-Mar-2023 Bull-trench
65 Jammu Jammu Morth  Shiva Brick Kiln Prani Muthi Akhnoor Muthi Akhnoor Jammu. |Expirad CTO 31-Mar-2023 Bull-trench
Jammus. _ |
66 Jammu Jammiu North  Shree Ganesh Brick Kiln Kot Ghari Kot Ghari Akhnoor lammu. Expired CTOQ 31-Mar-2023 Zig-zag
. Akhnoor Jammu.
&7 lammu jammu Morth  Shree Ganesh Brick Kiln Muthi Jourian  Muthi Jourian Akhnoor Jammu Valid CTO 31-Mar-2028 Zig-zag
Akhnoor Jammu
68 Jammu Jammu Morth  Shree Ganesh Kiln Kangrall Dayaran Kangrail Dharayan lammu Without consent Bull-trench
Jamimu
59 lammu lammu North  Shree Shanker Brick Ind Badhrore Badhrore Jammu, Expired CTO 31-Mar-2023 | Bull-trench
Jammu. _
70 Jammu Jammu North  Subrat Brick Kiln pAishriveala Jammu, Mishriwala lammu, Expired CTO 31-Mar- 2023 Fig-zap
71 Jammu Jammu Nerth  Suraj Brick Kiln and Tile Ind, Kangrial Kangrial Jammu. Expired CTO I1-Mar-2023 Zig-zag
lammu,
72  lammu fammu North  Swami Ji Brick Kiln Kot Marian, Khour Kot Marian, Khour aAkhnoor, Expired CTO 31-Mar-2023 Zig-zag
Akhnoor, Jammu. Jammu.
73 Jammu Jammu North  Trishul Brick Kiln Bawa Talab Jammu.  Bawa Talab lammu. ‘Expired CTO 31-Mar-2023  Bull-trench
74 Jammu Jammu Morth  Vaishno Brick Kiln Chak Kirpal Pur Chak Kirpal Pur Jammu. Valid CTO 31-Mar-2028 Zig-zag
_ Jammu,
75 Jammu Jammu Morth  Vaishno Brick Kiln Kot Ghari Jammu. kot Gharl Jammu. Expired CTO 31-Mar-2023 Zg-zag
76 | lammu Jammu South  Hi-C Brick Kiln, Chak Mian Sahib Singh, Bishnah |Expired CTO | 31-Mar-2023 Zig-1ag
77 lammu Jammu South  Kulbir Brick Kiln Ismailpur, Kothey, Bishnah Valid CTO 31-Mar-2028 Zig-1ag
78 Jammu Jammu South  Shiva Brick Kiln sikanderpur, Bishnah Valid CTO - 31-Mar-2028 Zig-zag
79 Jammu Jammu South  Rama Krishna Brick Industry Chak Agra,R.5.Pura Expired CTO | 31-Jan-2022 Zig-1eg
20 Jamimiu Jammu South  Maha Lakshmi Brick Industries Chak Agra,RS.Pura Expired CTO 31-Mar-2023  Bull-trench
81 Jammu Jammu South  Krishna Brick Kiln Chak Jagtu ,Sallair, R_s.Pura Expired CTO 31-Mar-2023  Bull-trench
82 Jammu fammu South  Sarup Brick & Tiles Industries Kothay Khairi, Bishnah Valid CTO 31-Mar-2028 Tig-zag
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# Region District Mame of Brick Kiln Address Consent Status Validity or Teq:hm;ﬂrw'_
Expiry date

23 Jammu Jammu South  Lami Brick Industry Chak Agra,R.5.Pura Expired CTO 31-Mar-2023  Bull-trench
B4 Jammu tammu South  B.D.Gupta and Co. Sarore Kothey, Bishnah Expired CTO 31-Mar-2023  Bull-trench
85  Jamrmiu :Jammu South B.D.Gupta and 5ons Sarore Eothey, Bishnah |Expired CTO 31-Mar-2022 Bull-trench
86 Jammu Jammu South New Gurdyal Brick Kiln ‘Badyal Brahmana R.5.Pura il_;'_xplreq cT0 31-Mar-2023 Bull-trench
g7 Jammu Jlammu South  Shiv Kiln ‘Sarore Camp, Bishnah Expired CTO 31-Mar-2023 Tig-23g

g8 Jammu Jammu South Om Brick Industry 'Chak Agra,R.5.Pura Expired CTO 31-Mar-2023 Zig-zag

89 Jammu Jammu South  Ekta Brick Kiln, ‘Khozipur, Bishnah Valid CTO 31-Mar-2028 Zig-zag

90 Jammu Jammu South Kala Brick Kiln Badyal Brahmana R.5.Pura 'Refused Zig-zag

g1 lammu lammu South  Bhagwati Brick Industry Chak Agra,R.5.Pura Expired CTO 31-Mar-2023 Bull-trench
42 lammu Jammu South llamindara Brick Industries Badyal Brahmana R.5.Pura Expired CTO 31-Mar-2023 Bull-trench
93 Jammu Jammu South | Krishna Brick Industry Badyal Brahmana R.5.Pura Expirad CTO 31-Mar-2023%  Bull-trench
94 Jammu Jammu South  Ankur Brick Kiln Sarore, Bishnah Valid CTO 31-Mar-2028 dig-zag

95  Jammu Jammu South  Shambu Brick Kiln soungli Bishnah Valid CTO 31-Mar-2028 Zig-zag

96 Jlammu jammu South  Guru Teg Bhadur Brick Kiln Badyal Brahmana R.5.Pura Expired CTO 31-Mar-2023 Bull-trench
37 Jammu Jammu South  Mahajan Brick Industry Badyal Brahmana R.5.Pura Expired CTO 31-Mar-2023 Jig-zag

a8 Jammu Jammu South  Vikas Brick Industries Chak Agra,R.5.Pura Expired CTO 31-Mar-2023 Zig-rag

99 Jammu Jammu South  Amar Bricks & Tiles Industry Khairi, Bishnah Expired CTO 31-Mar-2023 Zig-zag
100 Jammu Jlammu South  Seelm Brick & Tile Industry Khairi, Bishnah Valid CTO 311-Mar-2027 Zig-zag
101 Jammu Jammu South  Najwal Brick & Tile Industry Majwal, Bishnah Valid CTO 31-Mar-2027 Zig-zag
102 Jammu Jammu South  lawala Brick Kiln ‘Naari Khaper, R.5.Pura Expired CTO 31-Mar-2023 Jig-zag
103 Jammu Jlammu South  Shree Maha Shakti Brick Kiln Chak Mian Sukha Singh, Bishnah Expired CTO 31-Jan-2022  Bull-trench
104 Jammu Jammu South  Mahavir Brick Industry Chak Agra,R 5 Pura Expired CTO 31-Mar-2023 Zig-zag
105 Jammu Jammu South  New Om Brick Kiln Chak Agra k.5 Pura Expired CTO 31-Mar-2023 Iig-23g
106 Jammu Jammu Sauth  Chand Brick Kiln Badyal Brahmana, R.5.Pura Expired CTO 30-Apr-2019  Bull-trench
107 lammu Jammu South  Gurmukh Singh Brick Kiln Badyal Brahmana,R.5.Pura Valid CTO 31l-lan-2024 Fig-i3g
108 Jammu  Jammu South  Gurdial Brick Kiln Badyal Brahmana, R.5.Pura Expired CTO 31-Mar-2023 Bull-trench
109 Jammu Jammu South Sharrma Brick Industry Chak Agra,R.5.Pura Expired CTO 31-Mar-2023 Bull-trench
110 Jammu Jammu South  Karan Brick Kiln ‘Sarore, Bishnah valid CTO 28-Feb-2024 Zig-zag
111 Jammu Jammius South  Banarasi Lal Satpal Brick Industry Badyal Brahmana, R.5.Pura Expired CTO F1-Mar-2023 Zip-rag
112 Jammu Jammu South  Jandyal Brick Kiln Khepar, R.5.Fura Expired CTO 3i1-Mar-2023 Fig-13g
113 Jammu Jammu South  United Brick Factory Karyal, Brahmana Refused Bull-trench
114 Jammu Jammu South  Qutab Din Brick Kiln Chak Bala, R.5.Fura Expired CTO 31-Mar-2014 Bull-trench
115 Jammu Jammu South  T.5.Puran Brick Kiln, Thikrian, R. 5. Pura Refused Zig-2ag
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Address Consent 5tatus Validity or Technoly ¥
Expiry date
Expired CTO 31-Mar-2023  Bull-trench

i Region District Name of Brick Kiln

116 lamimu lammu South  Sarup Brick Kiln Majua, Bishna
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Jammu and Kashmir Pollution Control Committee

Parivesh Bhavan, Forest Compleyx || Silk Factory Road
Transpart Magar, Jammu, 180 006 || Rajbagh, Snnsgar, 150 008

Tl - (HE-24TEEET, mal - membemecreipiapchiiymail com

The Deputy Commissianer,
Samba

No:- JKPCC/NGT/130{Y§| —Y6S Dated: {0 -05-2024

Sub.: Status of implementation of the Hon'ble NGT in OA no. 594/2022
titled Syed Riyaz vs. Ut of Jammu and Kashmir & Ors.

air,

Kindly refer the subject cited above. In this connection, | am to convey that
the Hon'ble MNational Green Tribunal in OA Mo. 534 / 2022 titled Syed Riyaz Vs
UT of Jammu and Kashmir & Ors in its order dated 04-01-2024 has inter alia
issued the following directions :-

*7. All the concerned District Magistrates and the Superintendents of

Police in the UT of Jammu and Kashmir are directed to ensure that no

brick kiln is set up and operated without obtaining CTE/CTO from JK

PCC and without due compliance with environmental norms”.

Accordingly, in exercise of powers vested under section 31(A) of Air
{Prevention and Control of Pollution) Act 1981, following directions were issued
by the J&K PCC vide office letter No. JKPCC/NGT/130/225-231 dated 18-01-2024
followed by reminders dated 14-02-2024 and 01-04-2024 (copy enclosed),
District Magistrate Samba shall ensure that in district Samba-
I. Na Brick kiln is allowed to operate without valid consent from the
J&K Pollution Control Committee.

i Brick kilns operating without valid Licenses from the Licensing
Authority and without valid consent from J&K Pollution Control
Committee are closed immediately.

After verification conducted by the Divisional Officer, J&K PCC Samba

(North/South), it has been reported that brick kilns as per the enclosed annexure
have resumed operations in violation of the directions of the Hon’ble NGT.

Folow,
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The J&K PCC have to file compliance report with regard to the
implemeantation of the orders of the Hon'ble NGT dated 04-01-2024 and next date
of hearing in the case bafore the Hon'ble NGT is 21-05-2024,

In this connection, | am to further say that non-compliance of the
directions issued under Water (Prevention and Control of Pollution) Act, 1974
and Air (Prevention and Control of Pollution) Act, 1981, also attracts punishment
underthe provisions of the relevant Acts.

Accordingly, you are reguested to ensure that directions of the Hon’ble
NGT referred to above are complied in letter and spirit, and share an Action Taken
Report, so that @ compliance report about the implementation of the orclers of
the Hon'ble NGT dated 04-01-2024 could be filed before the next date of hearing
e, 21-05-2024.

Yours faithfully,

(Ghansham Singh) JKAS
Member Secretary 10-5. 24
1&K PCC
Copy to the:- .

1. Financial Commissioner {Additional Chief Secretary), Department of
Forest, Ecology and Environment, Civil Secretariat, Jammu/Srinagar for
kind information.

2. Divisional Commissioner, Jammu for favour of information.
ADGP lammu zone for favour of information.
4. S5P Samba for information and necessary action.

5]
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ISSUED SAMBA-SOUTH
CURRENT STATUS OF BRICK KILNs AGAIST WHICH CLOSURE ORDERS HAVE BEEN 155U

Status Operatienal/Non- Operational

Operational|Lase is returned for adoptation of Zig-
tag technology & the unit is within 10 Km radius
of limits of Municipal Corporation Jam mu)

Uperational{Case is returned for adoptation of Zig-
2ap technology & the unit s within 10 Km radius
of limits of Municipal Corporation Jammu)

Operational{Case is returnad for adoptation of Zig-
2ag technolozy & the unit is within 10 Km radius

of limits of Municipal Corporation Jammu)

SNo | Name and Address of the unit Clasure order No.(date
Mew Jai Chichi Mas Brcy i, Dabu| 268 JKPCC of 2024 Dt 15/2/2024
i Kaka Sambg
[ B
Maidoor Kissan Brack Kin, Patk, 273 WPCC of 2024 Dr, 15/2/3024
Samha,
2
Wandi Back Kiin, Rakh Barol, Sampa. | 275 IKPCC of 2024 Br 15/2/2024
3
Cim Brick Kiln, Triakpur Samba, 272 JKPCC of 2024 D, 15/2/2024
4
Vaid Srick Kiln, Rakh Barg- Bamiba T IKPCC of 2009 De, 03-04- T3
5
|
- ! . p -
qu_: ' Prrthr{{-ﬂ#;{:iT_:&"}xe_:I-':l':}l"if Il-l" kgy
H—"'_.-*,"- ol ¥ —ﬁ._-,__.:*'-..}"—ﬁ'!'l

OperationaliCase i5 returned for

98 technology & the unit s wi
of limits of Municipal Corpao

adoptation of £ig-
thin 10 Km radius
ration Jammuy)

Dpemtinnalicn;e i
LaE !e-_-hn.:.lug-,- &

the unit i< within 10 km radiys
of limits of ftu

—

nitipal Corparatian Jammu)
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Jammu and Kashmir Fﬁ Farivesn Bhavan, Forest Complex
Pollution Contrel Committes e | Transpor Nagar, lamimu, 180 008
charmandTkapebi@ameail com Sk Factory Roacd

mambersecrelanjkspcaipmail com -
00T = 247FEAT 2476005

Bajbagh, Snnagar, 190 008

Deputy Commissioner / District Magistrote,
District Samba.

Noi- JKPCC/NGTM30r S5 - €9 Date:- af 04,2024

Sub:-i) Hon'ble MGT Order in OA No. 594 / 2022 titled Syed Riyaz Vz UT of J&AK and
Crthars.
i) Directions under Section 31{A) of Air (Prevention & Control of Pollution),
1981, for regulation of Brick Kilns in District Samba issued dated
18.017.2024 & dated 14.02.2024.
El:r,
I am direcied to draw your atention to the directions issued by 1&KE Pollufion

Contrgl Committee on the subject cited above. The Hon'ble NGT in its Order dated
04.01.2024, inter-alia issued follewing directions:

“7. Allthe concernod District Magistrates and the Superintendent of Police in
the UT of Jammu and Kashmir are directed to ensure that no brick kiln is set
up and operated without obtaining CTE / CTO from JEK PCC and without due
compliance with environmental narms. "

lam to turther convey that J&K PCG has issued directions for closure of individual
Brick kilns that were operating without consant of the J&K PCC. The list of such brick kilns
for District Samba Is enclosed for your ready reference.

Accordingly, | em directed to request you to direct the field functionaries

concemed 10 ensura that: -

I No brick kiln iz allowsd to operateé without valid consant fraom Follustion
Control Committes;

i, Brick Kilns operating without valid Licenses from the Licensing Authaority
without valid consert from J&K Pollution Control Committes are clozed
immediately

Yours falthiuitly,
Encl: List of Brick Kilns,
{Ghangham Singh) JKAS | -.q_ ;i'
Q)‘ Member Secratary
Lupy 1o the: - v
1) Financial Commissioner (Additional Chiel Secretary) Departiment of Forests, Ecology
and Environment, Civil Secretariat, Jammu / Srinagar
2} Divisional Commissioner, Jammu,
3} Inspector General of Pulice, Jemmu,



4
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Senior Superintendent of Police, District Samba for information and similar MECeSEAry
action,
Regioml Director, Pollution Control Committee, Jamimu for information and MeCCisary
it
Divisional Officer. J&K Pollution Control Committee. Samba (Morth ¢ South) for

Infrmation and necessary petion
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_ |Samba South
| Samba Jai Nagni Brick |Gho Manhsan, |[270 JKPCC of 2024
[-' Kiln Samby dated 15-02-2024
3 Samba New Jai Chichi | Dabuj Kaka , 268 JKPCC of 2024
Mata Brick Kiln |Sambn dated 15-02-2024
4 Samba Mazdoor Kissan |(Fattli , Samba 273 JKPCC of 2024
Brick Kiln dated |5-02-2024
7 Samba Nandi Brick Kiln |Rakh Baroi, 275 0RPCC of 2024
Samibia dated [5-02-2024
! |
L Samba Jai Chichi Mata [Dabuj Kaka, [276 JKPCC of 2024
¥ Brick Kiln Samba dated 15-02-2024
9 |Samba OM Brick Kiln  [Trilokpur, 272 JKPCC of 2024
Samba dated 15-02-2024
£ Sumba Classic Brick Hakh Baruod, 174 JKPCC of 2024
|I'Idl.l.ltr_l|-' Samba filated 15-02-2024
11 Samba Choudhary Patli Muaorh, a9 JKPCC of 2024
Brick Kiln Sumba duted 15-02-2024
12 Sumba M/s Jui Laxmi  |Raya Morh, 254 JKPCC of 2024
Brick kiln, Samba dt, 10-02-2024
13 Snm b Mis Bral Brick  |Rava Morh, Y JIKPCC of 2024
l Kiln, Samba dt. 10-02-2024
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Jammu and Kashmir Pollution Control Committee

Fanvesh Bravan, Forest Compiax || Sk Faciory Road
Traragon Nager Jamru, 180 D06 || Rajpagh, Snnager. 180 008

Tl -G1E L EMEEET, mad - membersed anykspcEipriaf com

District Magistrate
Samba

Sub:- Directions under Section 31 (A) of Alr (Prevention & Control of
Pollution) Act, 1981, for regulation of Brick Kilns in District Samba.

Whareas, vide No. JEPCC/NGT/130/225-231 dated 18-01-2024, the
following directions were issued to the District Magistrate, Samba undar
Saction 31 (A} of Air (Prevention and Control of Pollution) Act, 1981:-

I. no Brick Kiln 15 allowed to operale without valid consent from tha
1&K Pollution Control Committee;

I, brick kilns operating without valid Licenses from the Licensing
Authority and without valfd consent from J&K Pellution Contral

Committea are closed immediately.

Whereas in its order dated 2 February 2024, the Hon'ble National
Green Tribunal has directed the Government for filing response on Action
Taken against the Brick Kilns which have been set up and are operating

without Consent to Establish / Consent to Operate and without following

anvironmental narms.

Now, therefore, in exercise of powers under Section 31 (&) of Air
(Prevention and Control of Pollution) Act, 1381, the following directions are

hereby Issuad:
District Magistrate Samba shall furnish the following information: -

I} Status ot license of Brick Kilns in District Samba on the proforma
enclosed.
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i} Status of implementation of directions issued vide
No. JKPCC/NGT/ 130/225-231 dated 18-01-2024 on the proforma
enclosed,

District Magistrate 3amba is further directed to acknowledge
the receipt of these directions and furnizh the information by or before

29 Fabruary 2024,

Encl:- List of Brick Kilns in District Samba in o R >
prescribed proforma as mentioned abowve, e t_/‘ﬂ ﬂ_':r
—mlilE
(Vasu ?ad‘aﬁ]
. [: . Chairman
No:- JKPCCINGT/30/ (/- 28 \ 1{1" b
Date:- |l -02-2024. /
Copy o the:-

1) Financial Commissioner (Additional Chief Secretary) Department of
Forests, Ecology and Environment, Civil Secretariat, Jammu /
Srinagar,

2] Divisional Commissioner, Jammu

31 Regional Director, Pollution Control Commitnee, lammu  for
infaormation and necessary action.

4] Divisional Officer, &K Pollution Control Committee, Samba (Morth /
South) for information and nacessary action.
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Status of implementation of
Status of License (License directions msued vide No.
" District Name Address walld/License expired/ JEPCC/NGT/130/225-231
un-licensed) dated 18-01-2024
(Implemented/Not-implemented)

1 [Samba South BCC Brick Kiln Rehain Khanwal, Samba

2 |5amba South Shanker Brick Industry Harsath Ghagwal, Samba

31 |5amba South Jai Laxmi Brick Kiln Raya Morh, Samba

4 |Samba South Kailash Parbhat Brick Kiln |Rakh Rara, Samba

5 |Samba South Varun Brick Kiln Talgarh, Samba

B |Samba South Shish Paul Brick Kiln Madala, Samba

7 |Samba South |Mew Choudhary Brck Kiln Gho manhsan, Samba

B |5amba South |Raizada Brick Kiln Kaink, 5amba

9  |samba South Mew Pargal Brick Kiln Kathi, Samba

10 |5amba South Jai Shanker Brick Kiln Gurha lattian, 5amba

11  |Samba South Hari Brick Kiln Langth, Samba
12 1Samba South Ajay Brick Kiln Raya Maorh 5amba

13 |Samba South |Mew Om Brick Kiln Chubian, Samba

14 [Samba South Bral Brick Kiln Raya Morh Samba
15 [Samba South R N Brick Kiln Dabuj Kaka , Samba

16 |Samba South Ashoka Brick Kiln Pattli Morh | Samba
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LF  |5amba Sauth Jai Magni Brick Kiln Gho Manhsan, Samba
1B |Samba South 5 (3 Enterprices Rakh Baroi, Samba

19 [samba South Sudesh Brick Kiln thang Samba

40 )5amba South Balwant Raj & Co. Brick Kiln  |Chan Khana, Samba
21 [5amba South Laraf Brick Kiln Kaink Samba

22 |Samba South Vijay brick Kiln Sadoh Samba

23 |Samba South New fai Chichi Mata Brick Kiln |Dabuj Kaka , Samba
24 [Samba Sauth Mazdoor Kissan Brick Kiln Pattli , 5amba

25 |Samba South Vaid Brick Kiln Rakh Barod ,Samba
26 |Samba South Rameshwar Brick Kiln Sagal, Samba

27 |Samba South Sharuti Brick Kiln Kathi, Samba
28 |Samba South Fargal Brick Kiln Katli, Samba

29 |Samba South Sambryval Brick Kiln Sargal, Samba

30 |Samba South [ K Brick Kiln Bandrali, Samba
31 |Samba South Mandi Brick Kiln Rakh Baroi, Samba
32 |Samba South lal Deva Brick Kiln [Madoon Samba
33 [Samba South Mew Jai Deva Brick Kiln Padwal, Samba
34 |Samba South Shiv Kaillashpati Brick Kiln Eamala, 5amba
35 [Samba Scuth Ganga Brick Tile Industry [Harsath Ghagwal, Samba
36 [Samba South Vinay Brick Kiln Ramiloo, Samba
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37 |samba South Jai Chichi Mata 04 Brick Kiln ~ |Dabuj Kaka , Samba

38 [Samba South O Brick Kiln Trilokpur, Samba

39  |Samba South Classic Brick Industry {Rakh Baroi, Samba

40 [Samba South Jai Ganesh Brick Kiln Gho Brahmana, Samba
41  |5amba South Sanjeev Brick Kiln Trilokpur, Samba

42 |5amba South Vishwatma Nandji Brick Kiln  |Rara Samba

43 |5amba South Choudhary Brick Kiln Patli Morh, Samba

44  |Samba South Gian Brick Kiln Majwal , Samba

45  |5amba South Shree Ram Brick kiln Gho Manhsan, Samba
46  |Samba South RCC Brick kiln Rehian Khanwal, Samba
47  |Samba South Neel kanth Brick Kiln Arngal, Samba

48 |samba North i Saraswati Brick Kiln Palli, Bari-Brahamana Samba

e
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District Magistrate,
District Samba.

Sub:- Directions under Section 31 (A) of Air (Prevention & Control of Pollution) Act,
1981, for regulation of Brick Kilns in District Samba,

Whereas Brick Kilns, being air polluting industry, have been classified as Orange
Category Industry under the Uniform Consent Mechanism,

Whercas no Brick Kiln can be established or allowed to operate without previous
consent of J&K Pollution Control Committee under section 21 of Air (Prevention & Control
of Pollution) Act. 1981,

Whereas no Brick Kilns can be established or operated without obtaining a license
under the Jammu and Kashmir Brick Kiln (Regulation) Act, 2010.

Whercas Deputy Commissioner of the coneerned distriet is the Licensing Authority
for grant of license Lo Brick Kilns under his / her respective territorial jurisdiction.

Whereas the Ministry of Environment, Forests and Climate Change, Government of
india vide Notification GSR 143 (E) dated 22 February 2022 read with Notification GSR
895 () dated 15" December 2023, has prescribed the environmental standards for operation
of brick kilns under the Environment (Protection) Rules, 1986 (Copy enclosed),

Whereas the Hon'ble National Green Tribunal in OA No. 394/2022 titled “Syed
Rivaz V/s UT of J&K and Others™ in its order dated 04.01 2024 has. fnter alia, issued the
following directions:

1. All the concerned Disirict Magistrates and the Superintendents of
Police in the UT of Jammuy and Kashmir are directed ta enstre that no
brick kiln is set wp and operated withou oblaining CTE / CTQ from JK
PCC and without due compliance with environmental norms.”

Now, therefore, in exercise of powers under Section 31 (A) of Air (Prevention and
Control of Pollution) Act. 1981 the following directions are hereby issued:
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District Magistrate Samba shall ensure thal in district Samba -

i no Brick Kiln is allowed 1o operate without valid consent from the JEK
Pollution Control Commitiee;

i, brick kilns operating without valid Licenses from the Licensing Authority and
without valid consent from J&K Pollution Control Committee are closed
immediately,

District Magistrate Samba is further directed to acknowledge the receipt of these
directions within one week.

Encl- List of Brick Kilns in District Samba
Sd/-
{Vasu Yadav) IFS
Chairman
No:- JKPCONGT/130/ 246 ~2 3]
Date:- (8 -01-2024.

Copy to the:-

|} Financial Commissioner (Additional Chief Secretary) Department of Forests.
Ecology and Environment, Civil Secretariat, Jammu / Srinagar.

2y Divisional Commissioner, Jammu.

1) Inspector General of Police, Jammu.

4) Senior Superintendent of Police, District Samba for information and similar
necessary action,

5) Regional Director, Pollution Control Committee, Jammu for information and
necessary action.

6) Divisional Officer, J&K Pollution Control Committee, Samba {Morth / South) for
information and necessary action,
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 22nd February, 2022

G.5.R. MME)—In exercise of the powers confermed by sections 6 and 25 of the Enviropimeni
(Priection) Act, 1986 (29 of 1986), the Central Govermnment hereby makes the following rules farther 1o
amend the Environment { Protection) Rules, 1986, namely|-—

1. Short Title and commencement: -
(1} These rules may be called the Environment { Prodection) Amendment Rules, 2022,
(2} They shall come into force on the date of their publication in the Official Gazelie.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry at 51. No. 74, the
following entry shall be substitied. namely: -

"M Brick | Particulate matter in stock emission 250 mg/Nar'
ins | Minimum stack height (Vertical Shaft Brick Kilns)

- Kilin capacity less than 30,000 bricks per day 14 m (at least 7.5m
from loading platform)
- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m

from loading platform)

Minimum stack height (Other than Vertical Shafl Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 2 m
- Kiln capacity equal or more than 30,000 bricks per day 27 m

Motes :

L. All mew brick Kilng shall be allowed ontly with zig-zag technology or vertical shaft or use of Piped
Matoral Gas as fuel in brick making and shall comply to these standards as stipulated in this
noification.

2. The existing brick kilns which sre not following zig-zag technology or vertical shafi or yse Piped
MNotural Gas as fuel in brick making shall be converted to zig-rag technology or vertical shafl or use
Piped Natural Gas as fuel in brick making within a period of {a) one yedar in case of kilng located
within ten kilometre radius of non-uttainment cities as defined by Central Pollwtion Conirol Board
(b} two years for other areas, Further, n cases where Central Pollution Control Board'Siate
Pollution Control BoardsPollution Contral Commitiees baus separately laid down timelines for
conversion, such orders shall prevail.

3, All brick kilns shall use only approved fuel such as Piped Natursl Gas, coal, fire wood and/or

I::Ly.rir:uln.ml residues. Use of pet coke, tyres, Plastic, hazardous waste shall not be allowed in brick
ilns,

4, .[ifn:h kilns shall construct permunent facility (port hole and platform) ae per the norms or design
baid down by the Central Pollution Control Board for moniioring of emissions,

5. Parnculaie Matier (PM) resulis shall be normalized o 4% C0y as below:

PM (normalized) = (PM (measuredx 4% (% of CO; measured in stack], no normalization in case
E{?l; |1masur|:‘.d £ 4% Stack height (in metre) shall also be calculated by formula H=140Q" (where
O is 30y emission rate in kghr), and the maximum of two shall apply.
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Mute i

Brick kilns should be established at a minimum disance of (L8 kilometre from habitation and fruit
orchards. State Pollution Control Boards/Pollution Centrol Committees may make siting criteria
stringent considering proximity to habitation, population density, water bodies, sensitive receptors,
I,

Brick kilns should be established a1 @ minimun distance of one kilometre from an existing brick
kiln to aveid clustering of kilns in an area,

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Commiitteas.

. The ash generated in the brick kilns shall be fully utilized in-houss in brick making.
. All necessary approvals from the concerned authorities including mining departiment of the

concerned State or Union Tervitory shall be obtained lor extracting the soil to be used for brick
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are

paved roads.
Vehicles shall be covered during transportation of raw material/bricks™
[F. W (-1 501 773572007-CFW]
NARESH PAL GANGAWAR, Addl Secy.

The principle rules were published in the Gazette of India, Extraordinary, Pan 11, Section 3, Sub-
section (i) wide number 5.0, 344(E), dated the |9th Movember, 1986 and lastly amended vide
number G.5.R. 724(E), dated the 04" Oxtober, 2021,

Uploaded by D of Prnting mi Government af Indis Pre i
3 #45, Ring Road, Mayapuri, Mew Delli-1 1054
orwl Puhkished by tke Controler of Piblications, Delli-1 (0054, s i
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MINISTRY OF ENVIRONMENT, FOREST ASMD CLIMATE CHANGE
NOTIFICATION
New Delhi, the | 5th December, 2023

G.S.R. BOS{E).—In exercize of the powers confermed by sections 6 and 25 of the Environment [ Protection]
aet, 1980 {29 of 1986) the Centrn] Govermment herehy makes the following rules further 1o umend the Environment
(Proftection) Rules, 1986, mainely- -

I Short litle and commencerent.— (1] These mikes may be called the Environment (Protection) Sixth
Adtsenclnvem Rubes, 2033,

(2} They shall cotme into force on the date of their publication in the Official Gazetie.

I In the Bnvironment (Protection) Rules, 1986, in ihe SCHEDULE-L in entry ot SL No. 74, for note #io. 2. the
following entry shall be substituled, namely- -

I The exisfing hrick &ifas whick are nor fenllawing zigezagr sechuraloge or versical dhaft o e prigeeal setarand gy
s el iw beick moking shall be coviverted 1o Sig-aag fechinelogy o vertical shaft o e piped aidbiereal goes s feed fu
Arick makimg wiifin a porjod af

fat) ome yoas woef 2302 2023 in case of kilas focated within ten bitomeiees rading of von-atrsiument cities, excem

those loeated in million plus popularion citice. NCR disiricts. amd critically & severally polluted arcar as
Ciegrized b CPCR:

(bt one vesr wr £ 23022024 in case of ot iline
Provided that in rase where Commissian for Air Lualivy Managenent / Central Pollution Conirad Boand |

State Polletion Contrel Board / Pollution Conteal Committee has separately frmued inewve Siriagent Novms)
timelines, such ovders shalf prevaif *

[F. No. Q-15017/35:2007-CPw)
NARESH PAL GANGWAR, AddL Secy,

» Extraoadinary. Pan 11, Saetion 3, Sub-scction ik
and last amended, vide notification number G.5. 1,

Mote: The principle mles wens published in the Gazette of Tndig
vide number 5.0, 844 () dated the 19™ Movenber |96
414 E}absted the 05™ Jume, 2023,

Uplouded by Due. of Prindimp ol Govemnnand of lislig Press, Ry Hosl, Maynperi, Mew Dethi- (64
&nd Pahlishesl by the Cantraller of Peblications, [elhisf |54
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# Region  District Name of Brick Kiln Address Consent Status validity or  Technolof
Expiry date
1 Jammu Samba South  BCC Brick Kiln Rehain Khanwal, Samba Valid CTO 31-Mar-20238 Flg-zag
7 lammu Samba South  Shanker Brick Industry Harsath Ghagwal, 5a mba Valid CTO 21-Mar-2028 Jig-zag
3 Jammu  SambaSouth Jai Laxmi Brick Kiln Raya Morh, Samba Without conser Bulk-trench
4  lammu samba South  Kailash Parbhat Brick Kiln Rakh Rara, Samba Expired CTO - 31-Mar-2023 Bull-trench
© Jammu  SambaSouth |Varun Brick Kiln Talgarh, Samba Expired CTO - 31-Mar-2023 Bull-trench
6§ Jammu Samba South  Shish Paul Brick Kiln ‘Madala, Samba Valid CTO 31-Mar-2028 Zig-zag
7 Jammu Samba South  MWew Choudhary Brick Kiln Gho manhsan, Samba Valid CTO 31-Mar-2026 Zig-zag
B Jammu tamba South  Raizada Brick Kiln Kaink, Samba Expired CTO 31-Mar-2023  Bull-trench
9 lammu samba South  New Pargal Brick Kiln Katli, Samba Valid CTO 28-Feb-2024 Bull-trench
10 Jammu Samba South  Jai Shanker Brick Kiln Gurha Jattian, 5amba Expired CTO 31-Mar-2023 Bull-trench
11 Jammu Samba South  Hari Brick Kiln Langth, Samba Valid CTO 78-Feb-2024  Bull-trench
12 Jammu  SambaSouth Ajay Brick Kiln Raya Morh Samba Expired CTO 31-Mar-2023 Zig-z3g
13" Jammu samba South  New Om Brick Kiln Chubian, 5amba Expired CTO 31-Mar-2023 Zig-zag
14 lammu Samba South  Bral Brick Kiln Raya Morh 5amba Without consent Bull-trench
15 Jlammu tamba South RN Brick Kiln Dabuij Kaka , Samba valid CTO 31-Mar-2026 Zig-zag
16 Jammu samba South  Ashoka Brick Kiln Pattli Morh , Samba Without consent Bull-trench
17 Jammu camba South  Jai Nagni Brick Kiln Gho Manhsan, Samba Expired CTO 31-Mar-2023 Bull-trench
18 Jammu samba South 5 G Enterprises Rakh Baroi, Samba Expired CTO 31-May-2014 Bull-trench
18 Jamimu samba South  Sudesh Brick Kiln Jhang Samba Expired CTO 31-Mar-2023  Zig-1ag
20  Jammu famba South  Balwant Raj & Co. Brick Kiln Chan Khana, Samba Expired CTC 31-Mar-2023 Zig-zag
21 Jammu  SambaSouth Saraf Brick Kiln Kaink Samba valid LTO 31-Mar-2028 Zig-1ag
22 lammu samba South  Vijay brick Kiln Sadoh Samba Expired CTO 31-Mar-2023 Zig-zag
73 Jammu  SambaSouth New Jai Chichi Mata Brick Kiln Dabuj Kaka , Samba Expired CTO 31-Mar-2023 Bull-trench
24 Jammu  Samba South Mazdoor Kissan Brick Kiln Pattli, Samba Expired CTO 31-Mar-2023 Bull-trench
25 Jammu samba South  Vaid Brick Kiln Rakh Baroi Samba Expired CTO 31-Mar-2023 Bull-trench
26 Jammu  SambaSouth Rameshwar Brick Kiln Sagal, Samba Expired CTO 31-Mar-2023  Bull-trench
27 Jammu  SambaSouth Sharuti Brick Kiln Katli, Samba Valid CTO 31-Mar-2028 Zig-zag
28  Jammu Samba South Pargal Brick Kiln Katli, Samba Valid CTO 31-Mar-2028 Zig-zag
29  Jammu samba South  Sambyal Brick Kiln Sargal, Samba Valid CTO 28-Feb-2024 Bull-trench
30 Jammu Samba South R K Brick Kiln Bandrali, S5amba Fxpired CTO 31-Mar-2023 Zig-zag
31 Jammu Samba South  Nandi Brick Kiln Rakh Baroi, Samba Expired CTO 30-Jun-2023  Bull-trench
37  Jammu camba South Jai Deva Brick Kiln Madoon Samba Valid CTO 11-par-2028 Tig-zag
33 Jammu samba South  New Jai Deva Brick Kiln Madwal, Samba Expired CTO 31-Mar-2023  Bull-trench
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# Region  District Name of Brick Kiln Address Cansent Status  Validityor Technaloy
_ Expiry date
34 lammn tamba South  Shiv Kaillashpati Brick Kiin Kamala, Samba Valid CTO 2B-Feb-2024 Bulkirench
35 Jamimu Samba South  Ganga Brick Tile Industry Harzath Ghageal, S5amba Valid CTO 31-Mar-2026 Jig-rag
36 lammu  SambaSouth Vinay Brick Kiln ; ‘Ramloo, Samba Expired CTO 31-Mar-2023 Zig-zag
37 Jammu Samba South  lai Chichi Mata Di Bri:'iu_l_li_.!n Dabuj Kaka , Samba Expired CTO 31-Mar-2023 Bulltrench
38 Jammu  SambaSouth  OM Brick Kiln Trilokpur, Samba Expired CTO 31-Mar-2023 Bull-trench
39  Jammu Samba South  Classic Brick Industry ‘Rakh Baroi, Samba Expired CTO 31-Mar-2023 Buli-trench
40 Jammuy Samba South  Jai Ganesh Brick Kiln Gho Brahmana, Samba Valid CTO 31-Mar-2028 Zig-208
41 Jammu Samba South Sanjeev Brick Kiln Trilokpur, Samhba Yalid CTO 28-Feb-2024  Bull-trench
42  lammu Samba South  Vishwatma Nandjl Brick Kiln ‘Rara Samba Valid CTO 28-Feb-2024 Zig-zag
43  Jammuy Samba South  Choudhary 8rick Kiln Patli Marh, Samba Expired CTO 31-Mar-2023 Buli-trench
44 Jammu  SambaSouth  Gian Brick Kiln Najwal , 5amba walid CTO 31-Mar-2026 Zig-zag
45  lammu Samba South  Shree Ram Brick Eiln Gho Manhsan, Samba Walid CTO 31-Mar-2026 Jig-zag
468 Jammu “amba South ROC Brick kiln Rehian Ehamwal, Samba Without consent Bull-trench
47 lammu Samba South  Neel kanth Brick Kiln Arngal, Samba Valid CTO 31-Dec-2024 Jig-zag
48  Jammu Samba Narth  fai Saraswati Brick Kiln Palli, Bari-Brahamana Samba Expired CTD 31-Mar-2023 Zig-zag
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No: ADC/ADM/PS/2024-25/12.2 Dated: [H -042024

Subject: Status of Implementation of the Hon'bie NGT in DA no. 594/20232 Htled
Syed Rivaz vs. UT of Jammu and Kashmir & Ors.

Reference: Your office letter No. JIPCC/NGT/130/466-70 dated 10.05.20234,
i,

With reference o the subject cited above. In this connection, 1 am directed
mﬂbmﬂ:hﬂﬂ-rannunammcmprﬁmsdutmﬂurgmmksm
mmqummmmmmmmm ol
the permission from the compstent authority is granted in their favour.

Hencs, the compliance Is submitted for your kind perusal please,
Yours faithfully

Dr. Rajesh &%
Assistant Qevenue
Jammu
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Office of the Divisional Officer PCC Jammu North

o,
Regional Director,
J&K Pollution Contral Committes
Jammu
No:- PCC/DOJN/Z024/ 22 Dated- | | Yﬁ'l—c:-:uﬂ .

Subject - Filling of complaints in the Hon'ble Court of Judicial Magistrate. the illegal Brick Kiins
operating in Jammu North and South Jammu,

Madam

In reference to the above cited subject message received from the Standing Counsel
today at 3 pm that complaints of the following Bnck Kilns has been filked in the Hon'ble Court
today, the units are:-

1) Mis Abhi Brick Kilns
2} Mz Jai Jagdambay Brick Kiln
3) M's Shiv Shakti Brick Kiln
4) Mz Jai Raja Mandalik
5) Mis Kailash Pati Brick Kiln
The complaint of other Brick kilns will be filled in very near future
Submitted for further directions please.
Yours faithfully,

S e

Divisional Officer Jammu North.
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)
= J&K Pollution Control Committee
Divisionay Office samba South

fmot dopehsambasouth T gmail.com

The Sanding Counse! PCC, E
Cmgtrict Sambg (H-::uj;’ =h. E-n'-"dtl 'L'm.:;{ d‘l).,

01
‘I

Feoe PO/ D0 Samba-8.20041 £ . & Dated-» 9 1052024

Subject:- Complaints under Section 37 of Air (Prevention & Control of Pollution) Act, 1951
read with Seclion 41 of Water { Prevention & Control of Pollution) Act, 1974 for
violations of the directions issued under Section 31 (4) and 33 (A) as well as
Seclion 21 and Section 25/ 26 of the Supra Acts, respectively, committed by the
accused Proprietor of the Brick Kilns,

-
arlly,

Flease find enclosed herewith the papers lo fie complaints against, (1) M's Nandi Brick
Wiin, Rakh Badoi, Samba. (2) Mazdoor Kisaan Brick Kitn, Patli morh, Samba. (3) Om Brick Kiln,
Trilckpur, Bandrali, Samba, (4) Vaid Brick Kiln, Rakh Baroi, Samba, (5) New Jai Chichi Mata Brick

Kiln, Dabuj, Kaka, Samba.

You are requested to fila the case at the earliest, please, as it is NGGT matiar,

ours faithfully,

6‘nc}4b1m?i oS 5'?}_’;:' —_— -
E 2H4 40 A3 439+ '
= 194) Eme vt kw PAS ) Divisional cfﬁﬂfslhw :

l..r‘-!v' . Samba (South).

Copy to the -

Worthy Regional Director for favour of information, please.
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=5 &K Pollution Control Committee
i :"—; Divisional Office Samba South
Emoil. dopchsambasouth@gmail.com
The Standing Counsel PCC,

Destrict Samba. (Advocate Sh. Sonal Vaid Ji)
No: PCCIDOYSamba-S/2024! R ~£] -A Dated: 11 /0512024

Subject:- Complaints under Section 37 of Air {Prevention & Centrol of Pollulion) Act, 1981
read with Seclion 41 of Water [ Prevention & Control of Pollution) Act, 1974 for
violations of the directions issued under Section 31 (A} and 33 (A) as well as

Section 21 and Section 25/ 26 of the Supra Acts, respectively, committed by the
accused Proprietor of the Brick Hilns.

Sir,

In continuation to this offica letter na. PCC/DO/Samba-5/2024/50-51 dated 09-05-2024

please find enclosed herewith the papers to file complaints against, (1) Sanjeev Brick Kiln,
Trilokpur, Samba.

You are requested fo file the case at the earliest, please, as it is NGT matter,

Enck-11 Leared Yours faithiully,
Divisional e 7224+
PCC, Samba (
Copy to the =

Worthy Regional Director for favour of information, please.
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Jammu and Kashmir 1 ﬁﬁﬁ“’. . Parivesh Bhavan, Forest Complex
Poll i fr————
cliution Control Committee —_— Transport Nagar, lJammu, 180 006
e charmandlljkspct@gmal. com "-":_,", "' —~rid Silk Factory Aoad
membersecretanikspeb@gmal com - S

Rajhagh, Srinagar. 190 008
0151 — 2472801, 2478925

The Financial Commissioner [Additional Chief Secretary),
Department of Forests, Ecology and Environment,

Civil Secretariat,

Jammu/Srinagar.

No.-- IKPCC/NGT/130 [ %192 Dated:- O, -05-2024.
Sub:- ©O.A Mo.594/2022 titled Syed Riyaz Vs UT of Jammu and Kashmir & Ors.
Sir,

Kindly refer to the subject cited above, wherein, the Hon'ble National Green
Tribunal vide its Order dated 08-04-2024 in O.A NO. 594/2022 titled Syed Riyaz Vs UT
of J&K & Others have sought response fram the Principal Sacretary, Dapartmeant of
Forest, Ecology and Environment, J&K and the case is listed for hearing before the
Hon'ble NGT on 21-05-2024.

In this connection, | am directed to enclose herewith a brief nota on the status

of functioning of J&K Pollution Control Committes.

Yours faithfully,

(Ghansham Singh) JKAS
MemberSecretary  ©° 24

\§
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Brief Report on functioning of J&K Pollution Control Committee

1. The Jlammu and Kashmir Pollution Control Board (now lammu and Kashmir
Pollution Control Committea-]/KPCC) was created in the year 1987 vide Govt.
Order No. 34 of 1987 dated 30-08-1987 in pursuance of sub-section (1) of section
4 of the Water (Prevention & Control) of Pollution Act 1974, J&K PCC is a Statutory
Body entrusted with enforcament of environmantal laws within the territorial
jurisdiction of UT of |&K. The Central Pollution Control Board, in exercise of
powers conferred by Section 4, clause (4) of the Water (Prevantion and Control
of Pollution) Act, 1974, and section 6 of the Air (Prevention and Control of
Pollution) Act, 1981 has delegated all its powers vested under the said acts in
respect of the UT of J&K to the Jammu and Kashmir Poliution Control Committeg,
in terms of notification dated 25 March 2021.

2. Senior most IFS Officer of the Rank of PCCF is posted as Chairman, 1&K SPCE 7
I&K PCC with rich experience in the field of Environmental Conservation,
Administration & Enforcement of Laws. Similarly, officers with considerabla
experience in handling Administrative and legal matters at field level are posted
as Member Secretary.

3. Constitution of Board: Board / Commitiee includes representatives from
diffarant fields as under:

a) Forest, Ecology & Environment.

Page 1 of 4
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b) Industries & Commerce Department,
€) Housing & Urban Development.
d) Transport Department,
a) Health & Medical Education Department.
f} Local Authorities.
g) Ministry of Environment, Forest and Climate Change, Jammu, or his/her
Mominee.
h) Wildlife.
i}y Academics.
I} Central Pollution Control Board ar his f har Nominee.
Constitution Appended as Annexura - ‘A’
- There are 22 Divisional Offices, in UT of J&K one in each district, except Jammu &
samba where there are two Divisional Offices each. These Divisional Offices are
under administrative control of respective Regional Director, Jammu & Regional
Director, Kashmir.
- Laboratories: Both Jammu & Kashmir regions have a parallel set up of Air, Water
and Microbiology laboratories along with staff.
In addition to the above, J&K PCC has entered into Mol with Central University

of lammu for establishment of the Himalayan Aerosol Research Instrumentation

Fage Zofd
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Facility (HARI). Aerosol sampling, gravimetric analysis and chemical analysis for

elements and carbonaceous fraction can be carried out in HARI facility,

6. Availability of manpower and steps taken to strengthen J&K PCC:

a)

Tha J&K SPCEB was created in 1987 with meager staff strength of 38 posts

with subsequent addition of 407 posts in 1996, thereby, increasing total

sanctionad strengthened to 445, as on date J&K SPCRB (now on JAKPCC)

is operating with 239 posts and 206 posts are lying vacant on existing

strength, (Copy of the vacancy position is enclosed as Annexure ‘B')

b} 131 vacant posts under direct recruitment quota stands referred to J&K
Government for recruitment through J&K Service Selection Board. So far
41 appointments have been made on the recommendation of J&K Service
Selection Board. The details is as follows:-
# | Name of the post Selection / appointments made |
1) | Junior Environmental Engineer 05
2} | lunior Scale Stenographer 01
3) | Jlunior Assistant 10
d} | Orderly 06
5) | Laboratory Attendant 05
8) | Field Inspector 14
Total ' 41 =

c)

The procass for recruitmeant of other posts that have been referred to J&AK

Service Selection Board has also been initiated.

Page 3 of §
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d} The proposal of J&K PCC for restructuring of its cadre is also under

consideration with the Governmeant.

7l Funds:- J&K Pollution Control Committee was provided an amount of Rs. 1.50
Crores under CAPEX Budget for the year 2023-24 and Rs. 1.50 Crores has been
approved for the Financial Year 2024-25 as well. In addition, the government allocated
Rs. 26.94 Crores to J&K Pollution Control committee under non-plan and a provision of
Rs. 28.03 Crores has been kept for the year 2024-25. J&K Pollution Committee also
utilizes the consent budget available with it, and it utilized an amount of Rs. 3.48 Crores

for meeting its operational expenses in 2023-24,

Pzgedofd
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CEMTRAL POLLUTION CONTROL BOARD
NOTIFICATION

Mew Delhi, the 23th March. 2021

F.No. C-603J& K PCC/Legal-2021.—In exercise of the power conferred by Section 4, clawse (4) of the
Water { Prevention and Control of Pollution) Act, 1974 [Act Mo, 6 of 1974) and Section & of the Air (Prevention and
Control of Pollution) Act, 1981 (Act No. 14 of 1981), the Central Pollution Contrel Board {CPCB) delegates all its
powers vested under the Water (Prevention and Control of Pellution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981, in respect of the Union Territory of Jammu & Kashmir 10 the under mentioned committes
gpecified by the Central Government:

Chatrman, Jommu & Kashmir Polluiion Control Committee

Additional Secretory, Forest, Ecology & Environment Department, Union Territory
of Jammu & Kashmir

Administrative Secretary, Industries & Commerce Deportment, Union Ternitory of
Jammu & Kaghmir

Administrative Secretary, Housing & Urban Development Department, Uinicn
Territory of Jammu & Kashmir

Admimstrative Secretary, Transport Depariment, Union Teoritory of Jammu &
Kashmir

Administrative  Secretary, Health & Medical Education Department, Union
Terriory of Tammu & Kashmir

Chairman
bember

bfember

Member

Maniber

Member
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¥ Commissioner, Municipal Corporation, Jammu «  Member

& Medical Superintendent, Government Medical College, fammu - Member

¥.  Regional Otficer, Ministry of Environment, Forest and Climate Change, Jammu, or - Member

hisher Nominee

. Dr. Panksj Chandon, Director, Noture, Wildlife & Climate Change, Mational
Development Foundation (NDF), Jammu

1. Professor Anil K. Raina, Department of Environmental Science, University of - Member

;;

Jammu
1. Member Secretary, Central Pollution Control Board or his'her Nominee - Member
13, Managing Director, Small Indusirial Corporation. Jammi & Kashmir = Member
4. Member Secretary, Jammu & Kashmir Pollution Control Committes - Member Secretary

And,

(1) This Committee may be called a3 Jammu & Kashmir Pollution Contrel Commitee.
(if] The Motfication shall came into force with imnredinte effect.

SHIV DAS MEEMA, Chairman, CPCH
[Advi-II/4Exty/S6de:20-202 1]

Uplanded by Dre. of Printing o Gevernment of India Press, Ring Rosd, Mayapuri, New Delhi-| I'I}I'."lfnr-ﬂ-
amil Published by the Controlier of Publications, Delhi-1 10054, §5 0. Setes
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Staff Strength of J&K Pollution Control Committee

b
SNo | Designation Fay level Level No.of | Im position | Vacani
posts
l. Chairman Lewel |7 22500 0l 1 -
. Member Secretary Lewel 14 { 205400-224400) il 1 -
3. | Regional Director | Level 12 (TRBO0-200200) 02 2 -
4. Financinl Advisor Level 12 (TR B0 L] | 1 =
5, | Legal Advisor Level 11 (67700-208700) ol 1
fi. Environmental Level 11 {6 T TN =20 T ni 1 &
Engineer
% Scientist “C” Level 11 (&7 00-208 T 02 2
R, Frincipal Scientific Level 1] (6T TR T L] I .
Officer
L) Scientist "B Level BA (SOT00- [ GG i 3 3
10, Sr, Scientific Officer | Level 8 A (S0T00- | GG ol 1 -
il Scientific Dfficer Level BA (S0N00- | GG ol - 1
12 Assit.Env. Engineer. | Level 8A ([ 50T00- 1 6D600) B 8 3
i3, Administrative Level 4# (ATa00- 151 100) ol 1 -
Officer
| I4, A ssistant Level 8 (AT600=1 51 1) H | 1 -
Directori P&S)
| 3. Assistant Director Level 8 (4Ta00-1 51 10D ol - 1
M & M)
L, Yigilmze Level 8§ (47600-151 10d) 0l [
Officer{ AEE)
17 Acepanis Officer Lovel B (ATal0-151 1007 i 1 -
18 | Assit Accounts Level 7 (34 000- [ 424000 oz 2 -
Officer
19 Section Officer Level 7 (4504 1 424040) 04 - 4
20 | Seatistical Officer, Level 7 (4490 1 4.2400) 02 2 -
21 | Information Officer | Level 7 (44900 [42400) 02 : 7
22 SeScale Level 7 (44900 1 4 2400) il | -
Stenogropher
23 Senior Lechurer Level &F (40800 [29200) 03 I
24 Linison Officer Level &F (DR 1 259200) 0] - I
25 Sgientist "A” Level GE (35%00-113500) 18 14 4
25 Estate Officer Level &E (33900-1 13500) 0l - 1
27 Computer Analyst. Level &E (35000-113500) 0z 2 -




28 Lew Crfficer Level &E ﬂ%@-{.‘ﬂ] 01 - [
29 Jr. Env, Engineer Level & D (35800-1 1330 26

= -
ElH Jr. Engineer, Level 6 v {35800- 1 132007 iz 1% g
3l Head Assistant Level 6B {35600-112800) {6 3 3
32 Accountant Level 6B (3 53600- 1 12800) 04 2 2
33 | Stafistical Assistant | Level 6B (35600 112800) 08 3 a
X Junior Scale Level 6@ (35600- 1 | 28K} 03 3 -

Stenographer
35 Draftsman Level 6 A (355001126000 13 ] 2
36 | Research Asstt Level 6 (35400- 1124007 17 7 10
E ) Field Inspector. Lewel & (3 5400= 112400} 32 1 I6
13 Field Inspector. Level & [ 35400112400 K]
i Computer Assistart Level & {35400- 1124007 0h 3
40 Agstl. Law Officer. Level & {35400.112400) 02 | |
41 Jr.Scientific Asstt. Level 6 (354001124007 1 - 11
42 | Laboratory Assistant | Level 6 (35400-112400) 21 2 19
] Mg Information Leval & (35400 1 | 24007 0z 1 1
Oifficer

44| Senior Assistant Level 3 (29200-92300) 24 E y
45 | InSts Asstt, Level 5 (Z9200-92300) 04 4 -
46 | Aceounts Asst Level % (29200-02300) 06 2 4
47 Junior Assistani. Level 4 (2550081 1040 45 1% 16l
et ] Field Assistant Level 4 {25500-81 1000 30 B 2
49 [Data Operator Level 2 {1 9900-63 2060} 04 I 3
e Driver Leval 2 { 19900-63200) 25 f %
- | Orrderly Level 3L 1 [ LA B0 T 1 )] 48 34 14
52 Lab. Attendani Level 5L [ 8RR T L () 32 11 2]

Tuwtal 445 P 200




